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LEG ISLATIVE SS ~ Y. 

Monday, 24t1, March, 1924. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
"Mr. l'resident in the Chair. 

MEMBERS SWORN: 

Mr. Alan Hubert Lloyd, M.L.A. (Member, Central Board of Revenue), 
and Mr. Wilfrid Thomas Mennond Wright, M.L.A. (Legislative Depart-
ment: Nominated Official). . 

U~S  AND ANSWERS. 

REBEAUCII SPECIAI.ISTB IN THE PUSA RESEARCH INSTITUTE. 

925. -naD Baha4ur Barfua Jlu:Wn 1Dwl: Will the Govemmentbe 
pleased to state 

(a) the number of research specialists employed in tb., Puso 
ReselU'Oh Institute with the aall:U'ies of each; 

(b) the number of persons who, having availed t em el '~9 "f t1:o 
facilities provided therein, have boen provided with Govern· 
ment appointl.bC:'lJ til j' 

Mr ••• S. D. Butler: (a) and (b). Statements giving the infonnatioD 
required are placed on the table. 

Ll8t oJ rf!'BfJl'Clt IIpecifJ!id. B",p!0!l,d at U" AJl'icu.!tu.rlll RBHarcA butte.te, PlUfJ. 
rrJBent .~la 1 

De,ignllotirn. per 

I. Imperial E l3nt'1mic Botlloni.t 
2. S3I'ond Imperial ElOBCMlill BO!:aDi"t • 

8. m e i~l Agrioultural Cheniilt 
4t. 8.1pl'rD'.lm3r.,ry AgricllHural Cbe:ni.lt • 

G. Imperial AgricuHuri.t. 

8. Imperial V(l(l . ~i It • 

7. 8:lJo)nd Imperial V l ~i.t 

8. Imperial A,.,oricultuf"JoI Ba-:terbl,gi.t 

0, ~li.taDt BI\Clel·iol.lg:.t 

III, Impt'rinl E-Itam:I\()gi.t 

11. Second JiI.1tclDObgilit • 
(  2 81 ) 

• 

• • 
• 

• 

men.em. 
1,8:iO 

I,BOO 
I,!JZO 

1,000 

1,800 

I ,GOO 

I,SOO 

1,7aO 

U~t  

1,3.)0 

700 

A 

• 
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St.I, ... , .,._i., ••• 6,r 0/ mul,.t, .do r,e,ifl,d II trG,n'''III11 PtIM /,.0. J908--RB .ntl 
40f11 Ute!! IIrt _pl06,d. 

Subject in whioh 
traiDed. 

Sericultllro • 
L.c Culture • 
'Pruit' (.)uUilre • 

.. 
. ~. 'I 

. 

Total 
Of 

I 

81"1'14' .t!fly in 
• 1.,6t.fWlo,ie,. , 

WQPbd in lab.,ratoriei OD 
special .abject •• 

ElIl'LOYJID 

BZMAB.U. 

° 116 IDformation not available The majority of tbe ahort 
66 ,1.'011;'18 ¥lI!4enta .",re priv .... lId thOle ."¥t b" Indian 
68 State.. ' ,:' . " q. , • 

2l1ii ._'- , '". .,.,.~ , , 
')"." " 

-I 

28 . ," I 

, . . '. ' .~ : 

Total • ,:218 

GaUD TOTlL 81U 

, BOGAL AND ( ' Jt S'1'~  RAILWAY'. 

926. .JDlaj B&hadur Sarfaru HunlD KhaD: Will the Government bo 
JJ,eased to state whether the recommendations of the ' mmitt~e '&J-orointed 
,by the' Government of Bihar a~d Orissa to inquire into the working ~ the 
Bengal and North-Western Rallway were placed before the Local AdVIsor.)' 
Qommittees established at Gorakhpur and Muzatfarpur; and if An. what 
action has been t!1tken \ly them Qn those reoommendations l' 

Sir Bemy Koacrle! Smith: . Sir, the' reply is on behalf of the 'Honour-
able Sir Charles Innes. whose qllestions I· aIn answering to-day. It is not 
correct to say that th", Committee was a.ppointed by the Government of 
Bihar and OriSS&. The working .of the Bengal and North Western Railway 
was the subject of a. e i~l inquiry by the, Senior e n~ent. Im'lpeotor 
of Railways. Circle No.8, Lucknaw, in oonjunction with the Agent, Bengal 
and North Western Railway. and certain 'representatives of the Bihar and 
(Jriasa and the United 'Pro'rinces Governments. The result of this inquiry 
showed '~ at the Uailway Administration ·was-paying earetu'l a.ttention to 
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the convenience oJ the public and was willing to meet all rhsonable 
-gemands. The inquiry was held in Februa.ry 1922 :&Dd, so fa.r a8 Govern-
ment are aware, the Senior Government Inspector's report has not; beeu 
placed before the Local Advisory Committoos of the Bengal and North 
Westem Railway which ,were not established until later. 

IIr. Gaya Pruad Singh: Aro the members of the Committee appc\inted 
~  IIomina.tion a.nd what is the tenure of their office? 

• Sir Heury lIoncr1etr Smith: I amafro.id I must ask for notice of that 
.question. 

• 
ASSESSMENT TO INCOME-'fAX OF THE PnOFI'rs OF INDIGO PLANTERS. 

927. *lIr. Gaya Prasad Singh: Will the Government he pleased to 
'State if the profits derived by indigo planters by trading ~n indigo, are 
,tl e ~a le to income-ta.x? Al'Id..if not, why not? 

The Honourable Sir BasU Blackett: The profits of indigo planters are 
partly oJ. an o.grioultural nature, and to that extent ~e e:Jempt from income-
tax under seotion 2(1) of Act XI of 1822. 

So far as they are not entitled to exemption on, this ground they havt! 
been exempted from incomo-tax temporarily up to March Slst, 1925, on 
a(lcount of the d-epressedstate of, the industry. 

WAZIIUSTAN OCCUPATION AND REDUCTION OF' THE ADEN 'GARRISON. 

928. ·lIr. Gaya Prasad Singh: (a) Will the Government kindly sta.te 
if the e mmenda.t.i ~ suggetited in page, 84, paragraph ''(0, of tQe Retrench-
ment Committ.ee Report, i:q respopt of t ~ provision' of the ,W q,ziristnn 
<:.ccupation, and in respect of the reduction in the, garrison 'at Aden, have 
,been l'~ .;lut? " , 

(b) And if not, why not? 

IIr. 1:. Burdon: (Ct) and (b). It was llot found pOllsible in HJ23-24 to 
give effect to the whole of tho recommendat,ions of tho Het~eu .ment Com-
mittee ill regard to Waziristan and Aden. Regulartr'oopshad to be retained 
in South Waziristan some months longer than had been antioipated. ill 
()rder to .earry Qut ,effeotively, the" policy adopted. by the Governmont of 
India.. which inc1u4ed the construction of ,the circular road from Isha, in 
the Tochi, viI! RazIIiBk Ilnd Sorarogha, to, Ja.ildoli. -: ',,'; , 

The .:whole of the SQVillgs proposed by the Retrenchment, Comtnittee in 
respeat. of the control af Waziristan have, however, bl:len taken credit for 
in the Army Budget for 1924-25. ' 

As regards Aden, some reduotion in the strength of the garrison has been: 
made during the pRstyear, by the wiphdraw.al of one ,Indian infantry 8t.t8~ 

lipn and further reductiOns' are lInder oonaidtiration. .  "  ' 

WAZIRIBTAN POLICY AND STRENGTR OF TIlE ADEN GARRIBO •• 

929. *Mr. Gaya 'l'raiadSlIagh: (4) Has there been a .. change in the 
Wuirist.an polioy "? ,And if so, what is it? " 
. (b) What is the present strength of the Aden.garriaonj and'its cost ,0$, 
maintenanCe;' and what' wa. it before the ,war? ' 
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1Ir ••• BudoD: (a) No. Tho attention of the Honourllble Member ia 
invited to the observations made by His Excellency the Viceroy on the 
subject of Waziristan policy when opening the present session of the 
A •• einbly. . 

(b) A statement,glving 'the infonnation at'Iked for by the Honourable 
Member, is laid on the table. 

: ~. 

SIatemt.1It Ihowing the '~l l'nt and p7P.-1I'll7 ,t7"ngtA3 01 tAe Ait1l garri,on, togdhe, 
,ritA tAei, ,upective con.. 

(J ~t: 

1',r."ent IIt"1IfltA. 
Aden Troop. 
Headquartl'rs Bnd 1 compuny, Royal ~ l'il! n Artillery. 
1 Pack hattery, Royal GarrillOn Artillery. 
Fortress Company, Sapper. and Miners. 
Defence Light Reotion, Sappen Rnd )liners. 
A.den. Brigade Signal Sectioll. 
1 British Infantry battalion. 
1 Indian n a~t  att~li n. 
Yemen battalion. 
1 Flight, Doyal Air Force. 
Administrative service •. 

Ra. 55 lakhs approximately per annum. This amonnt does not inc1;""e 
the c" .. t of the (l ~l Air FI.rr.e Flight in Aden, which is paid for hy tbe 
Air Ministry wholly. 

Pre·war IItTI"ngth. 

Aden troop. • 
Headquarters and 3 companiell, Royal Garrison Artil1r.y. 
;Fortre •• Company, Sappers and Mlnerll. 
Defence Light Section, Sappers and Mirlerll. 
1 Dritish Infantry battalion, lesl 3 companiell (i.Il., on 8 company a~il;'. 

1 Indian Infantry battalion. 
Administrative Services. 

R.. 21 lakh. approximately per annum. 

REPAIR 0" CARUI:S IN TIIBPU81AH GUI.II'. • 
980. -Mr. Ga,a Pra.ad linlrb: Will the .. Govcrnment kindly stato why 

~  8lJgg&'ltion of the Retrenchment Committ.ee ( a~(l 110, l n~t' lOh H'I, 
namelv, thnt t ~ p08li1ihilit,y of R fRvournble U an~ement with .80rrie"Mm· 
mercial company for the (~ l\i  of eublcR in the Persian Gulf Ahould he-
explorE'd before Ateps are t.aken to repluM tbeexi8ting steamer of t]u~. 
I. E. T. DApBrtmAnt. hRA not been carried out? 

The Honourable Kr. A. a, , at~ijee: ,I would nter ..the Honourable-· 
Memher to the edin~8 of ~ e debate that took place· 1,\ few days "go on 
the motion for B reduction in the vote of tho Indo.EuropP.Rn Telegraph 
Department. • 

ABOLITION OF THB POST OF INSPECTOR H .U~ OF lRBIGA,TION. 

981. -.1'. Gaya Pruad SiDlb: Why have not 'the Govemnient ii8~etj 
th post. of; the Intq)ecflor .General of Irrigntion, aR 1111 de~~'ld bvtl,!t 
Retrenchment Committee in page 186, paragraph 80, of their Report? . 

~ .. t 
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The Honourab!e Kr • .A. 0; Ohatterjee: 'l'he appointment of Inspector 
Gel:.eraJ of Irrigation was' abolished with effect trom ·the 1st June. In 
Vle\y, however, Qf the facts-

(a) that the financial powers of Local Oovenunen{,s are limited, and 
that the UOVldmment of lndia are responsible for advising the 
~e eta  Qf State in regard to all projects throughout India, 
the cost of which exceeds those POWCl'f:l; 

(b) that there are irrigation sohornes of considel'able maguitude in 
the Locul Administra.tions in the direet jurisdiction of the 
Government of India; 

(c) that the settlement of disputes regarding irrigution matters bt:-
tween provinces or between 11 Ilrovince Ilnd nn ludinn I:;t.llte ill Q 
Centra! Subject; and .  .  . 

\ d) that Cllutrul Ci vii Works of grell.t illlportI.\U(:e I\l'C tlonstautly uuder 
cl)uslrtwtion, hod that the GOV(ll'lunent of India possess exton-
>live Jlropcrt i('s, ill l'(~ n d to which works Ilnd properties expert 
t ~ ni al adviee is continually required: 

it \Vat> found impossihle tor the GOVt'l"Illllt'llt of Indiu to discllllrgc' their 
resPQns;bilitics without the lissist!lllee of u teohnical ttdviser, and on the 
abolition of the "ppointuwub of I'qhlir. \Vorl;:" S ~ .t.u  IUld Inspector 
General of lrrigutillll, Il !lew ~ \t of Consulting ];:'uginCl!f t:) the Govern-
lllent of India. was crl1lJ.ted, tlu~ holder of which disehRl"g('s tho technicnl 
functions which fomlerly devolved upon the two uppointmellts u li ;lll~d. 

EXl'ENDlTURE ON LIOHTING AND BUOYINO OF THE })ERSIAN UL~. 

1l32. *Jlr. Gaya Prasad Singh: (tl) Will t. (~ Governmtmt kindly Rtate 
wh.,· tht\ reCOlnmendllt.ion . contained in page 157, pnragmph .:. i, of the Ht>l'ort 
of the Retrenchment Committee, "regurding the reductioQ of ru\'1I".i 01:(' 
Jdkh in the expendit.ure on light.ing aud buoving of the Persian ul,lf, hnr, 
,not been carried out? • 

(b) Why was the pl'Ovisioll on this account reduced, and 8u 8~ilt.](lnt]~' 
restored? 

JIIr. 1:, Burdon: «(1) and (b). If the Honourable M.ember will refer to 
parllgraph 2U Qf the Hetrenclunent Committee's Report he will sec that 
the I'uving to Indiau r.cveDUllS WitS Its. 50,000 and not Hs. l,OO,O()O. 'flit' 
provilli(lll of lts. 1,00,000 was omitted by mistake and .the whole a.mount 
had subsequently to be e8~ ed in order to .providefor certain obligatory 
but unfOfl'Rft(m . ()xpenditttrf', of whieh the' follo\.\ing nre" the t,hre(' mos't. 
"important items: 

(a) the fitting up of Ule .. Lawrence " to p£lrfonu her ntlW dutiel:l 1;\" 
rocommended by the Inch cape Comulitt('c in paragrl.lph 27 of 
their report;· .. 

(b) the withdrawal of a light ship ill the I>Cl'f:Iiall Gulf which was 
found to require extensive reconditioning; 

(0) expenses nnt~ ted with the replaoement oi the light ship whi"h I 
have just mentioned by a Hoy!!.l Ill.dian Marine trawler. 

PnoTEcTKU MONUMENTS. 

938.*JIr,: Gala liruad Slll,h: Will the Government kindl.v pi I1Ctlon 
~ e·ta lea ilta~ent giv.ing thenarnes of the IJrotectoo Monumedtll, Pro· 
~in e by province, the yeara in which they were declared 88 t te t~ 

.Monuments and the amount of money sptmt up to date on each? 
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1Ir. K. S. D. Butler: I shall be glad to show to the Honourable 
Member stairements giving the names of the Protected numen~, province 
by province and showing, where possible, the yoars in which they wore 
declared 88 Protected Monwnents. 'fhe amount of money spent each year 
prior. to lQ'JO-21 on each monument is given in the statements of monu-
ments repaired which are published in the Provincial Archeological Reports. 
No. statement showing the money expended during the year on monuments 
repaired in 1921-22, which is the latest year for which in nn~ti n is avail-
able, has ~t been publiShed but I have had one prepared which I shall be· 
glad to show to the Honourable Member. 

ABOLITION OF THB POST OF PUBLIC HEALTH COMMISSIONER. 

934. -][r. GaJa Pruad SlDgh: Will tbe Government kindly stAte 
wby the recommendation of the Retrenchment Committee (pc!'g£l 204,. 
paragraph 8 of the Report) regarding the abolition of the post :'>f Public-
Health Commissioner bas not been given eRect to? 

Mr. K. S. D. BuUer: The duties of the Public Health Commissioner 
include amongst o.ther, things tho co-ordination of research and of inter-
J:rovincial me8&ures of sanitation, advising the Government of India on all 
questions affecting the health of pilgrims to the Hedjaz, ,and th,e fonnulation 
of me88ures designed to enable the Government of Indla to dIscharge their 
increasing international responsibilities in matters of public health. The 
Public Health Commissioner also has an important responsibility in his 
capacity as Director of Public Health fol' the Administration of Delhi. Ill' 
view of these facts the Government of India after careful consideration 
decided that the retention of a whole-time officer of scientific eminence and 
wide adllumstrative experience was necessary: They have, however, eRected 
countervailing savings to the extent of .Rs. 18,000. The retention of the 
Public Health Commissioner has justified itself during tho current yoa.r 
in Delhi alone, where the adoption by the Municipality of his bold scheme-
£qr combating plague has under Providence hitherto preserved the City 
from the epidemic which ravaged it last year. 

EXPBNDITURE ON TRK INDIAN STORES DRPARTMKNT. 

935. -Mr. BaJa Pruad SlDgh: (a) Will the Government be pleased to· 
state tho present position of the Indian Stores Department; and also indi-
cate fully the reasons why the recommendation of the Retrenchmpnt Com. 
mittee (page 216, paragraph 15 of their Report) has not been givea pfiect 
~  -

(b) Is there any likelihood of any curtailment being made in t.hs I'XPP'l-
diture of this Department in the near future? 

The JIoDourable Mr. A. G. Ghatterlee: I propose with your approval. 
Sir, to answer this and the next question together. 

'rho prosent position in regard to the Indian StoreR Department wall 
explained in my reply to starred question No. 42 an thil 1st February last. 
while 09 regards the reasons for not a ee tin~ thereoommendations of tll(~ 
Retrenohment Committee in regard to this Department I would refer the-
Honourable Member to the statement placed on the table by the 
Honourable Finance Member on the 16th July 1928, and also to the debate 
in this House in February last-and I think the Honourable' Member was. 
fresent at the debate,-on Mr. Jinnah's Resolution on the subject of stores:-
rurchase policy. • 
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In ptn'suo.nce of the decision to proceed with· the expansion aDd deve-
lopment of the Indiil.n Stores Department it is proposed to sanction the 
following additional measures during the ensuing financial year:· 

(a) the appointment of. an additional officer at Headquarters to deal 
with engineering plant and materials, and additional sub-
ordinate stall; 

(b) the constitution of Purchase Bra.nches at Calcutta and Bombay; 

(c) the l'oppointment of additional superior staff and executive sub-
ordinates for the existing Calcutta. Inspection Circle; 

Cd) the constitution of inspection n e~ ie  at Bombay, Madras and 
Cawnpore. 

'l'hc estimated cost is about Rs. 3 lakhs. 

BXPANSION Ol!' THE 'INDIAN STORES DEPARTlIENT. 

t936 .• Xr. G&ya Pr&l&d SIn,h: (a) Will the Government kindly state 
li any further expansion of the Indian Stores Department is conte:".:l.platerl 
m the next year? . 

(b) And if so, what exacLly is the nature of such expansion, nn~: whRt. 
Il· the amount of expenditure involved in the project? 

INDIANIR.4It'JON OF THE POUCE SERVICI!: IN THI!: UNITED PnoVINcliIS. 

987. *Jlaulvt Kuhammad Yakub: Will the Government of India be. 
pJel\sed to state if the'y issued uny order8 to the United Provinces Govern-
ment with regard to the Indianisation of the Police Services and when? 

The HODourable Sir JIalcolm H&Uey: Thc Honourable e~ e  is pre-
sumably referring to the Indian (Imperial) Police Serv,ice. In May 1922 all 
Looa.l Governments ww,e addressed on the importanoe of the early fulfil-
ment of the promise held out to the Provinoial Police. Semce aocQrding to 
which 11 per (:ent. of the posts of Superintendent of Police are to be filled 
by officers promoted from the I'rO\incial Service. 

PROMOTION OF S ~\l lt DEPUTY SU ~ D S 01" I'OLICE TO TBl!: 

RANK oJo' SUl'lmINTENOE)l1'S IN THE UNITED PROVINCES. 

938. ·Jlaulvi KlIhammad Yakub: (a) Are the Government of Indin 
aware that their orders for filling up 11 per cent. of posts of Superintendents 
of Polioe by the immediate promotion of Senior Deputy Superintendent!! 
have not been carritld out .ill the United Provinces, and sinco the reformo; 
only one ofticer has recoived this promotion, whilo vacancies in the post. 
of Superintendents aro being filled up by promotion of European Assist-
ants of 1911 although Senior Deputy SuperintendentA of 1006 to HnO are 
still waiting for promotion? 

(b) Do the Government of India propose to take immediate steps to 
have their orders curried out in the United Provinces? 

fteHODourable Sir Jlalcolm JI&Il.y: (a) In May 1922 a.U Local ~ 

ernments were asked to complete 8S early 6S P08s4blc thc filling up of 11 
per cent. of the superior posts on their Imperial Police cadres by the pro-
motion of Provinoial Police Servioe officers. In doing so of course thn 
rights of the exismng members of the Service must be considered . 

. __ ... __ ... __ ...• _--_. ----... 
t For Answer to this Question-·8t.t. Answer below Question No. 1135. 
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(b) The Government d Indio. have no reason to believe that tb,o, in-
structions . of ~ e GQvernmcnt of India are not being. cQrricdout as oppor:-
tunity permits. Tlwy do not propose therefore to issue any further orders 
to the Local Government. 

SEPARATION OF .JUDICIAI. FROM l!1XKCUTIVB FUNCTION·S IN THB UNITED 

PROVINCES. 

93\}.. -.. ulvl'Muhammad Yakub: (a) .Have the Government of India 
recoived ·any proposals from tho United Provinces Government for tho 
l'e a ati ~ . of the judicial from the executive? 

(b) Do tile Government of india propose to accord sanotion to the above 
lIloposals at au early date? -

'The Bonourable Sir Kalcolm lIalley: (a) Yea. 
( b) As indica.ted in the reply given by me to Mr. Gaya Prasad Singh's 

unstarred questions Nos. 78 to 80 on the 11th February 19'J4,the Govern-
ment of India do not propose to take any action Ulltil tbefinal views of the 
Governments of Madras and Dengal are received. 

HECUETARYSmp 01<' TllE CANTONMENT COMMITTEE. 

940. -Mr. Shambhu Dayal Jlilra: Would the Government kindly 
state if t ~  propose to consiner the cluims of ElUltnble Indians for the posts 
of Sacretllrv of t,he Cantol1mlmt Committee under the new Cantonment 
Code? '. . 

JIr ••• Burdon: Yes. 

THE COLONJEI3 COMMITTEE, 

Y41. ·Mr. Shambhu Dayal Ktlra: (a) Has the-attention of the Gov-
ernment been drawn. to t ~ dissatisfaction caused in India regarding the 
Kenya Indill. Committee? 

(b) Would the GovernUleIlt kindly state if prominent public men 
(·onversll.nt with the Kenya question were cousultcd before tho appointment 
(.Ii the present Committee? 

Kr. K. S. D. Butler: The answer to part (4) of the. question is in the 
.e 8ti (~ and to part (b) in the affinnativQ. 

1Ir.· Shambhu Dayal Klsr&: Has the attention of Government been 
drawn to the statemt!nt of Mahatma Gandhi which appeared in yesterday' • 
.. Pioneer It? 

1Ir. K. S. D. Butler: Yes. 

Mr. Shambhu Dayal KlIra: Does he not say, Sir. that the Ilcl'Sonnel of 
the Oommittee and the omiBBionto inclUde in that Committee the names 
of the Uight Honourable Srinivaso. Sasiri,. D .'~a~u .. and Mr.· Andrews 
v. ere by themselves significant of· the fact that· the Committee was to be 
J ~a upon with distrust? 

. 1Ir. M. S. D. Butler: I ~ not got the actual statement before m.B 
lout believe that in substance the Honourable Member is comct in hi. 
stktement. 
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Mr. DevaJd Prar.sd SInJ:&a': How many 'membel'8 of the Kenya. Com-
,n.ittee have ever visited Kenya and acqulred 'first.hand n led ~ of th(l 
.coJn:i.ition of the Indian there ? 

, " 

Xr. It. S. D. B:J.t1IU': Two, I bdieve, Sir. , 

.r. OhamlD Lsi: What was the guiding principle in eJe~lin  tht' 
; el'8 Jnnel ? 

Mr ••• S. D. Butler: The guiding prindpll! in forming conutlitteE'g is to 
obtain the serviens of such genUemen BIl Bre likely to Achieve 8ucceS8 in 
their' mission. 

"r. Devlkl Pruad Sinha: Will Government give the names of those' 
gcntlemen who have tad 8%perience of Kenya? 

. '. . 

Xr. Il. S. D. Butler: H. H. the Aga Khan and Sir Benjamin 
j"()bertson. ' 

Mr. Devaki Prasad Slua: Did Govemment at all approach either the 
I •• ght H(mourable Srinivaqa Sa!ltri or Dr. Sapru or Mr. Andre\'l's with Il 
/'I quest to 'serve on the Committee? 

Kr. M. S. D. BuUer: I am not prepared t-o give an answer to that 
<!,uestion. • 

CONVEIU:!ION ~· 'fIlE SADAR BAZMt Ol!' TUl£ HAUGOIl CAN'l'ONMJo:N'J' INTO A 

MUNICIPAL COMMITTEE. ' 

H~. "'Kr. Shambh"J Dayal :Misra: \Vould Uu!. e ~lln lt kindly J.;tate 
if they intend to cunvert the .Sadn.r Bl\zar of the Slmgor Cantonment into Il 
Municipul Committee,? 

.r. E. Burdon: There is no present intention of converting the Sudlll' 
nazar of the Saugor cantonmtlnt into a municipal committee. 

INCOME FHOM UJ.'~t l l.  LANTIS IN 'filE SAl!GonCAN1'ONMJIlNT. 

943. ·.r. Shambhu Dayal Jlisra:· Would t"he GOVtlrlUnent indl,~' 

"tatcj (1) the t:>tul income from cultumble lan,ds in the Sa'ugor Cauton· 
ment, (2) tho bRf'iR of I\i'\Rt'I'\RTnCut of those lands, and (3) how does the 
income from thORO lunds m l l~ with the rest of the lncnme of the 
Cantonment Committee, Rn.ugol' Cunt,onment? 

.. Mr ••. Burdon: The infonnation required is Leing Mllected Bud will bl! 
.communicatEld to the HQnul,lrable Member on e ~i t. 

'['ITLE OF .. HONOURAnUi:1:I " l!'OR 1\1. L. A. 's. 

0«. *][r. Shambhu Dayal .·sra: Have the ( e mn~nt any ( ; '~' 

t,iOIl to allowing t.he M.L.A. '8 toO iw Ht' l ~d " HOIlouvabJes .. 'I 

'l'he BODourable Sir Kalcolm Bailey: I would invite Q refertlnee by 
'the Honourable Member to the specchc3 of:Mr. O'Donnell and my prede-
ClUS?r on this question when it was discusse.d in the Assembly on the 2nd 
MBrch Hl21 , 'I'he question as to the persons who may be pt1nllitted to use 
:the title of .. Honourable " du in~ their t~l'm of office is a quelition for 
,the decision of His Excellencv the Viceroy und Governor GEmerul alone under 
his Prerogative ~  del~ 8ted to him by His ~ aje t . It is not I 
matter for t,he decullon of the Government of lndln.. If, however, tile 
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Honourable Member wishes to know the opinion of the' Government oC 
India in this I'tlSpect, loan only say that it is in accordance with 'thtl' 
f.nnouncements of my predecessor and of Mr. 0 'Donnell to which I hav6 
referred. 'fhe decision that they should not bear this title is of course in 
sC'oordance with the geneml practice in the Dominions and of the House 
ot Commons. 

PnoMoTIONS IN TilE INDIAN AnMY. 

945. ·1Ir. Kumar SaDkar Bay: Why promotions in the Indian Army 
arc governed by a time_scale whereas it depends on regimental vacancies. 
in the British Service? 

1Ir. •. B1U'4oD: The circumstanoes in whieh a time-scale of promotion 
for officers of the Indian Army was introduced arc described in Chapter I 
of the" Anny in India and its Evolution ". The Government of India have 
tor many years preferred the time-soale system of promotion on the ground 
that it obviates inoqualities and makes for the contentment and efficiency 
lJf the service. It may be mentioned that promotion oy time-scale is not 
('nti~l  automatic. Examinations have also to be passed. Moreover thl! 
time-scale only operates up to and including the rank of Lieutenant-
Colonel and the system of promotion in the British Anny to which my 
Honourab!e friend refers also is applicable to regimental appointments only. 

DUTY ON IMPORTED HAm BELTING. 

946 .• 1Ir.Kumar SaDkar Bay: (a) Have. Government received any repre· 
Rentation from the finnR of MesFlrs. Yorke & ·Co., Howrnh, and the Eureka 
Belting Works, Ld., Howrah, about the supply of hair belting mooe in 
India? 1£ so. what steps are the Government going to take in the matter?' 
(b) Whether the import duty on hair belting is 2i per cent. and that 

on Camel hair yarn imported for milking the belting in India is 15 p. c.? 

Sir Bamy Macrld Smlth: (a) An application was received on March 
7t.h from the Eureka. Belting Works, Limited, HO\\'rah, asking for an increas(' 
01 duty on imports of Camel Hair Belting. The question of what further 
subjects should be referred to the Tariff Board is under consideration and-
this representation has been noted. 
(b) The answer is in the affirmative. 

EX'l'ENSION OF TilE POSTAl. VOTING SYSTEM TO PURDAH LADlER. 

947. ·1Ir. Mahmood Schamnad Sahib Bahadur: (a) Will the Govern-· 
ment be pleased to state which are the constituencies of the Central Legisla.-
ture that are given the privilege of voting by post during elections? 

(b) Do the Government propose to extend the poata.l voting' system to-
: ,urdah ladies also in consideration of t11(" inconvenienoe and impractieu. 
bilit:i of these ladicls uppellring Ilnd voting before polling, ,officers? 

Sir .1D1'J' Macri •• Smllb.: (a) A statement is laid on' thc table. 
t 

(b) The Government of India do not propose to take action of the nature' 
suggested by the Honourable Mombel,'". His attention is mort.'Over invited 
to .the fact that in the case of general constituencies of the Legislative'· 
Assembly a regulation authorising purdah ladies as Buch tovota by post 
would be ultra vir81 of sub-rule (4) or rule 14 of the Legislative ASRembly 
Electoral Rules. Under that ntle tho power to prescribe by regulation a-
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. departure from the OrdiDaJ'Y rule that votes eh.aH be given in person can 
Le exercised only in regard to constituenoies or geographical parts of 
('onstituencies and noi in regard to particular classes of .voters. 

Statement .!&ounfJ9 tlu. I'o,,"itutenr.iea of tlte Counl'il of State "fld tlttl Ltt9i,lati J~ 

,.fllem61y,n whirl votillg hy pOle N allowed. 

Province. 

Madraa 

Bombay 

Hengal. 

The Punjab 

A.lam. 

BUlDa • 

Madras 

Bengal. 

The Punjab 
Bihar and Oli •• a 

COUNCJT, OJ' STATl!. 

( i1 tit 1 l ~ · 

r 1. Madras (Non-Muhammadan). 
· l2. Madras (Muhammadan). 

{ 
1. Bombay (Non-Muhammadau). 

• 2. Bombay l'e~iden  (Mullammadan). 
B. Sind (Muhammadan). 

• Bengal Chamber of Commeroe. 

fl. Punjab (Non-}ll1hammadall). 2. Punjab (Sikh). 
• S. East Punjab (M uhammadan). 
4. e~t Punjab (Muhammadan). 

; 1. AI.am (~(ln u ammll dall . 

· (2. A.liJ.1n (MuhaJnmadllu). 
Bllrma ChllmblJl' of Commcl'cc. 

Legi,laiive ARllembZ,. 

It. MadrnM (Ellropcan). • 2. Madras Indian Commerce. 
• Indi"n Commlll't'e n~tit\len 'ieH. 

• Punjab Lalld nlde ~. 

Bihar and OrisNa Landholder •. 

JUMA MOSQUE AND DURO., Ol!' lIAZRAT MALIKIBN-DlNAR AT KASARAGOD. 

948.*Kr. Jlahmood Schamnad Sahib Bahaclur: (a) Are the Govern-· 
ment aware that the railway station premises at Kasaragod (S. I. By.). 
have blocked the old Bnd mamool way from tbe Kasaragod town to the big 
J uma Mosque and Durga of Hazrat Malikibn-Dinar which is annually 
"\lsited by a large number of pilgrims coming from diffetent parts of the 
country? • 

(b) Are the Governmellt liware that the railway line cuts away the town 
from the said mosque and Durga a.nd only one way kept to approach the-
mosque is at a distant place. quite inconvenient to the votaries from the 
town who have to attend daily, and also to the large number of pilgrims 
that come by train, etc.? 
(0) Are the ~ e nmeJlt aware that the Moplo.hs of the place made· 

several applications to the Iluthorities either to repair their old road to the 
mosque, or at least to allow them to repair it, opening Q passage through 
the feueing, at about the place where the road to the mosque and from 
the mosque, . has been blocked, 'and that they were not pemiitted, althol!gh 
0. Io{'.al vakil was allowed to construct 1\ road through lihe same station 
premises along 8 part of the way. the Mahome.dR.illl also wanted to cenl 
struct n road? 
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(II) Aretbe Government aware that there is greatdfsappointmont. 
among tbe Moplabs therll now all 8ClIount of tbe rdusul of the uutborititls 
concerned to allow them to repair their old marnooZ· way to go to the pluco 
of theIr worship and also on uccount of tbe lDVldtuus distlllction mua",)' 

(e) Do the Government propose to advise the authorities there to 
Ulake the s"id rOIAd or at lea!;t to ail ow the ptiople to continue as far as 
the mosque the road already maeJ,e by the said v&..lfil so 'Hut tncre may not 
be any hindrance to their going to their daily prayers? . 

Sir KeDrJ Konenel Smith: The necessary infonnation is being obtainei 
trom the Hailway Administration concerned and will be commuuicated t:> 
the Honourable Member on receipt. 

SUPPLY TO THE SS ~ .  I,IBRARY OP' THE DELHI ADMINlSTltATION HEPORTI'. 

949. -Lala Plyare La}: Will Government be plcfls(Jd to provide the 
LilJmry of thi:i House with the rt'portl4 of the d 1ini t at;~:m of Delhi 
F rovince at an early date? 

'1'he Honourab!e Sir Malcolm Bt1ley: Copies of Reports on thc 
Administration of Delhi for the years 1919-20 to ~ S have -been 
r laced in the Library of this House and arran:.remerits are being made fJr 
tbe s\!I,:ply of copies of He ~  of previous years and also-of future is;lue!l 
on publication. 

ltEFUSAL TO SUPPI.Y NiEMBERS OF TIlE ASSF.MRLY WITH 'I'IIE ANNUAl, 

ADMINIRTRATION REI-ORTS OF THE NEW CAPITAl. COMMITTEE. 

\:150. -Lala Plyare .Ls1: Will Government be. pleased to Stllte t (~ 

rellsons for refuBal hy the Secretor.v to suppl.v the Annual Admini!-4tration 
reports of the New Capital Committee even on payment to tlw Members 
of thil-\ House? 

The HODourable Mr. A.. O. OhatterJee: '~' e N (lW Capital Committet: 
r ublishes no Annual Administration reports, and cannot therefore supply 
VI· hat it does not publish. If the HOlJ.oUl"Bble Membm-refers to the Annual 
Progress Iteports, these are printed for official use only and not for 
l:ubllcation. I may add, how-evei', that paragraphsdeaUng with the New 
-Capital works will be found in Ch8J;ter III of the Annual Adminiatratbn 
Heport of the Delhi Province. The report for the year 1922-23 was pub-
lished last month. and is available on sale at the Chief CommisRioner'g 
o()ffice. • .. 

• 
1'HE LADY HARlIINOE MEDICAL COLl,EO)) HOflPJTAJ" 

901 .• Lala P1Jan Lal: Will Government be pleased to state: 
(a) th(>l number of quarters in the Ladv Hardinge Medienl CollegB-

Hospital, Raislna, for Indians and Etiropean!! ~ e ti el  . 

: (b) the number of Indiun and European patients· nnnually admitted 
to the H08pitlll? 

, (r.) rates of rent chl\tged for t;he quarters 01 the two classes, respec-
tlvely? . 

, Cd) the. ~ea8 11S for the .differenti."tion in .the tre"tment of the two 
classes. of patients if there js any? . 

'.. {el the total amount of donation from· India,;!. 8~ EuroPe&ll8, 
rpspectively? 
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Mr. M. S. D. BaUer: (a) 21 cottage wards and 72 purdah cubicles are 
available for Indians, and 8 cottuges o.nd .. cubiclos for Europennl5. 

(b) A sutemcnt giving the figures required is laid on the table. 
(0) Indians pay Us. 2 per day for cottage wards; Europeans pay ns. a 

pcr day, excludlDg diet in both Cases. 

(d) Europeans Bre charged at a higber rate, though their rooms are 
tho same size, ~ au e they get a lihle extra furniture. 

(e) The Honourable Member's attention iR drawn to the an!ltwers given 
on the 8rd March to a question on the same subject. 

NUIII"" ofindoo" t'lIiil'nt. ad",ittn{ an1lllall!l to tkll Lady Hardinge Medil'ul Colle,; 
IIo.pital. R/Jui"a. 

--
111:::1 

It:!} 

Year. Dd~n .. ,\, 8'1,,-IUlli .. " •• EaropC!ltoDI. T,,'al. 

-----
. . ." 1,861 15 S6 1 .• 891 

. " . ~, :8 It " 2,C63 

ANOLO-INI>IAN ANI) INlllAN S'l'AFF BMPJ.OYED A'l' TUE DELllI RAJLWAY 

STATION. 

\l ~, -Lala PI, .. Lal: Will Government be pleasod to Rtate the 
total number of Anglo-Indians Bnd Eurasian staff at the Delhi Hailway 
f.tn.tion with their respective capacities, their salaries and other allowances 
in a tabular form; a~8  n. similar statement of the Indian Staff? 

Sir Henry .ouerlet! SmUll: 'l'wo li3tS giving the information are being 
<lent to the Honourable Member. 

RES£RVATION OF SKATS AT DEI,nr RAII,WAY STATION. 

953. -Lila Plyare La!: Will Government be pleased to state the 
reason!! wby the system of roserving sears in force at Victoria-Terminus at. 
Uombay is not extended to Delhi railwily station for trains starting from 
this station 'I 

Sir Henry Moucrlet! Smith: Government are not aware of any material 
c.i'fference in the system except in the matter of a booking fee which iii 
l"vied at Victoria Terminus in connection with certain trains but not at 
l'elhi. 

WAITING ROO)f AT DBLnI FOR INTER AND '111lnn CLASS LADY PASSENOEltS •. 

954 .• Lsla plyare Lal: Is it a fact that no waiting room is provided 
speciall.y for the lady paRsengtll'B of the in,ter ~~ third class flt. Delhi. Ra.iI-
way 8tation. If the 8n~ e  to Ute question IS In tbe affirmat,ve, wIll the 
Government be pleased to state the reasons for its absence? 

Sir e~' Xouori'3t! Sm;'h: Government understand ·that at Delhi 
f.tation there is an inter class ladies' ·waiting room and that two enclosures 
'lave .been a ti~i ned aft for ladies traveU:ng third class. • 
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FEES FOR nXGISTRATION OF TELEGRAPHIO ADDitESSES. 

955. -Lila Piyarl LIl: Will Government bo 'pleased to state the' 
ea~n  for the recent iucrease in the fees for registratIon of telegraphic 
i.ddreBsesfronlRs. 10 to }ts. 15 per menstlm? ,Will Government also,state 
the authority for this increase? 

Thl Hemourable lIr.:.i.. O. Ohattirlee: 'D~ ~ti e the previou!l rates were 
much too low in, ie~ of the amount of work entailed a.I1d in comparison 
with similairates elsewhere'. "  ' 

The increa.sed rates were sanctioned by the Government of • India in 
t;.)',ercise of the powers conferred by section 7 of the Indian Telegraph Act, 
1885 (XIU of 1885). 

, \ 

RECRUITS Jo'on TUB' ROYAL' AIR :FORCE. 

956. Ll ~t. a 1 D~i •. .1..1. Ga" IY: (a) H~~ tlie attention-'of the' 
e~ellt ibeen, drawn ito thQ ;-,80 UJ eul(~nt !thllt appeared in the 

., Engbshman " dated ]'elpruary 16th, 924, winch reads as follows: .. ~l 

the House of' Commons to-day Mr. Th rtle (Lubour) asked why the condl. 
tion of pure European d$cent was i:' pose4 ~n c¥1didates for the Royal 
Air Force. Mr. W. Leach, 'tJnder ecretary for Air; replied ,that the 
mixture of Europea.n aild non-Eur e~ subjects in the same fightiDs 
!lIervice rai§ed gl'ave practical difficulties"?' ,', , 

(0) Will the e nment ~ l a ed i~  tat~ how do they propose to 
reconcile this statement which is said to raise gpBve praeticalditlicultjes 
witb their avowed policy of Indianising ,the, various brAnches of the AmlY ill 
lndia?, • 
Kr.J:. Burdon: (a) Yes. , 

(b) The Government of India ho.ve sin-ce' Been offiCial report of the 
statement from which it is clear that Mr. LElaoh was referring to the 
BritishSer:vices. e ~en.t of ,India do 'not regard the statement 
8S affecting or as having been intended to affect t ~ d.e la~d polioy,.in 
regard to Army Indianisation. 

, '\ 

'l'HE DOlll1Cn,BD U ~'J'  AND, THB ARMY. 

957 .• Lltut • ..CJolone111. A. 'l~ iDe ~ '(4) 'wili' ~l lllent be lea~ed, 
to state under what te me~ 1'  of t .~ d. mi lle~ community come, 
so far as admission into the Tanks of the British and Indian Armies is 
.concerJ;led.' , 

A • I " .• ',' 

(I) Are they r&llked 88 Europeans .or Indians? 
(ii) If 'Europeans, why are they 'denied 'admission into the British 

Anny? 

(iii) If Indians, ,why, aro they denied ad~ i n into the Indian, Army I 
especially the eight experimental 'units' of the' Indian Army? 

(b)' 'Will Government be' pleased to 11lake :6 deflniteipronouneement 8S 
to what position a.nd share the domiciled communit.y are to be given in ,the' 
contemplated changes' in the Indian Artny,? Is, it the intention of Govern-
ment to continue 'to ignore the domioilea community in this reSpect? 

'16 .... Bufb: 1 regret that t' Blll' ,un~ le';t '~ l  'to this question 
td-da\l. 't'have hadtl> cal1Ofor, certain :~ niid.t,t n;,\ li i  ~~t immediately' 
8vlnablc and which has not yet been received regarding the position Of 
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members of the' domiciled community in respect of enlistment in the 
British Army. When my inquiries have been completed, I will c.ommuni-
.cate the result to the Honourable' Member a.t once. I hope he will excuse 
'the present delay which I can assure him is unavoidable. 

, 1Ir. 1ft M. Joshi.: May I ask whether that information will be published 
as an answer to tnis question? "  .  . 

1Ir. E. Bardon: I have not the slightest objection tooa.vfug it pub-
lished'if the Honourable Member wishes it done. I bad .inten4ec;l :QOm-
.municating it to Colonel Gidney. , 

Kr .•• K. J.,.: I thought'the question was of importance and' might 
he published. .' 

Kr. Il. Burdon': e tai~l  I will do so, 

ANGw-INDIAN OFFICERS IN :rUE AUXH,IARY ]'OltCE. 

.  • 958. Liaut... l nel~. ,A. •.. J. Gidney: (a) Will Government be pleased 
t(, state bow many AngIo:Indians there are to-day in !the Auxilia.ry F drce l' 

(b) How many and. what e en~a e of n l ~lndian t da . hold the 
King's Commission i'rithe AuxiLiary l!'Qtce? Do Goverttment propose 
to issue ordel's to; itlcrease the percentage of Ariglo-Indianofficars in the 
.A uxiliary :Force? ' J 

Mr. E. BUrdon:'(a) and ·(b}. Government are not in possession '(if'the 
information desired. The personnel of the Force has not been classified 
on the basis of origin and domicile. I am, however,arrallging to' have 
certain inquiries made relative to the point which the Honourable Member 
appears to have uu: i~d; and I willoor,nmunicate-tpel'csult when received, 

.' ANGi,o-IN'bIANfl'ON TUB RAn,WAYs. 

959. *Ueu,.-Oolpn'l •• ~. ~. Ji~.t:.(  wiii Government. be pleased 
to state how many Anglo-Indians ~ em ~ ed on the a i u~ Railw8jS; 
(both State . and, C<;>.mpany-managed) lD, Ipdul,. (a) before .the ,~nt du tl n 

of the reforms scheme, ({)) sinee l ~e~ Sir, Danvers a n~ mad.e hIs 
pronouncement in the Legislative Assembl.y in 1922 regarding the IndianisB-' 
~j n . ot the ·Railwa.ys 'and (0) on J auuary ; 1st, 1924? 

. ,'(~  Will Government be l~a ed to .state ho',V many n l ~dian  have, 
~ ll employed. on the va1"lol,1S Railways. SlUoe Oolonel Sir Dallvers' 
Wag horn made his a.nnouncement on the Indi!\nisation of the Railways? 

-(0) Will Government bo pleasea t@ state how many.Anglo-Indians !la.ve 
been disr;nissed from employment on. the' Railways since the intrOduction 
of the reforms andosp.eciall:y since Sir Danvers Waghorn made i~ 
~JJn Ul1 ment. ~n the Indianlsation 01 the Railways? 

Sir Kelll'f. KODCll'i.d8mlth: As the Honourable Member was informed 
in reply toa similar question asked by him on the 28rd July 1928. Govern-
alent 'have not got the information asked for; 'I'he only information they 
possess on the subject is given in the statistics published in the appendix 
'tio the Budget MemoranduII;l. 

MARRIAGE ALLOWANOl!: .FOR MILITARY ASSISTANT SURGEON.S • 

.. 960. ·Lleut.-Oolonel B. A. J. Gidney: (a) Will the Gov.ernment of 
rndia be pleased to state on what grounds they a~e decided to refuse the 
conceSflion of marriage. allowance to Assistant Surgeons of the· IndMn. 
:Medical Department in military service?' 
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. (b) Is this ma i~ e allowance gra.nted to warrant officers in .other 
branches of the Army stationed in India? 

(e)· If the answer to (b) is in t~e affirmative, will Government be l~ 1 ed 
to state whether this allowance IS lIIade to d~ ll tmeJltlll warrant officers 
<'ther than the I. M. D. who have married in India. IUld married Anglo. 
Indian women? 

Kr ••. Burllon. (a) The concesss:on is an entirely new one provided 
in its origin for personnel domiciled in the United Kingdom and it was 
held that it is not necessarv to extend it to the I. M. D. t)le membeJ:s of 
which are recruited and domiciled in India. The denial of tW; concession 
was based also on financial grounds, the need for economy. 

(b) and (e). Yes. 

FuTURE POLICY OP OO"BRNMBNT TOWARDS TUB INDIAN MEDICAL • 
DEPARTMENT. 

~1. ·L1eu&-Oolcmel H: A. I. Gidney: Will ~ e Government be pleased 
to state what is to be their future policy towards the I. Y. D. as a whole in 
India? 

Mr ••• Bur4oD: The Government are not at the present time can· 
templating any 'Change in their present policy in regard to the maintenauce 
of the Indian Medical Department. 

IMPERIAl. AND PROVINCIAL }'ORPJST SERVICE OPPICERS. 

962. ·Lieut.-GoloD.l H. A. I. Glu.,: (a) WiI1 the Government be 
l~a ed to state whether it is a fact tbat before the refonns scheme be· 
Chme operative a  large number of men were recruited from Erigland to the 
Indian Imperial Forest Service, Rnd if so, whether Government nre aware 
of the filet that this step hilA prevented an adequate number of promotions 
from the Provincial Service to the Imperial Service. 

(b) Will Government be pleased to state whether the salary of a Pro· 
"incial ForE\Bt Official is increased when he is promoted to the Imperial 
Service, and if 80, to what extent, giving the respective and comparativo 
salaries of each officer, i.e.,." Provincial" and" Imperial "1 

Xr ••• S. D. Butler: (a) Actually 94 direct recruits were selected for 
the Indian Forest Service between the end of the war and the inauguration 
of the Reforms Scheme, but this recruitment in no way affected promo· 
tions from the Provincial to the Imperial Service. Thill is regl1'nted Record· 
iag to the Dumber of listed posts which has been fixed· at 12t per cent. 
of the whole cadre of the Indian Forest Service plu. R leave e~ e. And 
does not vary \lith the number of recruit. appointed· direct to the Indian 
Forest Service. 

(b) Provincial Forest Service officers when promoted to the ImperIAl 
Service draw pay (m the scale of the Indian Forest Service next aoove the 
pay which they were d 8 i i~ in the Provincial Service at the time of pro-
motiOn: A statement showing the stlale of salary of the Indian ForE'st 
Service will be supplied to the Hoot'lut'able Member. For 'provinrial rates 
or·pay wblch are not the Rame in .811 the provinces the Honourable Mem-
ber is referred to the provincial civil lists. 
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EMPLOYMENTOF:INDIAN'S IN TH8AUDIT.AND:ACCOUNTs SERVIOES. 

968. ·Kumar Gaa,&D&Dd Sinha: Will the Governmcnt 'be pleased to 
state: 

(It) bow many Indians are likely'to be newly appointed this year in 
the Indian Audit and Accounts Service? 

(b) what is the procedure of the appointment? 

(0) what are the essential nnd preferentiul qualifications of candi-
dates? 

(d) How many, if any, applications have been received up till now? 

(c) Ho,,: n~ will. the Rpp"tment,s. go towards the growth of India_ 
JllSatlOn of the superlOr S(~ Vl e  

fte Bonourable Sir BasU Blackett: (a) One Inditln is being appoint(td 
as a result of the examination recentl.y held. No more appointments will 
be made this ~:ea . 

(b) Hecruitment for the service is ordinarily made' in India only, on 
the results of an annual competitive examination. Only statutory natives 
of India are eligible to compete. 

(e) The essential qualification required is a high standard of education. 
No preferential qualification is required. , 

(d) and (e). Do not arise. 

INDIANS IN THE SUPERIOR TltAFFJC SERVICES ~ RAILWAYS. 

964. *B:umar Gang&DaDd Sinha: Will the Government be pleased to 
state: 

(a) how many Indians are likely to be newly appointed this year 
in the superior truffic service (Assistant District Superinten-
dent of Traffic)? 

(b) what is the procedure of the appointment? 

(e) what are the essential and preferential qualifications of candi-
dates? 

(d) how many, if any, applications have been received up till now? 

(e) how far will the appointments go towards the growth of Indian-
isation of the superior services? 

IIr BIIUJ !Ioncr1e!! Smith: (a.) fto appointments of Assistant District 
Traffic Superintendent on State Railways are likely to be made this year, 
&S there is no vacancy in the sanctioned cadre. 

(b), (e), (d) and (e) of the question do not therefore arise. 
It may be added, however, that the Railway BO!,rd are ~ ide in  ~e 

desirability of making a few appointments of probationary ASSistant Traffic 
Superintendents, Local .Service. !t is proposed to make these a i~t .nen~  
by selection and the chums of Indians who have undergone some tralDmg 10 
Traffic working in Great Britain and from whom a considerable number rj. 
applications have been received will be carefully considered. 

. II. 
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mIANI IN TBB IIIPIUUAL CUftOXB BovleB. 

966. -]tamar ChDIua&ll4SIDha: Will the Govemmentbe pleue4 to 
atate: 

(G.) how mlUly Indians a e·li el.~ to be newly appointed this year 
in the Imperial Customs Service? 

(b) what is the procedure of the appointment? 

(0) what are the essential and ~ e ential qualificationa of candi-
dates? 

(d) how many, if any. applications have been received up till now? 

(6) how far will the appointments go towards the growth of Indion-
isation of the superior se1'$es? 

ft. Honourable Slr Bull Blackett: I propose to circulate the &Dswer, 
8S it is rather a long one: 

(a) Two Indians will be appointed to the Imperial Customs Service 
this year. if suitable candidates are available. 

(b) Appointments are made bv a combined system of nomination 
and competitive examination. Nominations are called for 
from Local Govemm{'nts Hnd Administrations and Relected 
candidates are allowed to compete at the examination annually 
held ~ intment  to the Indian Audit and Accounts 
Service. 

(0) "Selected candidates must possess high educational qualifications, 
good physique. social status and strength of character. 

(d) Fifteen candidates were nominated and permitted to compete 
at the examination held ill December last. 

(6) If two candidates are selected on the results of the examination. 
the percentage of Indians in the Service. excluding posts 
rescrved for the Indian Civil Service, will be raised from 80 
to 86. 

ApPOINTMENT OF INDIANS AS ASSISTANT CONTROLLERS OF STOREti. 

966. -]tumar GaDI&Il&D4 Sinha: Will the Government be pleased to 
state: 

(a) how many Indians are likely to be newly appointed this year 
as Assistant Controllers of Stores? 

(b) ",hat is the procedure of the appointment? 

(0) what are the essential and preferential qualifications of candi-
dates? 

(d) how many. if any. applications have beon received up till now? 

(e) how far will the appointments go towards the growth of Indian-
isstion of the superior services? ' 

Slr Henry Moncrief! Smith: (a) No appointments are likely to be made 
this year as there is no vacancy in the sanctioned cadre of Assistant Con-
trollers of Stores, State Railways. 

" (b). (e). (d) and (e) of the question do not therefore arise. 
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ApPOINtMENT OF INDIANS AM SUPElUNTENDENTS OF POST OI'FICES. 
, ")' ,  .  f ' 

, 907; -Kumar aD ~d SlDha: Will the Govenunent be;,pleaaed to 
state: ' 

(a) how many Indians are likely to be newly appointed thiayear 
8S Superintendents of Post Offices? 

(~.:, what is the procedure of the appointment-; 
(C) what are the essential and preferential qualifioatiiona of oandi-
. ~~  • 

(d) how many, if any, applicatiQns have been received tip tin now? 
(c) how far will the appointments go towards the growth of Indian-

isation of the superior services? 

Th. Bonoarablt Mr. A. O. Oha'''rJtt: As the ~ e  is rather long 
and tedious, I shall, with the Honourable Member's concurrence, lay it 
'On the table.' . 

(a) Three. 
(b) Vacancies are filled alternately by the appointment of Probationary 

'8uperintendents and by the promotion of selected subordinates who have 
'P8ssed thfl Superintendents' examination. 
(e) An Indian candidate who jQins the Post Office 88 a Probationary 

Superintendent must ordinarily be a graduate of & recognised University; 
ill the case of a non-Indian, the possession of adequate educational quali-
fica.tions is insisted on. Special attention is paid to social standing and 
IJhysical fitness. No Probationary Superintendent is promoted as a pennn-
l~ent Superintendent until he has justified his selection and ha.s passed the 
prescribed departmental examination. Only subordinates of proved ability 
who have passed the departmental examination and have shown their 
fitness in every respect are selected for promotion to a Superintendentship. 
(d) 105 are on the waiting Li~t. 

(e~ Out of 180 appointrnents of Superintendents 50 will ~ ,held by 
non-tndia.ns and the rem/Lining 180 by Indians, when the th1"ee appoint-
ments referred to at (a) l\re fiUed. ' 

REOOVERY OF RENT FOR BUNG'ALOW No.2, CHultCH ROAD, RAISINA. 

968. *1Ir. Kammaran lfambiyar: (a) Will the GoverI).ment lea .~ 

state ii, Btmgo.low No.2, Church, Road Raisina, form ely occupied by Mr. 
W. F. Symes, Executive Engineer, III Project Division, P. W. D., Delhi, 
(on leave), is lying vacat;lt, or, is it allotted to !le ~  elsA? If occupied, 
the na~e o.f the occupant, and, thc date from WhICh It was allotted? 
(b) Has Mr. Symes left his things 'locked up in tbe bungalow? 'If so, 

ill he paying rent for the building? If no rent is being e e ~ 1, why? 
Could not the building be rented out to some other officer? 
(e) Is it a fact that under ~imil t  i llm t~n e ,. rent WQl; ~e l e d 

from Sir M. F. GaW1tlett, AudItor General durmg hiS absence on leave? 
If so, what are the reasons 'for differentiation in the two cBses1' 

The Honourable :Mr. A. a.Oba'ttraee: (4) Mr .. Sym8i' formerly 
<lccupied bungalow No. 5 Church Hoad and not No. 2 Church. Road. _ That 
bungalow hBfJ been occupied by Mr. E. F. Sykes, a, Consultmg Englneellr 
with effect from the J,6th November 1928. 
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(b) Arrangements could not be made to lease the bouse during the-
I :abaeneeon leave of Mr. .Symes, ~d be was. permitted to leave a few of 
his belongings in the residence at his own risk. In accordance With. the 
. note to paragraph 828 of the P. W. D. Code rent was not recovered loot11 
··him. . . 

(c) Sir M. F. GalUltlett paid rent during his absence on leave a8 he 
was not prepared to relinquish the bungalow unconditionally. Exemption 
from the .paymea.t of rent can ~'  . be allowed in cases in which a tcnant, 
who proceeds on leave or duty out of the station, relinquishes his bungalow 
unconditionally. 

U ~ L 8 . LEASED BY GOVERNMENT IN DELlII. 

969. -Jlr. ][ammuan .amblyu: Will the Government plc8sf.1 state: 
(a) The number of bungaIows taken On hire by the Government for 

use 8S residences of Government servants in Delhi? 

(b) The total cost incurred by Government during the 'Vear 1928·24 
on account of rent for and repairs to such leased bungalowe, 
. and the amount of rent, etc., realised from the occupants for 
that period? . 

(c) Why are the bungalows available in RUBina. not utilis.,:l b) the 
oiDcera? 

TU BOJlour&ble 111' • .A. O. Ohatterlee:(a) During the year 1928-24 
Government had 21 bungalows on lease, including Curzon House. Two· 
of these are for officers of' the Delhi Administration and the others for the 
of6cers of the Government of India Establishments. 

(b) The figures Qf the actual e ~ditu e incurred during the year 
. 1923.24 are not yet available. The e~timated cost of rents and repairs 
~ the laued ~al  is, however, Ra. 87,743. Actual ngures of rent 
are Dot yet available; the estimated recovery is Rs. 39,500. 

(c) The bouses· in Oivil Line" were taken on ~ea e many years ago, and 
it would Doil have been economical to.· have left them ~m t  and toe have 
utilized the houses in Raisina instead. 

CONTRAOTORS BMPLOYlD> IN THB 6TH AND 8m PROJECT DIVISIONS, 
P. W. D., DBLm. 

970. -Mr. Kammaran .amblyar: (a) Will ihe" Government be pie88ed:.. 
tA) furnish a list. of nt ~t  ~ in  in the 6th and 8th Project Divisions,. 
Public Works Department, Delhi, showing the total value of work given to 
each contractor ~ each of t ~ above Di i i~  How many of thc'l'l 
contractors are Sikhs, and what Is·the total value of thf.\ work giveh to Sikh 
contracto1'8 in each of the two Divisions? . 

(b) Is my of the Sikh contractors working in these .Divisions a relation 
of the Executive Engineer of the Division? If so, is it not ag l.io'lt tIle: 
rules? . 

(c) What steps do the Govornment proposct.o take against the "mcert;, 
if Ilny, who are ading in contravention of the ul~  

fte Honourable JIr. A. 0; Obatterj":(a) I can show the Honourablp 
Member B long list of the 'contracto!'R, if be will call at mv afficli. I afn 
-not prepared'to undertake the J8bour of calculating the total vuluf' of tl;e 
work given to each contractor. . "  .  : 
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(b) The aDswer is in the negative. 
(0) Does not arise, but I wish to takb this oppOl'tunityof Ittating em· 

phatically that there is no i~ ti i ati n whatever for imputing lIoDy communal , 
preference to tho two Sikh gentlemen now in charge of these Di i ~n . 

SHORTAGE OF INSULATED WIRE IN THE STOCK OF THE 3RD PROJECT DIVI" 

SION, P: W. D., DBLHI. 

971. -Mr. ltllDDW'U .amblyar: (a) Is it 1l.~ll. t thl!ot there is a short . 
.age of q,bout 250 coils of insulated wire in the stock' of the' m Project 
Division, P. W. D., Delhi? If so, what".re tbe facts of'the case? 
(b) What was the weight fUld value of the mnteriBl under refereuC!e, and 

the source of its supply? . ' 

(0) How has this loss been disposed of? , 

(d) Are any ofticials of the Government involved in this case? What 
step 'do t ~ Government propose to take against them? 

The lI0n0uabl. Mr. A. O. Ohatterj .. :  . (a.) 245 coil!! of wire were found 
missing from one of tho godowns in wbich the electrical materials of the 
m Project Division were stored. There was evidence of theft and the 
matter was banded over to the Police for investigation. Two persons were 
cha.lla.ned ~  the Police but the investigating Magistrate held that the case 
was not established and acquitted the accused. 

(b) The weight of the wire was 12·1·9 cwts. and value Rs. 2,695. It 
was purchascd from Messrs. Cal1endar's Cable and Construction Company 
Limited, London. 

(c) and (d). '1'he CBse is still under departmental i~ ui . 

REOOVERY OF RENT FOR BUNGALOWS IN RAIslNA NOT ACTUALLY VACATED 
BY THB TZNANTS. 

1)72. -Mr. KammIllD Dmb1yar: (a) Is it· a. fROt iha.t the 'Chief 
Engineer and the present e n~ Assistan.t. t(). the Chief Engillser, 
F. W. D., Delhi, do not pay any rent for the bungalows occupied by them 
-en Akbar Roa.d and J Il.Utar Mantar Road, respectively, during the summer 
months when they go to Simla, although all their things are locked up in 
the building, and they are thus actually in possession of the same?' Do 
their chow1cida:rs e id~ on the promiseR, Ilnd they only pay rent, for an 
' ut u ~ for the ohowkidar? 

(b) Do thesH officers send vacation r6ports of bungalows when proceed. 
ing to Simla, without actually vacating them? Is not their 8(Jtion in this 
respec,t aguinst the rules? 

(0) What iR the amount of rent which the Government lose therety 
annually? 

(d) Was this point ever raised by the Deputy Accountant GEoneral, 
Central Revenues, Delhi ~ 

Th. JloDoarabl. Mr. A. O. OhatoterJ.': (a), (b) and (0). It would invite 
the Honourable Member's 6.ttention to my reply to his question No. 968, 
which I have just fUlswered. The 9uestion whether rent is, or is not, 
recovered in such cases is goyerned by the note in paragraph 828 ot the 
Public Works Department Code, and depends on whether the officer., duro 
ing a period of absence on duty elsewhere, is prepared to relinquish hi .. 
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bungalow unconditionally or not. Action in the parilioularoues tefemed 
tQ in this question was taken strictly inacoordance with. the rule. In point 
of fact: the Ohief Engineer paid rent for tbe full year 1928, as he waIJ no'. 
prepal'jid to relinquish his bUllgalow unconditionally j 

(d) No. 

PASSPORT RBSTIuOTIONS. 

978. ·Mau1vt .1Ihammld Yakub: Do the ~e nment propose· to 
consider the question 01. removing all restrictions upon the issue Bnd renewal 
of passports to England und the Continent? 

Mr. II. :S. Howell: e ~ is no Act or Uule published by the Govern-
ment of India which makes it eompu)sory for pt'rsonl-l Jl (, ~l'dill  from 
India to England or to foreign oountries on the Contillent of Europe, to be 
in pos8essionof passport'S before leaving this country, Passport,s are 
oemanded of travellel'Aby the authorities in the countries of dostination. 
The instructions relating to the it>8ue and relUovul of PBssports, which are 
IJartly based on the requirement ofForeignStatea, ail8drawn up by . Hill 
Majesty's Government. They are in force throughout the British Empire' 
and it· iR not, within the competence of the Govl'rnment of India to alter 
them. 

JIr. OhalDan L&l: Do tht' ~l enunent kno:w tbat 1& great deu.l of dis· 
satisfl&ction prevails in the country with regard to the method Bnd manner-
in which pa.asports ~ e refused to applicants? 

JIr ••. B. Bowell: Government are not a (~ of that. 

JIr. OhalDan· x.&t: 'rile fuel iH till1t nUllwrOUR CIlHes hs\'(' reeently 
,'ropped up. Will Government see that no restrictions are placed on the-
grant of pSSHports on purely political grounds? 

Mr .•• B. Bow.eU: I -would like noijce of ~at qucstiup... 

Kaulvt Muhammad Yakub: Will the Government be pleased to inquire. 
if certain persons carrying on bUHiness in Europe who have also reserved' 
shops in the Empire Exhibition, were disallowed the renewal of their pass. 
ports on account of holding political opinions not favoured bv the local 
authorities?· .  . 

JIr ••. B. Howell: Will t,)w HOllournble ;Vltlmber givo me the nome 
of BDy such persons? 

Jlaulvt Muhammad Yakub: Yf'fi, ,Sir. I shall be glad to give . you the 
name. 

J ... BTTER AND EDITORIAl, COMMENTR IN '!'IIE "RWARAJYA" ENTITI.En 'HAIL • . 
·WAY VAO.\ulEIl " 

974. *Irr. 0, Durallwami Aiyangar: (a) HUA thC'· attrmtion of the '00'-. 
er;nmeut, been drawn to a letter published under the heading .. Ra,ilwav 
Vagariet:l " in the Swarajya, dated 7th March ,'~ , and tho edit4'lrii1.1 not& 
thereon? . 

: (b) Is thefaet stated in the l$tter true? 
(0) If so,will tbe Government-be pleased to state what aotionhas' beeD 

"taken ,thereon? 
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SirBIDrJ lIoDcr1etr Smith: (4) Yes. 
(b) The Government do not know. 

(c) The Agent's attention bas been drawn to the matter. 

TREATMENT OF INDIAN TRAVELLERS BETWEEN INDIA AND CEYLON. 
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975. -Dr. S. :at. Datta: Are Government aware (i) that British Indig,l.l 
travellers from India to Ceylon and from Ceylon to India by the Dhanush-
kodi Talamannur route ure subjected by the Indian police authorities to 
;"Iery careful inquiries as to the motives of their journey, residence, occu 
pation, etc., (ii) that al1 other liritish subjeets leave or enter India with-
out these inquiries being made. (iii) Will Government state the reason 
for this differential treatment? 

The BODourable Sir Jlalcolm Balley: (i) Government are aware that 
inquiries are made at Dhanushkodi from travellers arriving from or pro-
ceeding to Ceylon, in connection with the passport regulations: with B 

view to ascertaining whether travellers ought to be in possession of pass-
ports an~, if so, whether t ei~ 8 t  are in order. 
(ii) IWd (iii). Government is not aware of the existence of any differential 

treatment such as that alleged. 

Dr. S. E. Datta: If I were to place the facts regarding differential 
treatment before the Honourable Member, would he be willing to inquire? , 
The BODourable Sir Jlakolm BaUey: I shall be very glad to consider 

the facts if the Honourable Member will place them before us. 

TREATMENT OF BRITISH INDIANS FROM OVERSEAS IN COLOMBO. 

976. -Dr. S. E. ~att.a: Are Government aw.are (i) that British Indian 
subjects landing from overseas in Colombo are conveyed under superVision 
to the police headquarters and subjected to a search both of their per-
NOM and baggage? (ii) If this be a fact, are Government prepared to mako 
energetic representations to the Ue.yJon Government on this matter? 

The Bonourable Sir Maloolm Bafley: Government have no reason to 
believe that the practice stated is general. They are aware that cases 
have occurred in circumstances that have given risc to complaint, but they 
believe them to be isola.ted case8. 

Dr. S. E. Datta: May I inquire again, Sir, whether the Government are 
willing to make inquiry to establish whether these are isolated cases? 

The HODourable Sir Malcolm HaUey: Yes, if the Honourable Member 
will place mo in possession of information in regard to which I could make 
inquiry. 

TREATMENT OF BRITISH INDIANS AT HONG KONG. 

977. -Dr. S. E. Dutta:(i) Are Government aware that Britillh IndisT, 
subjects proceeding to China on arrivRI in H~D  "!<ong Are de '~. to 
report at Police HeadquarterR for purposes of mqUlry, all other Bl'Itlsll 
subject!'! ein~ exempt? 
(ii) Are Government prepared to make inquiry? 

The Honourable Sir JIalco1m BaUey: Govemment have no informa-
tion on this point. • 
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CONSTRUOTION 01' A STATION AT BB811IlJlU)A. 

978. -Mr. E. G. Lohokare: (II) Whether it is a fact that the town-
planning scbenws of I'"tl "our It I..; It.,· Imd suburbab aresil held out hopes 
of a lJtation at Bhamburdtt.-neBr Poons, G. 1. P. Ra.ilway, and the schemes 
were sO saDctionea ,~' tilt! LlJCld \ < H!rlllrumt some years before? 

(b) Is the conNtructioll ul LUI> .d.HlU exptlcted t.o be undertaken this 
~ea  If not, W1Ult. alI'e t,1e n'H,-1l1ns lOr the postponement? 

Sir Jl8DIJ JIoDcrlel SmlU1: (a) Yes. 

(b) No. A start cannot be mll.ue unt.! the Great Indian Peninsula 
Railw·ay Administration IS put ,n POSStl':;liIOll of the necessary ltmd and the 
actual area reqUired is being exwnmcd at prt\Hent, 

MILITARY SUB-AsSISTANT SURGEONS. 

979, -Mr. E. G. LoAoJrare: Will the u tJJ'llmen~ be pleatled' to ~ : 

(1) How the Military liub-AssisHUIt Surg.ns holding Viceroy's Com-
mission are classed-whet.Lier 8S c·,mbat.ant, non-combatant, depart-
mental or supplemental servce Offi:'Cl"R or something else in the maite: 
of: 

(a) General uloclpll,,, 
(b) Discipline ~ ld .),', V.l:l: • ~.  hdd umts. 
(0) Pay, proVlllioli " .. ~,, .... < ,U\\UI.CC!!I lu kil.J u. quarters. 
(el) Diaabilit.,Y. llWlu,) lUlU lull t~ Ul retlrl.Ulent peotlions. 

~ Percentage of oproulotion to King's Cummission? 

. (2) Whether in m16bW,'\i UI VUJ, lDJury Ilnd }Dvalld persions and allow-
ances laid down for coml,,&tallt and Medical Department officers holding 
Viceroy's Commissions, t ~ I:1nalogy of 8cales, laid down for comba.taDt and 
medical service ofBcershululI1g h 11., S t.:ommissions in the Indian Army, 
IS taken into consideration? 

lit .•. BurcloII: (1) (a) and (b), Military sub-assistant surgeons are 
classed for these purposes as non-combatant departmental officers subject 
to the Indian Army Act. 

(c) The rates of pay, etc., received by sub-assistant surgeons of the 
lm:lian Medical Depa.rtment are laid down in Part I of the "Pay 8Ild Allow-
ance Regulations ", to which the attention of the Honourable Member is 
invited. These rates of pay are special to them, 

In the matter of " quarters ", they are also treated ~ iall ; but with 
regard to " rations ". they are on the same terms as other officers holding 
ihe Viceroy's Commission. 

(d) Di8tJbility pen8;on8.-A prllposnJ is under oonsideration to make 
applieable to 8ub-8l18istant 8u ~e n  the revilled terms of disability pensiQDI 
sknctibned in ]922 for Indian oombatants and non-combatant  depart-
mental and regimental em ~ , etc. 

Family pen8ion8.-Sub-assistant surgeODS now receive the same rates 
of family pensions as are laid down in Part II of the ,. Pay and Allowance 
Regulation"," for the families of Indian offieers, non -commissioned. officers, 
etn., of the Indian Army. 
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Retiring penaiona.-The rates of retiring pensions admissible to sub-
assistant 8uregons are laid down in. Part II of the •• Pay and Allowance 
Regulations ", and are special rates. .' 

(6) The percentage promoted to King's Commissions is 9ne per oen,t. 
. ., I' 

(2) I am afraid I do not understand this part of the Honourable Mem-
ber's question. If he will be ~  good ItS to make his intention clearer, I 
shall try to fumish him with a reply. 

Mr. 1[. G. Lohokare: I want. the Houourable Member to take into con-
sideration the analogy of scales-that is, It comparison between the Indian 
medical officer and the combatant senicle officer in the British Anny, and 
<lompare that analogy with offi(lers holding Viceroy's Commissions in the 
commillsioned ranks and the officers of the Medical Department-that is, 
the I. M. D. holding Viceroy's Commissiolls. I want the Honourable Mem-
ber to take these two (lomparisons into consideration and then reply to me. 

XI' ••• B1U'4oD: In thu.t ca8e, Sir, 1 can say that the rates of pay of 
the various classoy are not determined by calculating ratios of that kind. 

MILITARY SUB-ASSISTANT SURGEONS. 

980 .• JIr. 1[. G. Lohokar.: (1) Is it 8 fact that Military Bub-Assistant 
Surgeons' training clas8 requires the Indian Univemity Matriculation or 
(>quiva.lent examination for admission, and four years' professional training 
for qualifying for admission to the I. M. D. as against a vemacular course 
when the Clus W88 instituted to begin with? . 

(2) Is it a fact that the India Army Regulations do not yet recog-
nise the I. M. D.-Indian and. British sections-and much more the 
S. A. B. for regular medical work, and entrust them with duties much 
more clerical and of dressers and compounders in spite of their training of 8 
qualified medical practitioner in India? 

(8) If it be a fact-t.bat the scale of pay of the Military Bub-Assist-
ant Surgeons without opportunities for private practice is equal to or even 
10wer than their civil brethren in Provincial Services? 
(4) If .the reply to (2) and (8) be in the affirmative, whether Govemment 

are prepared to spend money on t ~inin  which is not made use of in the 
I. M. D.-and yet run a diRcontended service in the Army? 

Mr ••• Burdon: (1) Yes. 
(2) Members of the Indian Medical Department Bre employed in sub-

ordina.te charge of hospita.ls a.nd of ward8 in hospituJs, when their dutie .• 
are mainly clinical. In somt! catles, they are placed in independent charg;:! 
ot small hospitals and small bodies of troops. They are WtlO employoo 
on compounding duties in hospitals. All hospitals, except the smalles.t, 
arc provided with a. clerical IItaff, apart from the Indian Medical Depart. 
ment. The clerical duties which members of the Indian Medical De· 
partment may be called upon to perfonn are restricted to supervision and 
~  such other clerical duties a8 are inscpar"ble from their olinical work. 
(8) The rates of pay of civil sub-asRistant surgeons vary in the different 

provinces; and in certain CBses at any rate, the civil Sub-Bssistant surgeon 
draws a lower Bcale of pay than the military Hub-assistant surgeon. 'l'hl! 
fact, therefore, cannot be said to be I1S stated by the Honourable Mem-
ber. 
(4) This question does not arisc. '.-
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MILITARY PBNSIONB. . 

9&. *1Ir. E. G. Lohokare: (1) Will' the Govemment be' pleased to 
S&y it there is· any difference in the scales (proportionate to p8.y and allow-
_) of injury and invalid pensions and family pensions on loss ~ life in 
aation or military duty between-

(a) Officers holding King'f1 commilulion in the combatant and medical 
e~i e . 

(b) Officers holding King's 'nm ni8~i n  in the combatont and supply 
,  . serviC8l1. 

(c) Military' ASRistant Surgeons and combatant warrant officers., 

(4) Warrant officers of· the combatant and the supply services. 

(e) Military t:iu · li~t'llnt Aurgeons nnd (lombatant officers with 
Viceroy's commissions '/ . 

(2) Which service bas the advantage over the other in 8ach of. the above 
~' m 8 i8 n  ? 
(8) Are the revised rules for disability pensions to commissioned and non-

commissioned combatants /lnd supplemental' service officers under Army 
lnaWuctions 1056 of Dell&llbtlr 19'J~ a.pplicable. to MilitJu'y Sub.Assistant 
Surgeons. If not, will Government reconsider the question '/ . 

(4-; Are the rules for family pensionll the same for the officers of Viceroy's 
commi88ion in the· combatant and medical services. If not, will Govel'Dment 
reoonsider the qUAStion? 

1Ir ••• Burclcm: (1) and (2). To provide an answer to thelle questionfi 
would involve elaborate calculations which have never hitherto been 
required and which Govemtnent are not now' prepared to undertake, aK 
they do not consider that Bny' useful purpose would 'be served by d in~ 
11<,"1. 

(8) As' already stated in reply to 8 previous question, R proposal it· 
under consideration to make applicable to sub-assistant Burgeons the termR-
~ '  Anny Instruction (India) No. 1056 of 1 '~. 

(4) The answer to the ftl'Rt part of the question is in thn affirmative, 
"nd the second part therefore does notarise. 

NOMINATION TO THE ASSEMBLY OF A NON-OFFICIAl, MEMBFlU ~ THE 

CENTRAL PROVINCES AND BERAU. 

982. *Sardar Gulab IID8h: (a) 11'1 it a. fact that a non·official membc·)" 
was nominated to the last Assembly from the C. P. and Berar? 
(b) Will the Government be pleased to state the reason why a . non· 

official Mem,ber hali not been nominated to the Assembly from the C. P. 
and Berar? 

Ee) Are the Government aware that all t,he. Swarajists or those sup· 
porte4 by them have been eleoted to the Assembly from the O. P. and 
Berar',/ 

(d) Arc the Government aware that there is no non-officlial Membrr 
in this Assembly from the O. P. and Berar, who could be expected to-
safeguard the special interests of landholders in tholle I'rovinces? 

(eO If so, do Government propose to nomina,te one non-official Mem-
bee' from O. P. and Berar'/ 
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SIr BeD1'J' .onarle. Smlth: (a) Khan Sahib Maulvi Abdul Kadar of 
Amraoti in Bersr was nominated to the last Legislative AsseJ;D.bly. 

(b) and (6). PresUD)ably the Honourable Member refers to the nomina-
tion of a non-official member other than that whioh is requiNd to be maci<! 
under the electoral rules as tbc result of an election held· in Berar. 

Nominations to tha Assembly are made not by the Govemment but 
b... His Excellency the Govemor General. The limited number of seats 
t,; be filled by the nomination of n n~ m ial  does not make it possible to, 
provide for the representation of all communities. and interests in thl)-
country. 

(c) Government hs.ve no official information but believe that th(, state-
ment made in this part of the question is substantially correct. 

(d) The Central Provinces landholc1ers' constituency returns one member' 
k the Assembly; he presumably can be expected to safeguard the special 
interests of landholders in these provinces. 

JIr. Devakl. Prasad SiDha: What Quthority have Government for statin" 
that the information given in part (d) of question No. 082 is correct i;; 
spite of the fact that there is an Honourable Member here who represent!' 
the handholders of the Central Provinces "I 

Sir Bemy .onarle. Smith: I said in regard to part (d) of this ques-
hon that there WBS one Member in. the Assembly representing the Central 
Provinces Ls.ndholders ' constituency, and he presumably could be expected 
tf) safeguard the interests of that community. . 

Mi. Devaki Pr&8ad SIDb: I understood, Sir, that the Honourable 
Mevnber said that the suggestion contained in part (d) of the question "'St' 
correct. 

. Sir Benry Moncrief! Smith: That is in regard to part (0) of the ques-
tion. 

JIr. Devald Pruad S1Dha: I beg your pardon. I am ~' for the· 
mistake. 

ESTATE OF ANCIENT FAMIJ.JEIi1 IN THE CENTRAl. IlnOVINCES. 
,~ 

988. *Sardar Gulab SiDp: (a),Has the attention of the Government 
. of India been drawn to the statement contained in the Darbar speech 
delivel'sd on the 19th December 1919. by Sir Benjamin Robertson, K.C.S.I., 
X.C.M.G., LL.D., I.C.S., the then Chief Commissioner of the C. P 
and Berar. laying-down the policy of the Govemmtlnt in n l~eti n wit.h 
t.he recognition of estates of tmcient families as inalienablo and impartible" 

(b) Had that policy not been declared by the head of these Provinces' 
in ('on currence with the Government of n~i  

(0) What action have the Government of India and the C. P. Govem-
ment. Rince taken or are they going to tu!ce in furtherance of that li ~'~' 

Mr. K. S. D. Butler: (a) and (0). If the lIonoul'ablll Meml.H'r will 
kindly let me have a ~' of the speech referred to tho matt-er wi!! he 
considered. . .. 
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SlIm HOLIDAYS. 

984. ·Sl\r",.l' Kartar Singh: With reference to answer to . question 
No. 812, given by the Honourable the Home Member on 14th ]'cbruary, 
'l~, will the Govemmeat please name the Sikh representative consulted? 
If none, why Dot? . 

ft, BOIlourableB1r ."colm BaUey: I am not preparod to give th:3 
r.ame of the iikhrepreseritative consulted. It if. R' point 'on whi(lh Wt:. 
have every right to observe anonymity, 

CURTAILING OF THE SECRETARIAT HOLIDAYS. 

985. ·Bardar Kartar Silagh: What led the Government, of India t,o 
restriot the observanr-es as holidays of different religious festivals? 

TIle BODO.abl. Sir IIalcolm BaD.y: The reason for curtailing thtl 
number of holidays is clearly stated in the reply given by me on the l~t  
Ma.roh 1924, to Mr. Chaman Lal's question No. 742. I have· nothing to· 
~dd to that statement. 

SlIm BOI:.mns. 

986. -Sarti., Itartar 8iDgh: Is it a fact that two gazetted hoiidays have. 
been fixed for the festivals of each community 'I If so, why have tho Sikhs 
not been granted 8 similar concession? 

ft.t JIoDoarable 8Jr IIalcolm JIaI1el: The Honourable :Member js re· 
ferrecl to the orde.rs iuued, a copy of which was placed in the Librarv. 
'-he two holidays fixed for each community a.re also general holidays and 
Dre eu oved b v Sikhs along with others. Provision for holidavs on Sikh 
ff:8tivals' is secured by the 6 additional sectional holidays. sikh. are in 
~ a tl  the salDe position 8S other communities as regards tbe number 
~ holidays that they may enjoy. • 

ANNUAL RBPORT 011' TJIB LADY HARDINGB MBDIOAL OOLLBGB. 

987. -Kumar Gang&D&Dd SIDha: (a) Is it 8 fact tbat the Lady Hardinge 
College does not issue annual reports and tliey are n~t Bvailable to the 
Members of the Legislature or the public? .. 

(b) If an annual report is published, will the Government be lea ~ d to . 
la/ it on t.ilt.· table 'I 

(c) Is it a fact that though the college has been in exist,3nce for more 
than 7 years no reports excepting one have been il8ued? 

(d) Are the Government prepared to take steps to see that a similar' 
'Calendar is ISSUed by the Lady Hardinge CoJl",ge or that its ~ t is incor-
porated in the Delhi University calendar for the use of tbe public? 

lIr .• , S. D. Butler: (a) and (c). A report on the Lady Hardinge 
Mectical College is issued every year and will be found attnchl>d to the 
I,rinted Annual Report of the COlmtess of Dufferin's Fund. Jt illl 8'VailftblC' 
tc the public. In addition a more detailed report is published every flvt., 
years. The last was issued in 1918. The report for the subsequent 
quinquenniwn is under preparation. 

(b) A copy of the Annual Report of the Countess of Dufferin'f1 Fund 
for the year 1922, has been placed in the Library of the Assernbl:y. 

f'l) This does not arise. 
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INSPECTION OF THSLADY ltARDINGE MEDICAL COLLBGE. 

988. -Eumar Gaapnand 8tDba: (/I) Is it a fact' that the LadJ 
HsmiD'ge (';:llege is not inspecttJd lJy th' higher medical authorities, as is 
the rule i~  all other hospitals? 

(b) Do the Governrwmt propose to sec to the appointment of. a Govern-
ment officer t6 makt: 'an a.nnual inspection and r.eport upon the College and 
the Hospital? 

Kr. II. S. D. Butler: (It) aDd (b). The College is inspected periodi 
cally by 8 committee of the Punjah University. This committee includes' 
at leaelt oile profesdor of th(l Government Medical College,. Lahore. The 
last inspection by this Committee wat! 011 the 4th January 1.024. Thu 
. college waR again inspected on thEl 7th and 8th March 1924. by Lieutlmant 
Colonel Megaw, I.M.S., Director of the Tropical School of Medicine an·t 
Hygiene, Calcutta. 'l'he Director General, Indian Medical Service, is alRo 
president of the Governing Body. In the circumstances the Governmenl 
0: India consider that no further inspection is for the pl't't!ent necessary. 
Kr. E. Ahmed: Is it a fact that the prescriptions made for outdoO" 

patients are not given to them? . 

lIIr. President.: '!'hat d e~ not arise out of this question. 

Kr. E. Ahmed: Is it not fact a fact, Sir, that the prescriptions made 
for outdoor patitlnts are the subject also for the inspection of ... .  . 

JIr. Pruident: The' Honourable Member knows that prescriptions are 
biven to patients a.nd not to Inspectors. 

Mr. E. Ahmed: Is it not necessary to keep a record of these prescrip-
tiony in the hORpitnl t;() that thl) Inspectors may go into the intern.11 
matters, . 

AUDIT OF THE ACCOUNTS OF THE LADY HARDINGE MEDICAL COLLEGE. 

989. -Eumar G&ngauand SiDha: (a) Is it a fact that when trans-
ferring t.he audit of the Lady Hardinge College from private chartered 
auditors to the Government pa.id auditors, it was stated that it is practically 
a Government concern controlled by the Government officials? 
(b) In oonnection with the audit, will the Government be pleased to lay 

on the table correspondence betweon the Governing Body of the Collego 
and the Government of Indi,,? 

Mr. :II. S. D. Butler: (a) and (b). A copy of the e nden'~e 

refei'red to by the Honourable Member is laid on the table. It will be 
Been that the object of the change was to Rave the auditor's fee. 

Kr. Gay. Praa&d Smgh: Under what conditions has the Oovernmen:. 
grant been made to the institution? 

:Mr. II. S. D. Butler: 'I'hat the institution should be maintained 
dficieutly. 

IIr. Gaya Prasad SlDgh: Will tlll nmen~ be pleased to lay on thcl 
table 1\ ~' of those llditi l~:' 

JIr. :II. S. D. Butler: I do 110t know if any conditionsi were specifiqally 
drawn up but I will look into t.he mAtter. . 
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Con 0/ II l.tte,.No. 1811·S. !~., d.aled tA,. 80,A June 19i1, from tAe Suref,ar;" 10 
tAe Qovem",ent 0/ the P"nja6, 'J.'"i'flMfeNed Depart.eflt" to tAe' 8eCrdar1/ to tie 
Govem",ent 0/ India, D.rttnent of iI_Mtion . 

• I am directed by the Punjab Government (Ministry of JWucat.ioo) to forwlI'd a .. ClGJIY 
~  a letter dated the !aDd April 1921, from the BODOrary Secretary, Governing Bod>, of 
":the Lady Hardinp Medic.al Oollege, Delhi, 8u eltin~ tbat an annual audit of the 
-Oolle,e accoUilt. mould be undertak8D by the Exammer of Local Fund· Acaount., 
Punjab, and to, inquire wbether it ia pouible to mOBt the wUbea of the Bonorary 
.secretary by the iuue of inatructionl to the Auditor Gl'fleral. 

'()"'P!I oj a ldter dated tAl. lad A,ril 19!1, fro", CM HOflorCll'1/ Sflcretarr, GOfIerniftg 
~ of tAe Lad1/ Hardinge Medical College, to tAe CAie/ 8.e,..tar1/ ttl tAe (J01Iel'ft-

Ment 0/ tAe Punjab, Lalo,,.. 

On behalf of the GoverDiu, Body of the Lady Bardinge Medical Oollep, Delhi, I 
.bave the· honour to requelt tJiat. a 1 ~i n may bo accorded to the Eumiuer of Local 
Fund. Accounts, Punjab, undertaking t.he annuel audit of the accoulat. of til. OoUeae 
free of any charge. AI the Gover_eat are DO doubt aware t.he Oollege' andtlie 
Hoapital attacbed to it were built from funda raised mainly b,. public subscription, 
,lIut the Government of India &1'e making lin annulLl contribution of two lakhe of rupees 
towards ita recurring oxpen.... The management. is in the h&l\u. of ,a Governil\i Body 
compoaed mainly o,f officials, and it is important tbat. t,be accounts· of t.be iDltitution 
.. ~ uld be ,roperly audited. 'fhe work had hitberto been done by private &l8no1, 
out exhorbatant feee are now being demanded which th" funds of the College can ill 
alford to apare, and there are obvious advantagell In th.. work being done by a Govern-
ment ... ney if poB.ib1e. ' 

1 am accodingly to uk t.bat the _BI&rV sanct.ion as requelted may be acoorded . 

.copy 0/ a letter No. 1008, dated Che 17tA Septe_btr 19!t, "()fA tAli Deput1/ Sec,dar1/ 
ttl the GIWr.rnm.ent of Ifldia, Department 0/ Educati01&, B ealtA fmd LafltU, to eAe 
Secretary to tAt. G01Jern",ent 01 the Punjab, '/'raRllfe,rtd DefI«rl7lWlta". 

In reply to your letter No. 1832·S,·Medl., dated the 30th June 1921, I am directed 
·to say that t.he Auditor General is being request.ed t.o arrange for the audit of the· Lady 
Uardill8e Medical ColJege Fund as desired by tne Governing Body of that. Fund. 

AUDIT OFTBE AOCOUNTS OFTHB LADY IiA.RDlNGE MEDIOAL'COLLEOB. 

900. ·Kumar GaDganand. SiGha:, With reference to the Bnswergn-en 
.by the Honourable Member Mr. Butler on the 3rei instant "hat the Lady 
H8rdinge Medical College is 8 private in9titution, will the Government he 
pleased to give reasons for mitt,in,~a private concem to be annuaP.\' 
audited by the Local Flmd Examiner of t ~ UDj8  who are UDdet tno 
Government of Indili? 

Mr ••• S. D. Butler: The Honourable Member.'s attention is invited to() 
t he letter from the Honorary Secretary to the Goveming, ~  . of th(J 
.(;ollege, dated the 2nd April 1921, to the Chief Sl;lcretal":v to the G-ovem, 
m ~t of the Punjab, a ~ of which hI!.!! heenlaid on the table incom-
pliance with t,he requeRt made in his previous queiltion. 

AUDIT AND INSPECTION NOTE ON TUE LADY B:ARDINOE MEDICAL 

CO.LLEGB FOR 1922-23. 

991. ".Kumar G&Ilgan&lld Sinha: With reference to t.he RnFlwer given 
u'l',the8ni instant tb&:t ,the,slldit note IIp.d a~dit j~ ti Dllt .tmient  relat-
ing to the Lady Hardmge College for the period I.'ndlDg on 80th September. 
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1928. have not reached the Governing Body, will the Government. be pleased 
to give reasons as to why the HI.Ulle cannot be laid on t.he table when t e~ 

have been received in the Principal's office since Jast December? 

Mr ••• 8. D. Butler: The Government of India understand that the 
Audit and Inspection Note for the year 1922.28, was received in tht< 
Honorary Secretary's office only on the 19th MatCh. The Governing 
Body are being asked to expedite its consideration and to let the Govern· 
ment of India know. what action they propose to take on it. On receipli 
of their report 'the request of the Honourable Member will be eonsi· 
d81l8d .. 

EXAMINATION INTO THE EXPENDITURE AND EFFICIENCY OF THB LADY 

HARDINGE MEDICAl. COLLEGB. 

992. -Kumar GAn,Anand SlDha: With reference to the answer given 
on 8rd March, 1924, that the Director of the Tropical Medical Seho(,1 
'Calcutta, is being addressed to come and Rurvey the efficiency and expen· 
diture of the Lady Hardingo College. are' the Government prepa.red to 
appoint an Indian non·official Member eJected by the Legislative Assembly 
t·) supervise the institution along with the Principal of the Calcutta Tropical 
Medical School? 

Mr .•• S. D. Butler: Government understand that Lieut.·Colonel 
Megaw has finished his inspection of the Lady Hardinge Medical College. 
1n the circumsto.n.ces it ito; impossible to give effl'ct to the Honourable Mem-
ber's suggestion. 

SEPARATION ~ THE JeDlClAI. FnOM TUE EXECUTIVE FUNOTIONS. 

993. -Mr. :It. Venbtaramana Redd1: Will the Government be please I 
it, state whether any scheme for the separation of executive from judi i~1 

functions was submitted by the }\1'adras Government? If so, when and· 
what action have the Government taken or !~e to take in the matter? 

'!'he Bonourable Sir Kalcolm Bailey: The 'Madras Government a ,~ 

:DOt yet submitted any scheme . 

• RESOLUTIONS PASSED BY THE ASSEMBLY. 

994. -Kr. It. Venkataramana Reddl: Will thf) Government be please'i 
to state the number of tho Resolutlons psssl,d by t,he Assembly in 1920-28? 
'How many of them were given effect to by Government and how many of 
them were not at all acted upon? 

Sir Benry Moncrief Smith.: No Resolutions were passed by the .Msen:· 
l.ly in 1920; there was no Assembly in that year. 

The information asked for bv the Honourable Member for the year . .; 
1921-28, has already been given in a S~ i 8 of statements laid on th, 
t(oble from time to time in reply to questIons from Honourable Member!;. 
Tfhesc statements are printed in the official reports. The reference to the 
I ages of the official raports, where thcsestat.ements will be fouud, are 
given in the statement below. 
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I am not reading the statement 88 it is a string of dates which will be'" 
fonnclin the answer laid on the table. 

Delhi aeaiOD, 1921 

~illlt.·  ... ,19"1 .' " 

SimI. _ion, 11/22 

Delhi Hlliun. 11/23 

Sinll. ~ D, 10za 

• LegI.1ative A_rubly Debatet. Ilated the 16th 
January, lOt!!, pp, l·· · 8~ 

LesWltlvtl ~ l  De ..... dated tbe 24th .Ianu-
ary. 19:.12.\1, 1881, Itl!d (taW. tbe e&h MarcIl, 
1!l22. }' 2900. 

Legillative A.ambIy D,ebatea, Il ... W the lith Sap' 
tauber, 1922. pp. 40-4.7, 

• J.egilli1tiVll,hlembly DobAt8l.datal tbe It.tb Janu-
ary. HlllS, pp. 991-902. 

LOlbl"tive ,\lJembly Debllt(>8. (Iated tha 9th July, 
11'2:1, 1'1" iJ.:177--4S7P. 

Legl.le.tiv .. Auombly Debates. IIu.ted tho 5th Io'eb· 
ruary. 11.124, l'P. Hl2-100. 

Mr. Oh&maa La1: Is it not a fact .that Dot a Ringle Uesolution passed. 
by the Assembly during the.prescnt sessioll has been given effect to by 
the Govcrmnent '/ 

Sir .ell1'1 Kemcriel Smith: No HOTlnul'nblt:' Men:lbcr has yet asked 
what effect has been given to Hcsolutions passed boY the Legislativ,· 
Assembly this session. I am afraid I callIlot give the infonJlation 
offhand. 

JIl. Ohaman La1: Are we to understand then, Sir, that the Govern-
ment are addicted to Ilo policy of obRtruction? 

995. ·Mr. E. Ventataramana :Redd1: Will HII' (lO\'('!'Jl!lwnt he pll'flK('.r 
tc state: 

(4) how many mail runners lost their liveR in discharging their dut. 
during the year 1922·28? • . 

(b) what stepp have Government taken tu reduce the number of deathil 
Bmong mail runners to a. minimum? 

«(') is there any provision for tlw payment of f.lU.Y cOlllpcnHation to their 
families? If there is none, do Governmenf propose to tak& 
any steps, if so, what step"', ill this direction. 

fte BODOUrabll Mr. A. O. Ohat\erje.: (a) 'rwo llluil runners lost their· 
lives in the perfOmkanCEl of their duties during the year 1922·28, one in a 
highway robbery, the other in an accidl'llt. . .. " , 
. (b) Police escorts are provided ill Britil!h territory where necessary, 
and IndiuI1 States are held e l1l~i J(' for t.he Hflfe pUKsage through their-
~ it ie  of the ImperioJ. Mail. 

(0) The Civil Service Regulations provide for the grant of a family 
pension in cases where mail runners are killed or dil:' of injuries received in 
the perfonnance of duty. In cases of. accidental death their families are 
granted n compassionate gratuity from n departmental fund. 
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SU8PBNSION OF THE BOOKING AND LOADING OJ!' COTTON BALES AT 
KUURJA STATION. _ 

~ . -Mr. .aram D&III: (a} Will tho GoV£!rmllent be pleased t,i 
say if booking and loading of goods from any station cnn be suddenly 8Ufl-
panded or stopped in the abHtlnce C!f serious and weighty reasons? 
(b) Is it a fact, that booking and loading of cotton bales was stopped 

. at Khurja Junotion station from 22nd November 1923 to 8rd December 
19~8  

(0) Is it a fact that 658 bales of cotton were lying on the pJatfonn ready 
to be loaded? 
(d) Is' it a faot that the rains, exposure and a heavy fall in the prices 

of cotton during the period of suspenl!lion of traffic at the above station. 
resulted in a heavy loss to the owner of' the cotton bales 'I 

(6) Are the Government prepared to see that in case of unavoidable 
suspension of goods traffic at important stations R timely notice thereof is 
given to the firms and merchants of those places? 

Sir lIenry :lloucrlef! Smith: (a) The reply is in the negative. 

(b), (0) and (d). Government have no information. 

(6) Suspension of goods booking is generally the result of unforeseen 
circumstances and consequently railways are not in a position to give pre-
vious notice to traders. 

JIr •• araID DII8: May 1 ask the Honourable Member if it is not 
possible to make inquiries? 

Sir lIenry:lloucrld Smlth: I have not been able to catch the Honour-
"able Member's qucstion, but in any case I doubt if I am in a position to 
reply to it. 

EXPORT OF OPIUM'. 

997 .• JIr. _aram Daa: (a) Will the Government be pleased ttl 
state how much opium and to what places outside of India, was exported 
in the years 1914 to 1928, giving the sale price thereof? 
(b) Will the'Government be pleased to state the total production of 

opium in British India, and 8S much of it as PRRRAd through British lndi!l 
but produced in Indian States, in the said ye,.rR? 

(0) Will the Government be pleased to i~ the total receipts from opium 
in the aaid ,ears? 

The l ~ u a le Sir BasU Blackett: (a) A stnt!'ment is laid on the 
table which gives the total exports of opium from India, with de tinati n~. 

during tlw years 1914-23. No infonnation. rnn be i e~ rt)garding .tho 
8ale priM as exports aro from the stocks In the PreSIdency OpIum 
Godowns, Culcutta, Mold during previous years. 

(b) A statement is laid on the tahle which gives. the totnl production of 
opiwn in the Denares A (((lDCY , the Pnnjab, and Jnl l e ~ll , and the 
quantity of! opium pl1rchaf!cd by the Government of IndIa III Centrlll 
Indin. and Rajputnn!l. States dUling the ~  1918:14 to 19 ~. No 
infonnn.tion is available regarding the quantity of oJllUm produced In the 
Simla Hill Statcs nor regarding the quantity imported for local CODSumP.-
tion: l6 the Punjab. 
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(e) A statelUent is laid Ull th(· table which gives the rl.!ceipts from the 
sale of opium of different kinds during the years 1918-14 to ]921-22. The 
figureR fl)r t.}w ~· n.  Hl22-23 I'm' not. yet. aVllill\bl£,. 

A. 

8Ia.l"", •• , "1,,nci"9 "'I! tllporl. of upi.,,. f,.,.". 1"diG 11./'."111 .. geG,.. 1914 to 1923, witA 
, dUlirtatio,... (10 ahNtl). 

: 1914 1915: 1916 I 
I 

1917 
-----_____ .-., .... ______ t_· .'-_ 

1 ' 

Straits 
ments. 

foIettle- 985 8,240: 3,998 4,818 

-WI) HODg ROllI!' 

J). FJ. InditlA 

~iam . 

Br. N. Bonum 

Ceylon 

1,81lO 

2,210 

llW, 860 
i 

2,415 I 

1,700 , 
i 

8• 'J 

1,9M; 9,200 
I 

1 .• 800 1,100 

110 

}'reuch Indo-i 2,150 
China. 

2,675: 2,626 

Il00: 1,260 

liO 

2,595 

1,138 J'RP_ RDd For-· 800 
UlOIIII. 

lKlICBO 7tS! Mli 500 un 

OtheT OO\1UtriCII .' 6781 43'1 299 S6 
--1---,------
. 1I,9'U I 12,216 12,887  12,802 
;  i  ) 

Total 

11. 

19~S .1. 1918. ..1~ .1~~  ~ l~ 
4,2Si I ·i.l .~ 3,090 8,010 1,820 1,100 

456 i 540 180 1110 1&0 1400 

1,000 I 1,000 1I,8:JO J,SOO 1,800 900 

1,7(10 I 1,700 1,700  1,700  1,660 1,600 

1:0 t 21S 1~  140 80 84 

70 ! r.o 60 70 \1 60 SO 

3,700 I 1,920 8SO 1,655 1,700 2,8711 

J ,681! 1,170 '00 UO I 1lO 1110 

<WO : 46D ss.l +w I 500 1411 

51)1 1 85 &13:18 225 

14:55] il2:281 "iO,5:ii' ;~  8,lz8 8,C," 
I I 

,St"l/.'J1Utlf sltowill!1 (I) tltt' total pro/lul·tim, of ollium (in mllundll) in tile Benat'1'8 Agf!1H'!/. 
(2) tAt: fUill/tit.V oj'0p;'l#,m.(;'# ,,",und,) l (' a~ed 6.V tlt~ Got1/lrn1llcnt or lntlia.from 
tke Malwd SiGte, and (8) Me fua'Mttl] of opium pl'fldl#,,,,tl i. U~t p"lIjab and 
.fjlller-.lferlllara tlll.ring 1918·14 to 19 ~:1. 

Outturn in Quantity I ~um U ~ 

Year. Benare,1 purcha.!Nld ! pr Ul'~ in pl'odut'8liin 

Agency. from Malwa j Pnnjab.t AjDleT-
State •. Merwara. 

~ ........ ~ . ----- ... ---... -."_.-
I • Md •. Mda. MdR. Mds. 

1!113-14. . :!4,292 20,602 11)8 
1914-11; . :!8,~1  1a,oM 211 
1916-16. 2!7.001 20,811! • 
tU1ti-1i • 32,124. 7,887 • 
191i-1R . :i2,248 7,8i4 • 
1918-111 . 

•  I 
27,348 8.190 92 J9 

1910-20 • :l2,781 2,921 187 • 
192021 . l.J.,a~ 11,22S 80 6 
1~ 1  . 18,8111 12.708 00 , 
192»-23 . 2S,UOO 1 ,:J~ 134 • 

• Fjllttrel not available. 
t Opium if &1.0 grr,wn in the Simla Hill 8ta.te. in the Pllnjab but tU 1_ ac1III reparh 

d.) Dot .how how ~ll  of thi. opium j. imported for local D l l ~1  j •. tllle p...uu. 
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c. 
'StCltttn("nt Oit';119 the 1'I,,·t:iptli fl'fJtn tA" lIale qj' QjliUIN JIII·in.fJ f4t' !I('ar" 1f11:;.}4 to 

19!1:.!·23. 

Year. Provision Medioal Excilc Mi.· 'l'l/tnl. upinm. opinm. OpilllD. 'll'IlRneOIl". I 

---_ ........ .... -.. _- _ .. -.... -.. --..... i "---"-'--"-

.1 
HII. i HM. Ra. ll •. H41. 

III I O·It l,1l1,IIS,l'i7 : ·(6,(11,291 5.19',7]0 j2,.J.:I,78,178 
194-:. 1,87,71,788 i .7,41,l1li6 111,6116 1,86,88,174 
1911;·16 , \ , ~ i ·IS,18,lUI 16,80,676 B,87,02, '1111 
III 6·17 , 8,81, ~ : 67,14,:490 48,[.4"I"a .,74,00,0';3 
11117·18 , U, 'i,l.~  I 6'1,84,677 83,61,711 . 4,61,113,6118 
1918·19 3,61,14,814 i 67,18,167 64,98,6911 4,98,36,670 
111111·2\1 3,G4,1l4o,li"ir. ' 

"iH63 I 
,~ ,1i 8 27.96.UW 4,5[.,0,1112. 

1~ · 1 l!, ,t ,~  I 59,l8,891 n,aso 3,113,41.234 
J ~l· l! 2,80,911, "5(.1 ! 7,l1Oll ' 76,70,7110 56.'147 :1,07.lll. Jill! 
JII22-I8 I (Not yet known). 

·PROPOSED HAlLWAY BKTWEEN Mt:TTRA AND AUGAIUl t'ia BIUNDABAN. 

998. *lI[r. Narain DI88: Will the GOVl!nmwllt Ul! 1'1euI<!cd to stILh' whut 
progress the projects to connect Muttra. and AHgllrh (viii I3rinrlnhnn) by 
.Q broad gauge line hus made? ~ 

Sir Benry Moneriel! Smith: 'Pite ~i uUru Aligurh ]{uihHlY ~ t>urVt') ed, 
and an estimate of its ('OHt, pn')Jl.Lrcd, ill 1904. The t'Ht.ilHHtl' i., 1I0W IlPirlg 
rovised in the light of present dny conditions. 

IIr. N. II • .Joahi: Hir, J 11m not putting tll(' next three lJ.ueloOt.iollH,·, 11'.' 
similar questions have ulreudy ill'ell put Blld I\lll;\""rl'd! ill Hlil<! Hou c' 
on the same suhject. 

t 999. ·Xr ••• K. JOIhi: 1. Will Guvemmellt he plel6lled t.u It"te et e~' it is a 
fact. that at the time of the separa.tion of the Nm·th·WeRt Frontier PT(>vhlce. the 
Gov"mment of India. IIl1d the RI'(!rr.tary of Atate had laid down a genera.) PI'illciple 
that. the civil eatablishment8 (including chll'ical) in the lIew Province IIhould receive 
the same I'ate! of pay R.8 were then in furce in the l'unJab! 1£ so, will they IIIl plll&sed 
te, state whether that principlo wus ol>seI'Ved in fixing the )'ale" of l\~' of d"i\ d"rit'al 
8stnblishments in the new Province! 
2. Will Government. III' pleased to state whother it i" a fact thRt. the ~1 1 Adminis-

tration of the N.· W. Pl'ovlllce has ever sillce the separation been following and main· 
t~inin  the Punjah standard of eftIcient'y and ratt's of pay of t1l1~iJ' l'ivil clerical l!~tllJ,· 

bshments! 
3. (a) If the replr to 1 and 2 above he in f.hl' Rffirmaiivt'. will Oovernnumt, he l'l! (~ 

to state why the CIvil clerical establishments in the N.·W. Province artl loeinlt pllid 
le811 pay since October 1920, than that allowed to theil' rOllfrireB in the PUlJjab r-
(b) If the reply to 1 IIond 2 above be ill the negative, will GovcrnlDent, I", llieased 

,·to state since when, why Rnd on what generlll principles th .. rates of pay of dvi clerks 
in the N.·W. Province have been kept at " lower IltaDdard than that. obtRining ill the 
Punjab for the time being! 
.1000. *1Ir ••• II. JOIhi: Will Government he plllased to state whether it. i8 a flWi 
that tbe pay of the civil clerks of the IrrigRtion Department in the N .·W. Frontier 
Province has becn raised to the Punjab level! If 110. will they be fllrther lea~ed io 
state why other civil clerkH serving in the SaIDlI Province are 1>eil1g accorded a differentinl 
treatment? 
1001. *1Ir ••• II. J'OIhi: Will Government be 

received copies of any resolutions pallsed by the 
Frontier Province, on the subject of revision of 
importance to the civil clerks in the Pro\·ince! 
propose to take on ,helle NIIIOlutionl! 

pleased toO state whether they ha," 
Oivilian Clerks' AllOCiation, ·N.·W. 
pay and on other subjects of vital 
If RO, what, Ret ion do GOVf'rnmt'nt 

:t See pag_ 1889 ami 1890 of L. A. Deb.tell, Vol. IV. 
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AOCOMMOl>ATION OF .\.lBMJUCllK Ol!' 'flU. INDIAN LEGhll_ATUUE A'l' SIMLA, 

1000, ·Jlaulvl Kuhammad Yakub: (1) Are lioverrunent aware that iI'. 
oonvenience iN clLused to tho majority of tho l\lcmberH of the Indian 
Legislature at Simla, on account of the grellt distances of the places of 
their residence from tho Chambers, 

(2) Will the Government be plensed Lo 1 1111\.~ HOllie more convenient 
arrangement fOf the accommodatiolJ of t.h,· ItI(Hnberl> at the summer 
Capital? 

SJr Henry KODcr1d Smith: (1) Huving regard to the conditions. 
obtaining in Simla, (loVtlrnmellt do not tlliuk it can be said that any 
undue inconvenience is caused to Members who avu.il themselves of th.' 
accommodation offered by Government, It is alwayt; open to Member:, 
if they so prefer, to make their own anangements. 

(2) Government are unable to make any more (lOin'cnient arrangement 
for the accommodation of Memhel'R in Simla. 

ACCOMMODATION IN THE WB8TBRN HOSTEL, HAJSINA, OJ!' ORTHODOX MRIIBas 
OF THE INDIAN LEGISLATURE, 

1008. *lIaulvl KlIbammad. Yakub: (a) Are the Government aware that 
some Members of the lDchan Le i latu ~ are put to grea,t inconvenience on 
BOCOUllt of the Western Hostel, Raisine., not being open to members living 
in orthodox style? 

,(b) Are the Government aware that Ii large number of rooms in th(, 
Western Hostel remained vacant during the present session because pri. 
vate cooking arrangements were not allowed to Members residing there? 

(0) Are the Government prepared to Illlot one hlork or one storey of the-
Western Hostel, Raisina, for members having their private mess? 

Sir BIIlIJ KODcriea Smlth: (Il) The rcply is in the negative. Sufficient 
accommodation has during this session been made available for Members 
living in orthodox style in the quarters at Windsof Place and Queenawsy 
and in houses in various parts of Raisins. 

(b) Government are aware that several rooms in the Western Hostel 
have not been occupied this year, but more rooms havo been occupied this 
year than in any previous year. Go",ernment are not able to accept the 
implication that the Hostel would have been filled if Members had been 
sHewed to make private cooking arrangements there. Members living in 
'orthodox style he.ve always shown 0., preference for the type of quarters 
provided at Windsor Place and Queensway; where sueh quarters are not 
'Tuilable they hnve  shown a preference for bungalows. 

(!) The Hostel was designed and constructed for the use of persons 
livinq in 'Buropean stylo nnd Government nre not prepared to allot any 
part of it to Members living in orthodox style or requiring to malte their 
OW.1 arrangements for cooking. . 

lIf. N. K . .Joshi: Are Government aware of the fact that some 
Members were .. practically compelled to live in the Wesi;f'rn Host.el as ~ e  

w(\ro not offered Bny orthodox accommodation? 

S1r Huiry JloDcriea Smith: I understand, Sir, that Members who 
wero offered accommodation in the Western Hostel had not asked for 
'aneommodation elsewhere in the otthodox styJe. I undemandalso that 
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uIl Members who desired accommodation in the orthodox style" at the 
-disposal of the Government were offered such accommodation and they 
ILccepted it. 

MI. K. Ahmed: 1 suppose, !::Jir, there will bo no infringement of the 
.rules, having regard to the fant that many quarters are left vacant, if the 
orthodox Members Bre a.llowed to live in the Western Hostel and to use 
the SE'rvants' godowns as kitohens. 

(No answer.) 

Ill. E. Ahmed: 1 do not think it can be against the rules or the 
principles of the c:ollunercitll Rystem adopted in the other departments of 
the Government of India, for instance, the Uailway Department. The 
principle that has hl\en t'llUn jllt~,d a.nd udopted by the Honourable Mr. 
A. C. Chat.terjee h; the paymcnt of rcnt. '1'hl\t being 80, I suppose there 
-cau be no objection if Members living in Western Hostel ask for the use 
of servants' qUltl'tc,rH to hp used 8S kitchenR. 

Sir Henry Moncrief! Smlt.h: Government havl1 an objootion. It iM not 
"U 10 ('r(! question of (~ e  of )'eut. It is the question of the purpose for 
which the \J\,T estern Hostd was provided lind the convenience of Members 
who live there ill the unoPthodox style. 

Mr. E. Ahmed: I do Bot; quit." ULldcn;tlUld. The unorthodox MelUbel'll 
living in tho HostPl IlHe t;hl' m~ in the sume wa.y as the orthodox people. 
It matters vel')' little, as far as the usc of t.he servants· quarters or 
godowns IlR kitchoJ1s iH ('oneerned. Will the Houourahlf:' :\Jlnmber kindly 
'(lxplain? 

Sir HaDlY Koncriefr Smit.h: I think, Sir, it is II. matter of opinion. 
-GovemlTltmt hold IInc opinion, und u.ppar(lntly the Hononrable Mmnber 
.holds ,mother. 

Fr.ooDS IN BIHAR AN» ORHUoIA. 

1004. *1Ir. Gay. Pruad Singh: (a) Are the Government aware that 
"th1 following passage occurs in t (~ telegram, dllted the 23rd August 1928, 
'hom the Secretarv to tho Government of Bihar and OriSI'IB to th(l Goveln-
mont of India: .' 

.. B),ClLches hltVfl oocurred on tho E. ]. Hililwuy, west and eaHt of 
Al'rah, also on the B. N. W. R.ailway betwAen Dighw8ra Rnd 
Sonepur"? 

( b) Are the Govenlllltmt aware that in tho telegrlLlll, duted the 5th 
.october 1928, from the Secretury to ~ e Government of Bihnr and Orissa 
to t,he StlCletary toO thc Government of India. it i"l stat-cd that owing to 
floods in North Champilran, the B. N. W. Railway was breached in three 
pl!Ltes? 
(0) Are the GOVlIl'Ulllel1j; aware t;ilat in the Press COUllllUniqUe, dated the 

'20th September 1923, issued by the Government of Bihar and Orissa, 
montion ill mOOe of "thC' breBches in t,he n. N. W. Railway, which runt! 
tbrough the Saran area, snd the E. I. Railway "? 

(d) Is it not It fact that, t.lwse hreaches in the railway lines are due to 
:tbe fsc"t that the natu)'Ql flow of water is impeded by the railway embank· 
'ments, thereby resulting in floods, and breaches jn the milway lines? 

(6) are tlte Government nndtll' the circumstances prepared to cause '3.' 
odefinit,e inquiry to hf' made inti'> the" C!au"IPI'I of ftOOfhl? 
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Sir Hemy Moncrief! Smith lU.), (b) and (r). Yes. 

(d) No. The railway banks Ilre well providod with flood openings as 
well us culverts but t;hl' MUl:!e <if the damaw' to the Eallt Indian RailwfLY 
and part of the D. und N. W . .Hail i ~  was the overflow of the />one 
river due to U11 abuorluHl flood Ilnd the CIlURe of the remaining da.mage to.. 
the B. Rnd N. W, Railway WitS Ule bursting of the banks of tho Tribeni 
Cana!. 

' l~ question et ~  Rny inquiry iK Dl~ etl al'  iA fol' the Local Govern-
ment to decide. 
Mr. Ga,.. Pruad SlDJh: Hir. ar(l the Govornment aware that there 

WBI!\ a 8 1utel~' no inquiry made by the Government of :Qjhar and Orissa; 
into tht1 (!!LUSt1 of the floods, aM the communique itself says: 
., These inquiries have enabled Government to form a QDmparatively accurate elltimate 

.,f th£' lossell !lolttained from the floods in NCb distri(:t, aDd of the measures tbat stiJl 
N!1Daiq to 1M' uqdertab/l to 1'f'lil've distress ,md R(,c",lerate the recuperation of th& 
distrellll'd tracts!" 

~ .eary IloDcrilff Smith: 1. would .l!Iuggest to the Honourablo· 
Member that t~ givl' privntf' l ti(~ ' to Sir Oharles Innm; of t.hat question if 
h.t., deRircR t.n answer. 

• 
SUH8CRIP'rlONH TO (!Ji:RTAIN NFlWRPAPBR8 BY GOVERNMENT DBPARTIIO:N'l'H. 

1006. *1Ir. Gaya Pruad SlDJh: Will the Govcmment be pleased t() 
at-ote .how many copies of the l1 i~  newspapers are subscribed for the-
Ge:,emment of India in the Departments of (a) Home, (b) l"inance, «(1) 
Industries lind Labour, (d) BirucRt.ion, HeAlth Rnd J.Rnds, (e) IJegislative,. 
and (f) Forpign and Political: 

(1) 'I'he" Englishman." 
(2) 'Fhe" Statesman." 
(8) The II Indian Dailv News." 
(4) The II Pioneer. II • 

(IS) The _. Times of India. " 
(6) The" MadraI'! }.f ail. -.' 

'l'he Honourable Sir Kalcolm Halley: A KtKtement oont.aining tho 
rt!<)t1ired information is laid on the tabJE.I. 

NIt",I,fll' elf (· i.e~ oj e~,.'Ji .. ·n •• ttJ8fJuptl''' •• b.fflbttl fa/' ~ Me 11111'1 
of "Itt! GOVI.r"",tfct fir I"d •• qUlt·iRed • 

of tAr DfJ1Jarf.", (I 71 til 

. 1 Eduoa-
I 

FortiI'D I I 

HUUle FiuallllC InduatrieRI tiull. LeFfe. I and 
~ m8 "r NeWtlpApeP. J)epart. Hepart. 111Id Health IAtlV8 

PolitiCAl i TotllJ. 
ml'ut. ment. Luhonr. and Depart· 

. m811t. Depart-I ,I,aUdH. mOllt. ! 
.~. ,._- .. ' -_._._- .-. -.-
1. ~' JilllgliRhmlUl :.I 1 1 I Nil N .. l li 

2. l'he Stl1tflllUlllll Ii 3 2 1ft 

s. Tho ludian I).uly X';( Nil Nt' N .. Nil N,' N8W1 • 
•• ThOPiOU88T :. 3 2 a 1 5 1II. -... 
6. Tba·'rnaell of IadiR 2 I 2 2 1 1 10 

1\; ~ ll  MlIClrd Mail .ow 1 N·il 1m N(t N" f 1. 
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MOSQUE N.lolAIt QU1'AU MtNAU, 

1006 .• Maulv1 Jluhammad Yakub: (a) Are the Government tlwore that 
the mosque knowll SR tlw Mtr.tljitl Quw-wat-ul-Islam, near tho Qutnb Miultl' 
is not kept apart as a UlOSquH but is being IIst'd Ill' an nt'dinar,\' building 
where persons of all religiolll' enter with their !lhoes on and whE're there is 
DO arrangement for the offering of prayors by the Mussalrnnns? 

(b) Do the Govermnent' propose to restore the ,building to its fonner 
position I\FI n mosque, by Rtopping pertlons entering-the mosque with their' 
shoes on, by allowing the MussaTmllns to use it as a m( ~ ue and by closing 
the door in its western wall? 

The Honourable Sir Malcolm Halley: (a) Yes; though UovenJmcnt do 
not endorse the description of Hlil! Rtriking old hiHtol'ical monument as 
an " ordinary building." 

(b) Government have spent a large swn of money 011 rescuing the 
buildingtl round the Klltl1h Minar from decay and the reAult of centuries of 
neglect, notably on thl'l (lxcava.tions and removal of dt>briH carried out by 
the ArllhltJologieal Department hI 1911 and 1912. The groundH round the 
Kutab are now acknowledged to bo one of the most beautiful of the mBny 
monuments of historical interest in the vicinity of Delhi. Government 
propose to maintain the groundll and buildingll in their pr£'sent condition 
for the bcmefit of 1111 lovers of picturesque survivlAls of t l~ past glorieH of' 
one of the great uiti ~ of Delhi. There is no need for setting apart this 
portion of the huildiflgs fnr tht\ purpoliIP Huggtlst,ed al; tht're is anotlwr 
mOl!q\w in the inmwdiutt! vicinity, 

Maulvi Muhammad Yakub: Is tilt! H'lDourable MelUhel' aware of tht} 
fact tlu\(; kellpillg the mosque open in its preHent statt.\ 'i" shocking to tlw 
religioml sont,irnellts of tlw MuhammadlUls? 

The Honourable Sir Malcolm Hailey: Sir, I ha Vtl hmm cOllllected with 
this building for many years. Indeed I am responsible for ut~  it iTl 
its prescnt state, I huve never heard the suggestion tllot ,,"0 are show-
. iug Bny disrespect to the religioufl sentiments of the :Muhammadans by 
making thill portion (If the building open to tho public; and let me say 
thilol, that if we art! showing any disrespnct by noVl' making thoi'll'. buildings 
open to the public, far groa.ter disrespect WI1S shown to them when they 
were uRed fo1' tho diH t~ ll t · mnnner in which they Wflrf' often treuted 
in the past. 
Jlaulvi Jluhammad Yakub: 1 am thunkful to tllt' HonourBble til(· 

Homr. Mtlmher for the intElrAAt he hus taken in the rr1nsqllf', Tlw only 
thing that, iM objectionable iM t,hat. pm'HOllR go iuto the mosqut' with theil-
SbOAH on, I do not mellll t.o Hny tlHlt it. "hould not be opf'n t·,o HlP publi(', 
But whut, l-Submit iH t.hut 1H'I)ple ~ \lld IIlJt Ill' allowed to ~mte  thp 
mosque with thtlir Rhoc" .on, hut t.lll')' should hu\'c ROlliI' Rort of RhoeR a" 
they ha\re for in e tin~ the JUllIa MBHjid, and Rhm that! l\fllhn.mmadnnR 
may be allowl'd to (\~ n t~l'  in t,lw mosque, 

The Honourable Sir :Malcolm Hailey: J t,hink the H')llolll"allie Membo!" 
is doing hiR very hest; to djH ll l~t' til; from any nttmllpt wha.tever t ... 
preservo t,he lliHtorical remains, 

Jlaulvi Muhammad Yakub: Fllr til' it. frolll me, Sir; [ hllvtl already ex-
prestled my grl\titude to t.1w Government fnr what they have done, and I 
think the method which I aID· Rugg0sting will not in any way prevent ~
ernment froTll preserving ·thfl .monutnont. 
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SUD COUNOILS ON TRB GREAT INDIAN PENINSULA RAILWAY. 

1007. *JIr. If. II. J08h1: Will Government be pleased to give the follow-
ing information: ' 

(a) Is it a fact that the Great Indian lleniDBula Railway proposes 
to introduce Staff Councils for the welfare of the staff? 

(b) Is it a fact that these Staff Councils will Dot be ,allowed to COD-
sider individual grievances? If so, will Government be 
'pleased to state what meaus·the G. I. 1>, Railway Company 
has adopted to remedy individqBI grievances? 

81r ..., Koncr1tft Smlth (a) Yes, 

(b) Yes. Any iudhiduQl with Il. grievance call appeal to the head of 
his office or depa,rtment in the samE' way as he has done hit,herto. 

APPBALS OF THB' STAFF HMPLOYKD UNDER THE DIVISIONAl, TRANSPORTATION 

SUPERlNTBNDBNT, G. I. P. nAI1.WAY. 

1008. *JIr. If. )1[. JOIhl: Will Government be pleased to alate whether 
it is Il fact that, on the Great Indian Peninsula Rnilway, the Divisional 
'fiansportation Superintendent, KaIJ·an. has issued a notice that if thai 
"taiJ send an appeal for t,he redl'ess of a grievunce which afterwards is found 
to be unjust, he will pUDish t.he staA' for sending such appeal? If 80, will 
they he further plcaF!E'd to state what method the individual iF! allowed 
to /ldopt if, in his opinion, tho l~ elll is just? 

Sir BtDl'J' 1I0000000ef! Smith: From inquiries made from the Agent it 
appears that, IU} order of, the nat,urc referred to W&8 issued some time ago, 
that it was vllry little used Bud was subsequently withdrawn. 

IIr. ,. II. J'csh1: Was the officer punished for issuing that order? 
.... 

(No an e , \'~, 

J[r. If. II. Joshi: .Are the Government aware that incoDveriience '.ij:.' 
caused to the Members when questions are answered by persons who are 
not the represf'ntatives of the Department to which the questions refer? 

The Honourable Sir Kalcolm BaUey: I am afraid if there is any 
inconvenience, it is sometimes inevitable owing to our legislative system, 
since it ill occasionally necessary for the Honourable Member in charge of 
a part.iclllar department til be present in another place, 

STAFF COUNOILS ON 'l'HE GREAT INDIAN PBNINSUI.A RAILWAY. 

1009, *1Ir. If. K. JOIhi: Will Government be p]e8sed to state whether 
it is 8, fnet thnt the recommendations of the Jlroposed Staff Counella OD 
the ~ I, 1). Hllilwa,v involving expenditure will not· he hrought in force 
unless under Rdminiatrative sanction? If so, win they be further pleased 
to stttte what remedy is left to the staff if the administrative sanction is 
not given in . '~9 in which the grievance may bf' right and requiro i;o be 
remediod? ' . 

.. 8Ir BeDI'J JIoIlcrid Bmlth: Yes, It is open to the staff to e e8eD~ 
thetr grievances to t,he Agent or the Board of Directors. . .. 
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FREE QUARTERS OR GRANT OF HOUSE-RENT IN LIEU THEltEOF TO POSTHAS'l'ERS. 

1010. "'Mr. N. K. Joshi: (a.) Will Government be pleased to state whe-
ther it is one of the conditiolls in tho posta] service that postmasters shall 
·be provided with free quarters on the premises of the post offices, or, if that 
may not be possible, they shaH -be given house-rent allowance? If 80. hal 
this condition been followed in nil cuses, including the cases of the post-
masters appointed at tho officcs which Ilre opened recently? If not, why 
not? 
(b) Will Government, b(1 plCfitlcd to state whether it il a 

fact tha.t the postmasterK at some of the no-delivel'Y post offices 
ure neither provided with free qUllrters 1101' given any house-rent allowance· 
in lieu thereof? If HO, why 1 . 

The Honourable Mr. A. O. Ohatterjee: (a) Under orders which were 
i'iKued by Government as far back as 1873 free quarters are allowed to post-
masters Bnd such other establishment as it may be necessary for the pro,per; 
discharge of the work of a post offioe to ha.ve resident on the premises, and 
t.hese orders have been observed. Government have never undertaken to 
grf.mt house rent allowanoes to postmasters in lieu of free qua.rters. 
(b). 'J~ e reply is in the affinnative. When it is not necessary for the 

·(l i ia ~ to live on the post office premises, they are nQt entitled to free 
41UlArtenl and, lIS stlAtl'd in l~' to part (4), they have no claim to house 
trent a.llowa.ncea. 

UNS']'AlHn:D .QPBSTIONA AN]) ANS\VEHS. 

II'lU: l\lANJJU.Ul. (JJ~ i  OFFICE. 

219. Mr. Devaki Prasad 8iDha: (a.) Will the Government be pleaslld 
;L.) inquire and state. how many villu.gl'tI Il.rt' served by the pub-post offic\:) 
at Maujhaul, in the Hegllsal'n.i sub-division of t.he district of Monghyr in 
Bihar and Orissa.? How "iH/my branch sub-post offices there are under 
t;he aforesaid sub-pORt offiee of. l\fnn.ihftIlJ? How Illn.ny peons are employed 
lit this sub-post offiCt,? 

(b) Is it a fact t,hat sonw of the brnll('.h post offices under the sub· post; 
·office at ManjhauJ, have got two peons each while the sub-post office d 
Manjhaul hal:! got only ol1e? 

(c) Is it u fact. tlu\t, t.lw post, oflice at Man.ihaul is situuted far away 
from the village ib.;cH? If thi!! he so, will Government be pleased to' 
t,,~te the reasons for t i~ urrtUlgomellt? Is it a fBot that the village ')f 
ManjhauJ itself is visited by 1\ POKt. peon only thrice B week A.lthough th/3 
iJlost office is named uft,l"r t.hill vi 11 Ilg(l ? 

(d) Will Government bo vlensed to state if the average number flf 
money orders, registered Il.ud ol'dillHl'Y Jette ~1. and parcels reeeiv('d by 
-and despatched from Hris sllb-pm;t oflice jllfltifies the pxistence of only one 
-post peon? 
(6) Is it Q fact thA.t severn] petitiolHI wero f)ent to the Sup('rintendent nf 

Post Offices at Monghyr drawing a.thmtion to this inconvenience? If 
~!,1 , why has no action bt'en takcn on these representation!! so fl\r? 

Mr. G. B. Oluke: (u) The Manjhnul sub-potlt. office serves 32 villagell 
1Uld has two brunch offioes in ROcount, witli it. One village postmaq. is 
attached to the office. ' 
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(b) One of the two brn.uch offices hus OlW village l)ostmun attached too 
il;. while the other hai two. 
(0) 'fhe Manjhaul lIub·ofiice is lIituated lltlllr the. ManjhauJ ndi~ 

I1'actory about R mile from the village. Efforts \H11'l~ Ulade stlVtlral yelU'''! 
ago to secure accommodation for the officet-· in the village but these failerl 
and the owners of the Factory, whu had previously housoo the office fre", 
O( charge, construated 1\ building for it and agreed to charge a nominal 
rent of Its. 4 U month. 1'he village is visited by th() village postman t i .~ 

It week. '!'he qucstion whether a second ddivery ugent should be employ· 
ed, so that the village lJla~' ht) lIerved m ~ frequently, is receiving my con· 
Hideration. . . 

(d) As stated ·in the reply to part (c), t ~· question of employing It 
leoond village postman is being considered. 
(e) A requetlt for the employrrwnt of u second delivery agent in the 

M8Iljhaui post office wal! l's(leived in 1918 but WIlR not found to be''juRti-
ft.ed. 1.'he Superintendent hall re(leivpd no reprt'sentations from the l'esi· 
d~nt'8 of the .village Rince that time. 

W ... lION I:!UPPLY l'on COAL, 

220. Mr, W. S. I. WWIoD: Has the attention of the Govennnent bC(lu 
uall.ed to a statement in t,he "Pioneer" of 6th March 1924_ that 
.. Orders are b .. illg received br the collieries for all dalleS of coal but wit.h t.b •. 

existent orders already in excess 0 the supply of wagons available it is fo1U1d· impo.sible-
to hook fresh business ullles" thE' bUyl'r8 ,,/tn arrang!' tranRport. Raisings continue good 
and pdcel\ 8re steady." 

In view of thill. will Government be pleased to mal,e u statement as 
to the present' position of the wagoll Buppl,Y and indicBt·e how it is possible 
tor Bengal coal to (~ sent to Bombuy t() compete with South Africl\n 
coal, countervailing duty or no countervuiling duty? 

The Honourable Sir Oharlea Innea: 1'he (1oVt'rllluent have seen th·j· 
f;tatemeot. r(lferred to h.Y the H n lJ ~ Melllbllr. The present pollitLIU 
/of' rega.rds wllgon supply is that during the period from 1st }'ebruary to-
18th March, the daily aVf!rage number of WK/ot'CJnS louded with coal WQi 
2,886 of which 264 w(!rl: for shipment. In addition it has been arranged 
that the Chief Mining Engineer to the -llil n.~' Board will release hia. 
",hare of wagons, except. those roquirt'd for export cOBI. each edne du~' 

lor the next six week... 1 IInd!ll'Mt.l\nd I,ha1o 13pngnl ('.olll ill already com-
peting with Routh Africlln coul in the Homhny mn.rkC't. 

BOOK DEPOT FOIt THK HAU OF GOVIUtNMENT l'uBJ,wATioNH, 

221. Sir PurUotamdu 'l'hakurdu: (a) Whether the Government will 
institute Ii book de~t for the sule of Government pUblications in Delhi. 
while t.lwy IIro at Delhi, lind in Simln while tho Government are iD 
Simlu to enabl! members of thlJ AFlsetllbly to purchase these publications 
in time for use {or discussiolls rtf! they urise ill tho Legislature? 

(b) Arc Goverument a ~ thut llO book fihop-in Delhi mas been able-
to provide volumes of t.he Hvidence of the Fh;enl Commission, some of 
whi(lh nre ulldl!rstood to huve been published? 
The BoIlourable 1Ir. A. O. Ohatterjee: (n) Government are advised that 

the financial return would uot justify the expenditure. involved in accepting 
t.he Honourahle' .MlIrr.bpr·.'! suggestion. 'l'hey will, however, oonsider the 
Iluestion of affording 8ilecial facilities to enable D1ombol'8 of the I..Iegislaturc 
k> pbtain copies of Government puhlicationsat Delhi and Sinll& with the 
Ie"st posRible delay. ., 
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(b) 'l'hree volumes of e idell \~ of t,ho }'iscal Commission have been 
, ublished. 'rile demund for slwh publications is very limited and agents 
Ilrc (lonsequeutIy not m~ a ('d to Atoek them. 'fhey mlly be Qbtained from 
t)w Manager, ( lln~ent of Indin, Central Pnblicai;ion Brllneh, 8 Hlll!tting"s 
Stroot, Cnlcutta. 

Cr,ASHJFICA'fJON OF .. DAF"rAIUt'I " IN 'L'UK (IOVEHNMEN'!' 0.' INDIA ::;ECIIE-

TAnIA'!'. 

222. JIr. K. Ahmed: With referelll!O t;o the repl." given to Dr. Nand 
LaI's Question No. 852, datlld the' 28th !\hrch ]1-122, will t,he Government 
be pleased to state whether the request contained in the petition of the 
record·sorter daftRris to the tlfftlct that their servieo t~ rtlA'llrded ilK Kllperk,.'. 
haN been accepted? If not. wby not'/. 

'!'he BODourable Sir Malcolm Balley: 'rhe unKWCf 'il'l in tIll' 11l' ati t~ 

Government have decided thllt the l'iaH;.l of work whidl the datt.ll i~ pEl.· 
fonn I.Uld thdr S u ~l of (~(' llit, l nt do nol warrant, th(, grllnt, t,o t,hf'1I1 of 
such Ii (lonecssioll. 

}t'RBE FAMU,V U ll'l'J:l:l ~ l!'OIt '\D 1 U~S " IN THK liOVEIlNMlI1:r.r 0.-

iNJ))A S":CItE'L'AIUA'.r. 

223, Mr. K. Ahmed: (a) Are the Government awure whethet, gr<mt 
discontentment is prevailing among t.he Daftttrill of the Government: of· 
India for tho want of free family quarters at Simla and Delhi? 
(b) If so. do Govenlment contemplate to remove the long stuDdiug 

hardship of theM(' low pnid RI'rvIUltFl by IJl'oviding " Muffident number of 
such quarters or grunting tI.lem a l' uitl1 ~ house renl.. 

'!'he BODourable Sir Malcolm Balley: (a) (iovenmwnt lu\V(~ rt.'Ct'iwd' 
rt'presentlit.ionl; on tht! SUbj(ld. 
(b) Hovt'nlluent Ine doing whitt the." l'an with the limited fundK liVl1il-

II.ble t,1) construct quurters fur menials in Simlu Ilnd Delhi. TllOl:le who ,are 
not at prel'lent providud wit,h Uovermnent quart.ers Ilre eRch given n monthly 
houAe rent nllm ... ·ance of Ill'. 1 in Simlu t1ud of HK. 1-8 in Delhi . 

. INDIAN (~ D H. 

224. Sir PurBhotamdas Thakurdas: With l'Cfeflll1Cl\ to the IUUlOUllCe-
ment in tIle GIl7.tltte of India, dated 8t,h March 1924, page 203, Part I, under 
No. 354 LondoIl l\ ett~, will Government be pleased to state if out of' 
tbe 24 gentlemen clldots announced thofoin for the Indian Army, they pro 
I-ose to make up, for the three more Indians, who apparently ':Javt. fltiled 
this timid to secure Ii cOllllniHl'Iion, h,v 8£.Illding mOl'(' Indium; jll tht' next 
batch? 

:Mr. :I. Burdon: 'l'he u.ti;ent.ioll of thl' Honournbll' Ml'mhcor hI invit,pd to. 
the reply given on the 18th 'F'cbruary 1924, t.o starred Question No. 821. 

Tho two Indian cadets who have just, been cf.>llllnil'!I;ioned hl'longpd t.; 
It batch which entered Snndhurl'!t for tlll' Spring Tenn 1022. l!"or war,i 
of 8uitabll) 8ndidnt~lH, ouly 4 wcrf' admitted Oil that occasion; 
0(- these, t.wo have pnKsed out successfully find havebecn 
comolissioDlld. Of tlw remaining two, une cudet, is still at the College. 
having been put back OIl(> term, whill' the ot.hllr wal'; removed because It ~; 
railed at two conscC'utive exmnint\tions. The Vllcnncy so ctmsed has bef):t-
filled' by the Secretary of Stllto by the /\dmisl;ion of nn RdditionRJ Mnlti .. 
date for the Spring 'rl'nn, Ifl24.·· . 
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BILL PASSED BY TilE HOUSE OF LORD" IN CONNl!:C'rION wI'rn 'I'IIN 
BOMBAY DARODA AND CENTRAl, lNDIA HAlLWAY. 

225. Sir Purahotamdaa '1'h.akurdal: Will Government be pleased to 
'8tate the purport of the Bill regarding the Bombay, Baroda and ~nt al 

India. Hailwa.y passed by the House of Lords recently? 

The HODourable Sir Oharles Inn .. : 'rhe Govornment 'of India uudet· 
stand that the main purpose of the Bill is to enable an annual geuer'j; 
filleting of the Bombay, ~ d'l, fwd Central India ltailway Compau:, 
being held in July in place of the two half-yearly meetings in June and 
. December which are now obligatory, 'l'he opportunity appears also to 
have been taken to propose a few minor alterations in the provil!lion of 
the Bombay, Bar04a and Central India llail ll~' Act of U'Of! l'elutiug to 
the quorum for general meetings, the lUuintt'nlUlce of h"1;iHters vf IItock 
holders and matters of that kind. 

~ ' 8  O}' TIll': ' l!:l!~1 OJo' H \, ~t:J : HF:1'TJ.EMKN'l' IN 'ruE 1) NJTED 
l'1l0VINCES. 

266. 8II.a1kh K1IIhIr JIoIaiD Eklwai: '(It) Ar(! tho Government of Indi" 
I,ropared to sanction an extension in tho term of Revenue Settlement in the 
!jnited Provinces of Agra and Oudh? 

(b) Have the Govemmcnt of India received any recommendation frou 
the Government of· the United Provinces of Agra and Oudh for the exten-
sion .01. the term of the Revenue Settlement in that ProVince? 

Mr ••• S. D. Butler: (a) and (b). O'overnnwnt have rt'ceivlld no reo 
·commendation such as is referred t.o in }JIlrt' (b) of t,llt· qiiestion. Part (al 
does not therefore arise. 

!r.I,-TREATMENT OF INDIAN PASHENGJoJRIiI ON HAlLWAY!!. 

227. Mr. '1'. O. QoaWlml: (a) Has the Ilttontion of the Government 
'heen drawn to m lain ~ regarding the ill-treatment of Indian passengers 
and differential treatment as between Indian nnd Eurasitm or European 
paSOlengers, which from time to time appear in the prf'SS, and particularly 
to a sorics of recent complaints in the "Forward"? 

;-

(b) If so, do Government propose t,o issue Htrict inRtrnctions to railw8," 
servants with a view to putHng n stop to these inconveniences? 

'!'he Honourable Sir Oharles Innes: (It) Government hllve noticl'd fr<1J.n 
time to time, oomplaints of " general nat,ul'e in l1PwSpaperH. 

(b) The Hailwa;y st·nff IlfLve ~11t' iltl instructions to trent nil pas!4engers 
with (lOurtoRY and give t.lH~m Itll possible help nnd t (~ r(!cent complaints 
in the newspaper" 'F'orward " will he brought to the not,ice of i,he Agent, 
t~a te n Bengal ~il a . 

! MILITARY STTJDBNT8 IN 'I'JlE CAJ.Cu'r'J'A MEDIOM, (Jor,LEGE. 

~, Kr. '1'. 0, Goawam1: (a) How many military students Bre there 
in the Calcutta Medical College? 

(b) Is it not 11 fact that these atudllnts are admitted on fI qualification 
'(academic) far below that of the average Indian students? 

'1(0) How much do t e~ cost per annum? What other facilities do th'U' 
~njn\' fill ('ompared to ordmary Rtudents? 
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Mr. II. Burdon: (a) 11. 
(b) European Inul Inclinn ~tudentH admitted to the Calcutta Medical' 

College for the purpose of stud.ving for the M, B. deozree of the CRlcmtf,' 
University, have, on lin average, n. better st,andard of preliminary educa-
tion than the militnr,v lUedical pupils. 
(0) Rs. 1,220 per II.nnum. At-! regard", the second part of the question, 

military rnediCt\l pupils arl. trlliued under the rulllH laid down in the "Momo 
randum for the admission ()f eltndidu.tef! into the Assistant Surgeon Branch 
ot the Indian Medic,,} Depurtlllc>nt ", It COP'y of which will be found in the 
Library. 

TttAINING OF INDIANS IN OltDNANCE :FACTORIES. 

229. Sir Purshotamdas Thakurdas: (a) Will Govornment be pleasM 
to state whether thH.\' hl1ve tukl'lJ un,Y I;:!t,PPH to Utile t,heir ordnance factorie.t 
for training eduoated Indian youth!! in supervising meohanical work and 
in taking 0. llroper shllre in tho management of industrial establishments? 

(b) If any scheme hali re(lcived the. sanction of the Government in this 
conneotion, will Government be pleased to lay it on the table? 

JIr B. Burdon: (a) and (b). A formal scheme for the training of 
. ent~e  in Ordnance Factories in India has reoently been sanctioned. A 
copy of the papers is laid OR the table. 

00'11 o/letteT No. i048/4 (0·'), dated thr. 19th JanUaTlI 1914. /rom tAl! Se da ~ to tM' 
GovtT71mellt o/India, Arm'lI DrpliTtment, Simla, to tAl! Director·General 0/ Ordnaftc.' 
in India. 

SCHilKE' POB TllII 'rUINING or APPRINTI0I8 IN 'l'D1i OJmNANCII FACTOB.D8 IX INDIA. 

I am directed to Bar that the Government of India have had under consideratioD 
the que'tion of the traming of a.pprentices in the Ordnancil Factories in India. They 
are aware that the system of traming boy artisans in the Ordnance Factories in Indi. 
haa been in vogue lor the past 50 years and owing to the inRufticiency of imported 
lIupervision. and the .difficultles expE'ricnced in recruitment during the war, tentativII 
minor schemes for the training of lads in the several Ordnance Factories in India were 
also started with the ohject of producing men who would eventually be capable of 
taking up the duties of foreman, t.he intention ein~ that they Ihould rille througb the 
lower grades of chargemen, etc. Apprentice traimng on certain undefined Iinel hal 
thus been in force in tlie Ordnance ]?Ilctories in India for many years. 
2. The Government of India have decided that the sYBtem of t.raining'aPJIrenticea 

in the Ol'dnance Factories in India should now be clearly deftned and formally 
authorised. I am tl.ereforo to convE'y their sanction to the adoption of the schema 
which has been proposed by you and is defined in the annexure to this Jetter. 
3, The expenditure which mar he incurred on this account during 1924·25 exclusive 

of ~ nt charged dire(lt to production should not exceed RI. 50.000, and the corresponding 
expenditure in the years succeeding 1924·25 will be limited to the budget provision 
aanctioned during those years for the purpose. 

Annexure to ATmy DepllTt7llt1lt lrfter No. 1048/4 (0·8), dated the 19tA JanuaTY 1/)14, 

I. The maximum number of npprlmtices that may be taken are :-
Mota.lt1.11d Stool FlI.Ctory &)1<1 Riflo FIIl!tory, Ishapore alld <iun and 
, ~ ell ~l . t , COllliporo (3) frwtori08 • 120 
GUll Ca1'riagp 1<'"",tut·y, .llIblntll'ore riO 
Ammllnit.iun }t'al'tory. Kirkco .  , 4Q 
C ,rdn,. Ii'a.clory, Arnvn.llkadll •  • • ' 40 
HarHess and 8u.ddlory Fnctory, Ca.wllpore 4r) 

Total 290 

These numbers allow for 1I0111e lads dropping out and for supplying moat of the 
ohargemen and foremeD. an ~ of the factorle8. The totals 1ril1 not be reached. till, 
the coura88 have, been gOing .for 4 years. . 
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H. ~l e. mall  15 to 19 yparll, Dut discl'etion ill given to the. Director of 
'Ordnance a t i~8 t~ modify according t() lupply ami demand and experience. 

III. Tbl' pAyor "pprentice" wiil not, pxcef!d :-, 

t.t yeal' 
2nd .. 
Brd •• 
40th .. 
5th ,  " 
t\th .. (ill tlle t_ of ('.\\'npur .. a101lo) 

Jle, 

40 per lIIell_m, 
.~  ,.  ,. 
/IU.. .. 

70 " 
80" ,. 
100 .. 

) 

I If houaM by th& tI .. , 
~ Ih. 20 lIN mmlHom will 
, btl dtll\uded. 

I 
) 

IV. HOllRing in hostels will he provided whf'll funds ml.n l,e mILd(, available for t.he 
pUTptJSe. 

V. 'J'htoCll'(.ti('al lJIMtructillll.-The btandal'd /tiDIed at is that of Woolwich Trade lads 
~ Ua u  10 to 12 hOllrR a w .... k in fndory working hours Rbould he devoted to thill 
1IlstruCtiOIl. 

The actual thooreticai i.nat.ructiun 'Will I ... given ill ally of til.. following ways, or a 
'llflmOination of tbem, at the discI'ptjOIl uf th .. Superintend .. nt :-

(0) Instruction hy m~m e 8 uf the a t ~' stnff. 

(b) rtilizatioll of educatiunal eSUlhlishmt'lIt in the neighbourhood. 

<"J InternaUo.nal COl',rt'sjlOlltlence 8chool (" 1. C. S. '" L't:'DrIe. (Thest' a ~ of 
Vilry Wide USI' 111 England and America; they are based on long experience 
Hond IU'e very pl'actical, especially when sllpervi!led by a member of the !ita! 
ILnd wol'lted in conjllm'tion with t,he fadory). 

V 1. The a L ~' will plly f .. es fOl' the COI'I'(\sJllJlldellC'p. (·ouI'/lea. '(A conlplete course 
Inay amount to a"out, £35 pll" apprentice IIprPM UV4lr 4 or 5 ell ·~ . College fees ma)' 
"Isci l ... paid in lieu of ur t:omplemt'ntary to A l l'e~ lldl!nl'e tlOUrsl'. Theae feel ahoulil 
not exceed RII. 10 per mensem A head and will hI' unnecessary if t.he instruction i. 
giv .. n hy the factory staff. whi('h is pI'u\'id"d fol' ill plll'llgraph 7. 
Vll. Sup"rintt'ndent· of p.at'h ~'a t l'  ha"ing Apprent.ices iN empowered to spend 

up t{) Ii rat" Rs. 300 a month in nlly olle yeal' IIndel' t,be folluwing heading. ;-

, (tl) fees t<l memb .. .l',. of Ull' fRl:tory st.llff for lIupervieion aud instruCtion of 
appI'anticI" (in nnd Ullt, of factory w(1J'k hours) ,; 

(II) fileR to uutllidl! inMtl'uctvrH, where ne('e!l~a ; 

(t:) \J ~, Nt,ationery, illstrumentH And edul'ationai appliances. .uch as the 
IIpprMtices an \lot requir .. d tu proddf! t ltpIDsel\'t'8 ; 

'd) prizes for apprentice8; 
(e) (lxnminerR' , ,~. 

Till' expenditure in /1.11 the Factoritl6 will \,,, cont.rolled by thp Directoi' of Ordnance 
~'l t it!ll to .. nsure approximately lIimilar grants, feeB, et(,., being paid in ever,. ca .. 
lAnd will lIe sullject to audit by tht' Controller of Army Factory Accountll, 
If co'llpiet.e instruction ill given by outside agency it.g., colleges or correspondence 

c:oune), the Rs. 300 will be reducod to RII. 100 as l ~ under (a) aud (6) would onl,. 
be necessary ,for lIupervision lind reduced instl'Uction. 

VIII. Each apprentice 'win he indentured and an approved form of agreement should 
he used for this purpolI .. , whit:h is 11'1t to til" diRcret.iol1 of the Director-General of 
Ordnan(le in India. 

IX. An entral1ce examination or t,IIst, may tIt' carried out at Superintendent's dillCll'8-
t.ion to lief! that a lad ia educationally fit to henefit hy the courst'. 'inim~ educational 
!ltandard for considerat,ion is paaaed Mat.riculation, llut prefereh('.e will be given to thOle 
who have pallsed Int,ermediate Arts 01', Intermediatft Sciencft Standard; or an e'tluivalent 
~tlLJldatld in European SchOQIs. 

X. 'fhft Ordllance Fa.ctoriea du not pledge thenillelves to employ t~e apprentices oil 
completiGn of their COllrll4l, though tht'y wiD do their best to give or lecnre emplOfD1ent 
fur them. Nor will i& be obligatory on tllft apprt'llticl's to rem/Un in the factories on 
'oompletion of the ('ourse. 

XI. 15 days' lea"e in th. year ma, be allowed 88 necellary 88 DOW liven to lower 
IIIp8Tviaiilg staff. 

:: .~.~ ii~tl deli~ \l  of ~. 9i  ... ent.i e~ i  unde ~1 lOb .. ~ ·.,'tiNct to tlie8upermt8Ddnt of the Fadory they wtlh'to Ill" .D; , '",I 



:l127 

'VOlUiJNU l:1"oulls 010' ]'<n;'!'AI, (~J. l  OX WJ.lHI\ DAYH, HOJ.U>AYS ANi' 

SVNDAYti. 

280. IIr. X. II. oT08h1: Will Govenllnent be pleaijed to state th·3 
number of hours for which " ell'Til iu thl' po!':t offi<>e 1111.'" to work on fuli 
",orking days !lnd on holidays lind Sundays:) 

Mr. G. :a. Otarke: A d('rk in a post <tnl't' if'! l'Aquired t,o btl on duty 
for 8 hours on ordinllry working dayf'!. 

With e8 el~t to SundnYR and Post tJi(~e holidays lUI elld a ~  is lJIadfJ 
to give as many derkti ·M JlO!lRible a eompletH hoLiday, but from the nature 
o()f postal work, a small stuff hus to "ttc·nd for 11 few bours (·speciallx in busy 
·(~ nt e8. No actual time is fixed. 

FUH1'HEH ~jH ' 'l;' 'l L D\, ~ ~ .IX l~lJ . 

Mr. It. O. Xeogy (Du('('11 ])ivi:;;ioll: ~( l \l U 1l l dHll Hur"I): Muv I 
-tisk 8 question of whidl J II "V(! giVt'll priv!l.te notil'e to t.he HOllourabk 
the Home Memberi' hI Hit' Honouruble l'1t'mber in It pORit;ioll to mnk.: 
any Htatement regarding t .. w  . Htlltt:lllwnt recentl,v mad<.l by till' nd(~,·

,secret.arv of State for JndiR ill tli(1 HO\l"\' of CommullH uhout furthpl' e(·)'l 
I'Ititutional advunCl' in India. . 

The HODourable Sir Malcolm Hailey (Home .Memher): Yes, Sir. rrhe 
House will \ ll(~m e  thut ill rnpl.\' to U quest.ion IIRked by Sir H(,TlT.V U i'~ 

\\'hetlwr he was to UlIdCl'i"tlllJd t.lllLt Guvenmwut did not int(~nd t,,, tnkp /Ill' 
l';t,epH which would nhangl' HlI' (toVl'minollt, of IlHlia Ad, lUitil lmm, ::\li', 
n.i a d~ Raid tbat it WitS lll't'eisnly till' position. \VI' h""H ",inc.H hetl11 in-
form(\d, thut the f:mggel'\t.iof) whil'h hUH IIPP;'nrlld ill HOlllt' of t.lll' pupers 1~; 
the e (~ t thRt. Mr. ~i ll dl'\ did 110t. "ightl.Y hear t.lw Jut,ter Imrt of Sir 
Henry Craik's qucRt-ion, ill (·Ol'Tt·e.t, lind that t.hlH i:o; HI(' "('lIlo\on wh.,· :\1;-. 
J1ir.hnrdll glwe an nnRIVt'r in that pHrtieulllr forllJ. 

H L ~  (>J.' .t.. ClHeD!'!' COVR'!' .IN })]<}LHL 

Dr. H. S. Gour (Central Provinces Hindi Division,,: Non-l\1uhllUi 
madRn): MIl;v I ItlROPllt II qllcHtion of whiclh 1 hnvl' given privntt' n ti( ·~ 

to the Honourllblt' the :Huml! l\Imnher? It, reads l ~ ll : 

.. (1) (a) Will the (JOVel'lUIH'llt llll pleased to stlltc whether the\' hav, 
received any (lOmlmmil'.ation from the ,JUdgl!1\ of the I'llnjlLb High Court; 
regarding the holding of " Cirl'uit, Court in Delhi:) 

(b) If so, what a .~ti ll Uwy huVt' t'Rken or propOSt' to tllke"on the sub 
j(>ct? 

(2)  (a) Is it a fact t.hat the Lahore High Gl'llrt has r('commended 10 
the Government that, if 1\ Court House iR provided in Delhi, the .Judgf-" 
&r8 prepared to hold Court in ])elhi to facilitate the disposal of cases? 

(b) \VilI the Governm<.'nt he plenKed to tatt~ what. action t, l'~' int(1Dd 
to take on this proposal of the Punjab High Court?" 
The Honourable Sir lIalcolm Halley (Home Member): (1) (1%). Yes. 

(b) Under ciaulle 38 of the I.etters Patent constituting a Higb Cowt of. 
.Judicature at Lahore the control of the places where special commission 
and circuits of the .Couft .. lIba1l m.is YeAed. in the ~ment of fhlt 
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Punjab. 'l'he Government of lndiu. have thl:ll'c{Onl cOllsulted tho Govero,-
men.t of the Punjab upon the proposal fUld thew hnve .also consulted the 
Chief Commissiont'l of Delhi. U , 

(2) (a) Yes. 
(b) :For the present Goverwmmt must Ilwait, tilt-' replieM from tlw Loe \1 

Government an~ the Chief Commissioner . 

• 
FUANCHlSE FOn WOMl<}N. 

Mr. tlhubaDananda Du (Orist;lu Division: Non-Muhammadan): Will 
the Honourable the Home Member kindly answer the following four qttes, 
tions of which I have given him private notic(': 
.. 1. Have Government seen the proceedings of u meeting of ladies of 

Bombav on 18th instant demanding full !~n nn i ement of the women oi 
India? v 

2. (a) Is it not a fact that the women of MadraK do oxercise the right 
of voting for election to the Central and Provineial Legislatures? 

(b) Why is it that their sist(!rB of t ~  Provin<:es are denied similo.t 
privileges '/ 
(c) Will Government take early steps to revise or aIll,end the franchise 

constitution so that the women of India may exercise their just rights of 
voting? 

S. (a) Are Government aware that under the rules no woman can bt"-
DOIninated a8 a Member of the Assembly? 
(b) • Will they take an early opportunity of Kmending the rules and of 

nominating 'a lady to the qentral Legislature for any vacancy that. ma." 
occur hereafter among nQrnmated members? . 

4. Have Government received any representation on thii subject:. 
(i) at the time of the consideration of RcfonnA in 19191 
(0) at any subsequent date"? 

ft, Honomab1e Sir Kalcolm Halley (Home Member): 1. Governmf'nt. 
have seen a newspaper report of the proceedings of the meeting of ladies 
o! Bombay referred to by the Honourable Member. 
2 (a) As far a& the Government of India are aware, the e~ di uaJi1l

cation for registrat.lon on the electoral rolls was removed in the case of 
Madras, Bombay and the Uuited Provinces Legisllttive Councils. It wali 
never imposed in the case of the reformed Burma Legislative Council. 
(b) and (c). Under Rule 7 of the Provincial Legislative CounciJ"1, 

women are not entitled to have their names registered on the elcctoral roll 
ot a constituenc,Y; but if l\ Resolution is passed by the Council, after n.,~ 
less than one month's notice has been, given, recommending the remo,\,,·,.'. 
o. the sex disqualification f'Jr registration, the Local Government i.s requir 
eel to make regulations providing that women or 1\ dUBS of women shall not 
bf. disqualified for registration by reason only of their sex. The question 
ip. therefore, one for the Legislative CO)IDcils n e D(~d and not lor the 
Government of India. 

As the Honollrable Member is aWlre, a Resolution on the subject was 
paRsed in the Le~i lati e em l~ in February 1922. Under the secona 
proviso to sub-rule (1) of rule 7 of the J.Je~i Ja.ti e Assembly electoral rulf'A, 
tho adoption of this Resolution has had ~ e. elect 'of 'l'emovingilhe :.es 
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.qualification for registration on t.he electoral rolls of constituencies of' the 
Assembly for women generally or a class of women if the disqualification 
has been removed for the Provincial Councils. That is, women are now 
.digible, if otherwise qualified, to be electors for n tituen~ie  of t ~ 

Assembly in Madras, Jiombay" the United Provinces and Burma. 
3. (a) Yes. . 

(b) Government are unable to give any such undertaking at present. 

4. The question was discussed in paragraph 8 of the Franchise Report 
.and the views of the Government of India Bre contained in paragraph 3 ot 
their fifth Despatch on Reforms. Several witnesses including Mrs. 
Rarojini Naidu gave evidence bt!fore the Joint Select Committtee on the 
'Government of Indio. Bill on the subject. The recommendations of t '~ 

'Committee are contained in paragraph (e) of the report on clause 7 of th(, 
Govflrnment of India Bill. and have been given effect to in tbe provisions 
·cf the rules which I have summarised in my answer to part 2 of the 
question. A rcpresentfttion on the subject was received in 1920. 

Kr. Bhubanananda Das: Do Government realise t,hat one-half of t ,~ 

population of India-the better half of it-have no l'epresentation' either in 
the Provincial or. in the Centrnl Legislature of . India? It is not' regis-
tration of women as voters I ask for, but I ask for the privilege for WOrrl"'ll 
to (~ elected as Members of the Cen_al Ilnd Provincial Legislatures. 

The Honourable Sir Malcolm Halley: I have already given some infonn· 
.ntion regarding the extent to which they are eligible 6S electors to the differ-
ent Councils in India. 

Mr. Bhubanananda Das: Are the Government aware that there are lady 
members in different Municipalities of various large cities in India ann 
whether they have any objection to their b!?coming em ~ of thil'l 
.Assembly? 
The Honourable Sir Malcolm Halley: I am aware of the fact referred 

tl' in the first-part of the Honourable Member's que!jtion. As regards th ~ 
flecond part, I myself have no personal objection to the admission of tbe 
ladies to this Assembly. I am not sure however that there is a general 
..aesire for the alteration of the Legislative Rules to admit this. 

Kr. BhubaDanlA1lda Das: Will Government take steps to amend th;l 
,Rules? 

The Honourable Sir Kalcolm BaRey: Not, aR at present advised. 

MOTION FOR ADJOURNMENT. 

Dr. H. S. Gour (Central ]>rovinces Hindi Divisions: Non-Muham-
madan): Sir, I ,beg to ILIlk for leave to make 0. motion for an adj u nmen~ 

.of the business of the Assembly for the purpose of discussing a defini ';IJ 

. matter of urgent public importance of which I have given notice both to 
t.he Honourable the Home Member and to the Secretary 0.£ the Legislativ(l 
Assembly. The matter of urgent public importance to which I refer is 8" 
frHows .. Honourable Members will remember that the Union Governm£'Ilt 
of South Africa have recently dlafted and placed before the Union Parlia-
ment a measure known as t.he Class Area Bill, the intentiQD of which is 
to restrict, for purposes of residence and trade, areas of the municipaIitie!t 
of South Africa, and thus segregate persons of non-European domicile 
:The first reading of. this Bill took place on the 5th of this month and Ii 
.discussion took place in another place and the Honourable Sir N arasi1Jlha 

D 
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;Sanna, assured that House thnt he had asked for a full summary of the 
speeches delivered in the Union Parliament on that date. That was, Su', 
(In the 19th of this month. On the same date I received a cablegnm fron'; 
the South African Indian Congress from D\lrban which It wish to read tc 
t.he Honourable Members of this House. It reads as follows: 
.. South African Indian community submits· notwithstanding strongest protests· 

Union Government determined carrying through Cla88 Areas Bill violating pledges given. 
Bill indefensible. Foreignersl al80 ' . ~ anll, Malays and nati e~ oemg e em te~. 
Bill will apply only to Indians. Euro-Afrlcans, Malayans and natives assembled m. 
thousands In Cape Town. Assured Mrs. Sarojini Naidu of support to Indiana illl 
opposition to Bil[ Jndiana will never submit aelVegation. Inform India. Please take-
such action as you think best .... 

Thereupon I put myself in communication with the Honourable Sir· 
Narasimha Sarma and also gave notice of my intention to draw the attel..· 
hon of this House to this threatened piece of legislation which, if enacted 
into law, will not only violate the agreement which the South African Gov· 
ernment had made with the Indian representatives in 1914 but an agree-
ment which the then Cabinet had approved and ratified and promised to· 
adhere too. The matter of urgency lieR in this fact that the first reading 
being over, nobody, even I think the Honourable Member in charge of thi .. · 
Department, will be able to assure this House that the 'second reading of 
.this measure will not be pushed on with, or has not already taken placf.'. 
and if it has not already taken place that it will be d~e ed until thi!;. 
Assembly meets &gain in the ensuing M,y session. That', therefore, Sil'. 
i~ a matter of great urgency. We must· express our views on this gren" 
subject of the position and status of h¥lians overseas. That it is a matte!' 
of public importance would, I think, admit of no doubt. I do not think 
the Honourable Member who will respond on behalf of Government will 
place any impediment in ilIe way of free discussion by Members of this 
House, before we disperse, on this question upon which Indian opinion i.~ 

unanimous, and upon which Indians individually and collectively feel 
keenly. I, therefore, Sir, ask for the necessary leave to, adjourn the-
House. 

Mr. Pruident: 'j ;,(l information which the Honourable Member has 
laid hefore the House does not appear to me to bring this motion within 
the terms of Rule 11. Nothing has arisen within the last da.y or so which 
would justify my brinbing it within that rule. It is a matter which is 
already of some duraticm Rnd it therefore cannot be ruled as urgent in. 
the sense of the rule. As the Honourable Member is himself quite aware, 
the Bill was introduced Rome three weeks ago and nothing hilS occurred 
Rince then to bring it within the immediate scope of action of the Governor· 
Gt'nerlll in Council. 

Dr. B. I. Gout: 'l'he cablegram that I have received that the second: 
rCI'ding is to be pushed on with, nod of which I sent a copy to the Hon-. 
ourable Sir Narnsimha Sarma, from whom I elicited an expression of 
opinion as to whether he is in 8 position to state whether the second 
roading will be deferred. is a question of urgency. So far as I was able 
to jud~e from the replies I received from the Honourable Member, he was 
not in R position to say that the second reading of that Bill waR over or' 
would. take place shortly. But judging for m.vself from the telegram I 
have received, 'I think the second reading will come on within the next few 
daVB. That, I submit, makes it 0. matter of extreme urgency. I would 
!lsk Mr. Butler t<? inform this House whether the speeches he has cabled 
for have arrived· and whether he is in a position to give further infonna-, . 
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tion. a8 to the progress this Bill is ma in~ in tqf:l Union Parliament. If 
there is no certainty of pushing on with thIS mellsurein the Union Parlia-
ment I will Dot press my motion, but from information that I hQve received 
and wbich I have conveved to this House, it seems to me to be clear that 
t,he Union Government ~eell1 nnxious to rush this measure within the next 
few dRYS. I therefore think that it ii, a mutter of urgency. The matter 
has been debated elsewhere nnd 1 submit that this House should also-
he given un opportunity of discussing the question. 

IIr .•. S. D. Butler (Secretar.", Department of Education, Health and 
Lands): Naturully, Sir, there is no disinclination on the part of Govern-
ment to have "' discussion on this subjeet. 1'here has alread:v been dis-
cussion in another plnce on a Hesolution brought forward in the ordinary 
manner, and Government will bo equall.v ready to have 11 discussion here-
if the rules so permit. For the present all I need do is to give the informa-
tion asked for about dates. It was at the beginning of January last that it 
became known in Iridia generRlI:v that n. Bill was going to be brought for-
ward in South Africa. The Ilctual text of the Class Areas Bill was published 
in India first on the 2nd FebTllar.v IRBt. On the 15th February Mr. Gandhi 
published his detailed views on the Bill. 'I'he Government of India were 
not idle and asked the South African Government what their intentions 
were. They told us that they hoped to introduce the Bill on the 5th 
March last and to proceed with the second reading later on. There have-
been pourparler8 going on in South Africa between the Indian residents. 
there and the South African GovernmE'nt. -Whether the Bill has formally 
been introducp.d or not as .,·et I do not know, but it seems clear that the 
second reading has not taken place because wc have made arrangements-
to get a full summary of the debate, Imd no; yet have received nothing. 
~ telegram read out by the Honourable Member does not state that the-

second reading is coming on at once, but it may be that it is. Obviously 
there hRS been some delay over the Bill and we do nbt know exactlv what 
the position is at the moment. • 

Dr. H. S. Gour: In vicw of the farts stilted by Mr. Butler that the· 
information conveyed to the Government of India is to the e~e t that the· 
first reading Of the Bill would take place on the 5th and the second read-
ing later on, and that the mattar is under discllssion, may I, Sir, state that 
it is B matter of extreme urgency to the Members of this House, and 
that :vou should exercise your power to give me the leave I apply for? 

Kr. Pruldent: Rule 11 is designed to give opportunity to this House 
to discuss matters that do not arise under 'normal procedure. 'rhe Beere-
..tary, Education, Health and Llmds Department, has just informed the' 
Assembly that this Bill , .. 'as t tua l~' received and known in detail i!l 
India on the 2nd February. It has therefore been open to Members of tins-
HouBeto raisll the question in many different forms on the basis of the in-
formation conveyed in the terms of the Bill itself. A Government, -when 
it introduces a Bill, must be supposed to hBve the intention of proceeding 
witll it. ':Pberefore the intention of the Government of South Africa to 
proceed with the Bill which was published at least two months ago, Bnd 
which haR been introduced, must be held to·have been established. and I 
cannot see that there is an.v.thing in the nature of urgency in the question. 
And as the Honourable Member himself has oointed out, B debate has: 
arisen in another place on this .very lIubject and I do not think it would be 
s. proper use of the rules to allow ~ to ~ e the adjournment of\hti 
business of the Assembly OD that subJec' thlB afternoon. , 
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STATEMENTS LAID ON THE TABLE. 

'1'Ile HODOurable Sir JIalcolm lIaIle,. (Home Member): Sir, I beg to 
lay on the table the infonnation promised in reply to a question by Maulvi 
Muhammad Yakub, asked for on the 4th February, 1924, regarding the 
Committees and Corpmissions appointed since 1921 and the cost of each 
such Committee or dommission. 

" 

8lattlment dO"';"9 tAil Oommitttle, II_a Oolltm."iOJt, appoanted "nt'e 1921 a"d 'Atl ('olt 
of tlat,l ,.eA ('o",,.jttel' 0,. OO"''''''''Q1I. 

1 
1 __ 2 _I 3 I 

I ~~n I 
appointed. I Name of Committee or Commil.ion. 

" 

~. RBIUBII:8. 

i 
-il---------1----'--·---' 
I I  I Be. I.. p. ; 

1 I Committee on Publio Petition. .,1 Government of! Nil," 

1 
India at the 1 

, ; iutaaoe of the I 

" 
Indian Legi." I 

, lature. 

j I Stair Selection Board Committee Ditto. .1
1 

3 j lndilloll Arm. Rules Committee • Ditto. 

4. The Preas Law. Committee • 

!i I The Repressive Laws Committee 
6 i The Ra.oi.al Distinctions Committee 
7 ! Frontier Enqalry Committee 
S\ Pieoe Workers' Committee . 

\I I RailwAylnduatries Committee. . 

10 \ Sea.men', Rlcrnitment Oommittee . 

11 , The Military Requirements Committee 

U i Tbe Oommittee appointed to oon.idor ~ 
the E,ber OomDllttee'. Rlport. ! 

i 
"l8 Government Beouritiel Committee. i 

(one iu :Bombay and one iu Caloutta). , 

H Railway Finauoe Committee ,I 
I 

16. 2ailwa .. Rilk·.ute Committee : . . ~ I 

.. 

Ditto. 

nitto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

l>itto. 

Ditto. 

Ditto. 

Ditto. 

18' The Cantonmlllt Rlfonnl Committee. \ Govemm.' 
. . India. 

1"1 The Indiubat.lon Committee . • '\ . Ditto. 

lB' .The Waslri.tan Committee .,Ditto. 

19 The Braithwaite Committee .\ '. Ditto. - ( 2182 ) 

of 

Nil. 

16,046 1 0 Actual. 

IS,317 0 0 Do. 

1',0118 0 0 Approximate. 

Sli,821 9 8 Actual. 

78,1150 0 0 Do. 

2,911 18 8 Do. 

N./. 

7,888 18 11 Aotual. 

8,929 0 

N'/. 

11,000 .0 

6'1,916 4} 

4,186 0 

,~ 0 

0 AJiploxhuate, 

I 
o i .Actual. 

o . \ Approzi!nr,te. 

0\ Do. 
I tJDlmown. 
I Do. 
i Do. 
o I Actual. 
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8latem".t ,kown9 ~ e CO'/#mitt(J(J' fMltlCO'/#".;,non, a,pointetl .inc e 1921 ana tlt~  
colt of oClclt ,ucla com/fljttaa 0,. co,..;",OIt-oontd. 

~ __ 1-______ 2 ______ 1 ___ ... 3_. ___ ......... _._ 4  . ___ ...... _1 ___ 6 __ 

~ 

i 
CJ.I 

Name of Committee or Commilllion. 
By 
wbom 

appointed. 
Cost. R .... alrs. 

--1--------------·-1-----·--· --...... -.------. '-'.-' ... --.-. 

so The Indian Retrenohment Committee 

21 The Tarill' Beard 

22 Indian Mercantile Marine Committee. 

118 Committee to malre reoommendations 
regarding the reorganization of the 
admiuistrative methods of the Forelt 
Department. 

2' Bengal Pilot Service Committee 

25 Deck Passenger Committee 

26 Mu.cbinery Committee 

27 Railway AocDUutll COIIUDittee ~ 

98 Railway Depreciation Committee 

, 

29 Railway. Statiltiol Revilion Com· 
mittee. 

30 Coal Duet Committee 

81 New Capital Enquiry Committee 

a Preliminary Committee on Workmen'lI 
Compelllation Bill. 

88 Second Telegrapb Committee 

86 Pope Oommittee 

81 Committee on Police'Uniformll • 

86 Burma Reformll Oommittee 

87 Calcutta High Court Committee. 

88 Indian Bar Committee 

89 Civil JUlltice Committee 

Government of 
India at the 
inIItanoe of the 
Indian Legil· 
Iature. 

Ditto. 

Ditto. 

Ditto. 

Govemmellt . of 
Illdia. 

I>itto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

flitto. 

Ditto. 

Ditto. 

Ditto: 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Rs. A.. 1'. 

71,000 0  0 Aotual. 

1,5,00 0  0 Eltimated.' 

Do. 

4,4.50 0  0 Approlimate. 

6,000 0  0 Estimated. 

59.m 0  0 Actual. 

l,iOO 0  0  . ])0. 

68,050 -0 0 Approx U·ft 

88,938 0  0 Do. 

117.870 0  0 Do. 

l!l,II60 0·0 Do. 

8,Il00 0  0 Actual. 

9,913 6  0 Do. 

2,600 0  0 Do. 

Unknown. 

1,500 0  0 Elltimated. 

20,000 0  0 Approximate •• 

11,984. 0  0 Aetual. 

1,12,000 0  0 Estimated. 

2,60,000 0  0 Do. 

40 Royal Commission 011 Superior Hi. Majesty'. 8,00,000 0  0 Approximte. 
Servioea ill India. .' GovRumeat. 

Total 111,80,611 11  10 . _ . 
• 
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No. Name of Committee. COlt of litting of 
\ 

Committee. 

.\ 

RBKA1tIl:l. 

I 

1 The StandiDg Emiptlon Committee • 

oS Statute Law Revillon Committee 

R.: .t ••• 
5,1400 11 0 

1,881 5 0 

\~ , 
Approximate. 

a J oint. Committee on Code of Crimiual Prooe· 
clare (Amendment) BlD. 

·40 Standing }'inance Committee (1921) • 

8,178 

,,700 

1.84.8 

6 

0 

0 

0 Actnal. 

0 Aetual. 

0 Actnal. -i Joint Committee on the Cotton Tranlporl 
Bill. 

06 ·1 Joint Committee on the Indian Boilera Bill . 1 
"1 \ Joint Committee on the Indian llin .. Bill • 5 
8 Select. Committee on the Abolition of TI'IUlI' 

8,961 18 0 I Act.nal. 

• 1 portatiml Bill. ~ 
180 0 0 Approximate • 

." 8tauding Finance Conunittee (19J2) • 4..570 4. 0 Actual. 

Total 116,105 1 0 

I also lay OD the table the information promised in reply to an unstarred 
.question by Diwan Bahadur M. Ramachandra Hao asked on the 10th 
March, 1924. regarding the appointments Bnd salaries of certain classes 
d,.·officers in the Departments of the qoverllment of India. 

In!01ff14tion promiRetl by the Hon'blt. Sir Alalcolm Hai/fY in reply to Diwan B4h.ritlur 
M. RamachandrQ RflO'8 quelltio11 in the Ltgilllative ABBembly No. 195, on the IOtA 
M areh .1914· . 

\11:£ . 
Appointment. Bnd -J : ApIIOintm8llti aull 

I.lanes atliBched thereto .a i ~ ... ·E lalm .. Ilttaehed 

Departm_t.. DO .... rtIIenod blc i 0 OS thereto now beld by 
B •• ABXS. .......,.B."" M t '.~ olJieera who do not 

m~ e . of the j~.!] belou, either to, the 

I 

I. C. S. . t S' I.C.S. or toP.C.S. 

~ a·~ 
"'l 

(II) (b) (<<:) 

(' 
I 

ArrAy .1 Nil. Nil. One EstabUllhm8llt oIJi· 
I 

I 
eer on RI. 1,Il00-110-

I 1,7110. 

-COmmel08 •  I One fleoretary 011 . Nti • 2  A •• i.taut Beoretart .. 
RI. ',000 per men.em. OD :u... 1.000-50-1 

1,250 per mBDlBW 
each. . 

" 



STATEMENTS LArD ON TUB TABLE • 

..JnformatioN promi8ed by th" HOII'bl,. Sir !IInlrolm Bailey in TPply to Divian Bahad", 
• M. RamachandTR Rao's qllclttion in the Ltgilllatif7e .As8embly No. '196, on the 10tle 

.1l aTc1, 19i1.-oontd. 

llepartmentl. 

Foreign aDd 
Politioal 
Department. 

Legielative 

. Railway , . 

"CS'i$e 
.. '1:l~ . 

Appointment. and j] III 1 Appointmenta and 
lIalariell attached thereto .. -; Z'f lalariee attaohed thereto 

now reserved by .... OS now held by olllom 
Statutory Bulell for ! i 'l~ who do not belong 
membera of the -'O:Ii -i'!- either to the I.C.S. 
I.C.S. 'IIi 1'8 or the p.e.s. 

(eI) 

Nil. 

; 

t 1 Seoretary on 
Bi.4.,O:lO. 

1 Joint Secretary on 
Be. 3,000 .. 

1 Additional Joint 
Seoretary on B •. 8,000. 

I 
t 1 Deputy Seoretary 
on Be. lII,OOO. 

1 Additional Deputy 
Seort/tary (temporary) 
ou Ri. 2,075. I 

Ntl • 

I 
I 
I 

1:\0 .... S,!! 
..q ..... i: 

(II) 

Nil. 

. Nil. 

Nil. 

Ie) 

III Politioal Deputy 
Secretary, • Additional 
J)eputy Secretl.l'3' 
(Foreign) 8&notioned 
uP .. to end of Maroh 
1~ . 

• 1'>1 Under Seoretary (Pay 
and pel'lODal pay 
on the time loale of 
the Political Depart-
ment of the Govern-
ment of India pI .... 
• peela1 pay of Ba. BIIO 
per.-",). 
1 !eeiataut Seoretary 
on Ba. l,'JOO-60-
1.260. 
1 Attache on RI. ~ 
4aO-l,OOO. 

1 Deput,.. Secretary ou 
Bi.2,OOO. 

1 SoUoitor aD RI. 1,000 
-100-2,60:>. • 

1.,bBiatant Solioitor on 
RI. 1,200-50-J,8.JO. 

1 2ud .ABailtaut Solioi-
tor on Ri. 1,000-50-
1,200. 

1 Cbief CommiasioDl'1' 
of Rn.i.lwBYI on BI. 
6,000. 
2 Members on RR. 4,000 
JMr. m·It"",,,, each. 
1 Chief Eugineer and 
1 Chief Meollanio,,1 
Engiueer on RH. 2,760 
-125-8,000 per m,,,-
.. meaoh. 
1 Secretary au Ba. 2,000 
-100-2La06· 
1 J oiut I"ecretary on 
BII.I,8OO-100-2,OOO. 
4  A •• lataut Secretariea 
lach on R •. 775-1,625 
p"" ""'_m plm • 
duty allowauoe of BI. 
250. 

• Pay and penonal 
pay on the time 
loale of the Poli-
tioal J)epartment 
of the Governmeut 
of India pI .... epe-
oial pay of RI.400 
per meatl",' lub-
Jeot to a tnaximUD1 
of Be. 2,250 inolu-
inr Bp80ial pay 
but exolnlive of 
overae .. pay. 

t If the POlt of Se· 
oretary ia beld by 
a member of the 
I.C.S. the POlt of 
neputy Secretary 
ia not r8l1erved for 
that • Bervioe and 
viu f7t1'1CI. 

• I 
~ ~ ~ ,~ ~ 
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Ift/twf'lUltion 'P"omi,ed IIr tAe Bon'blt Sir Malcolm Bailey in reply to Diwan BaAadur 
lJI. RamacAandra Rao', que.tioft in tke Legislative AIBembly No. 195, on tAl lOt'" 
M MeA 19'~· Ddd. 

Departm8Dts. 

'1:i~  I 
AppoilltlDOIIts D~ .. h jlJ! ~' Appointmtmtl aDd 

lalarill attaobed ther ..... .I" .. ' i.will attached theHto 
DOW ~eHn ed bI II ~ 'Ii! DOW held by 01ll0tlrll 
Statutory Ru" lor CI l5 ~ fl. who do not el~ 
membertl of the ii,' j.!'i either to the I.C.I:I. 
I. C. 1:1. 11 or the P.O.S. 

~ ... i!'~ 

(ll) (e) 

------/·----------:---1----------------....... __ ._ 
Ec1_tion, 1 So 0 r eta r y OD 
. Health IIIld BI. ,,000. 
Landa. 1 I>epilty S8Ol'etary 

on BB. 2,lIOO. 

Indutrleaand 1 Secretary OD 

Labov. RI. ',000. 
~ Deput;r Stmet&riea 
{pay unde~ the aup&r-
lor time loale for the 
I.C.S.. with a dut.y 
allo",ance of Ra. 400 
lubieot to a maximum 
of fI.a. 2,JGO iIloludiq 
duty allowance b,d 
exclUllin of O'fertleaa 
pay). 

Finance 1  S eC.r e t a~ J' on 
Be. ",000. 

Military 
Finanoe. 

Home 

• 

• 

1 Deputy Seoretary 
(pa:r _der I.C.S. au-
penor time loalo Jlt. 
lpeeial pay RI. 400 
.Ilbioot to a maximum 
of :a.. 2,2110). 

tl Finanoial AdTHer, 
iH~ Fillanoe. on 
Ra.8.250. 

•  1 Beoretary on BI. 
'.000. 
1 Joint s.oretary 
(temporvy) OIl BIi. 
8,000. 
1 I>epnt,r S8Ol'etary 
(Pay unaer IUperl.or 
time leale for tbe 
I.C.S.t JlI ... Ba. 400 .paola. pay, IU bjeat to 
a maXUD11IJ1 of RI. 
2,1100, eltolulive of 
overtle •• pay) . 

BU. 

Nil. 

• 

~. 

NU. 

Nt(. 

1 Educational Commia-
.ioner on HI. 2,:100-
100-3,000. 

, 
2 Ani,taut Secretari08 eou. peat of Deputy 
011 &.1.000-50-1.250 Seoretl.ry at pre-
pet' "'""'''' e8Oh. BllUt beld by a 

, member of the 
lDdian Servin 0 f-
En,meera uDder 
Ipeoial .anotio"ll. 

, 

1 Additional Deputy, 
Seoretaryon RII. 2,500. 
1 Under f!eoretary (Pay ~ 
'uDder time Rcale of, 
Indian Audit and Ao-1 
eounta Service flI.: 
.peeial pay of BI.lIOO). 
1 A.liatant Secrotary 'I 

(Par UDder time acafe 
of Iudian Audit and! 
Account, Service pl. I 
Bpecial pay a •• 2110). I 
l.Al1.iatant ':eoretary on; 
Ba. 1,()()i)..-Ij()-I,!00. I 

'Deputy Financial 
Adviaertl. 
(Pay in Audit DepRt-
mant pI., Be. 600 .~
cial pay, .ubjeot to 
maximum of RI. 11,250)'j 
8 AlIai,tant FinaDoiaI , 
Adviaera on Be. 1,000 I 
--W-l,1/iO pII' """"'" i 
e8Oll. 

8 , .... iataut Sacretari81 I 
OIl Ba. 1.000-50 ..... 1.250' 
pet' me_", 8&Oh. 

tAt preeent Lbeld 1.?r 
a non-I.C.R. 011·· 
. oar wit" lpeoial 
.anot.i.on of 1!8Ol'e-. 
tal')' of State iu 
COUDoil. 

• 



THE INDIAN CHIMINAL LAW AMEXDMENT BILL. 

-The Honourable Sir lIalcolm HaDey (Home Member): Sir, if I have· 
your permission, I desire further to move: 

.. That the instmctionsjiven to the Select Committee on the Bill further to amend 
the Indi. Penal Code an the Code of Criminal Procedure, 189B, for the purpose or 
affording groater protection to persons under the age of 18 years, to present its report 
on or before the 26th March, 1924, be withdrawn." 

That date was given to the Committee because of the prescription of the 
rule, which provides Q minimum of three months. It was necessary there-
fore to lay down B definite dat.e in order that the report might be submitted 
lefore that period. Now that three months will elapse before the AssembJo. 
meets again, the prescription of thnt date is no lODMer necessary, and I beg 
to move therefore that it be withdrawn. 

The motion was adopted. 

GOVERNOR GENERAL'S ASSENT TO THE AMENDMEN'l' OF 
STANDING OlWJ!!HS. 

Mr. President: I have to acquaint the Assembly that I have received 
the assent of His Bxcellency the Governor General to the amendment of 
the Standing Orders passed by the J~e i lati e Assembly on the 18th March, 
1924. 

'l'HE IMPERIAL BANK 01<' INDIA ( l\1J j Dl\ ~'1'  BILL. 

The Honourable Sir BuU Blackett (Finance Member): Sir. I ask leave· 
to introduce a Bill to amend the Imperial Bank of India Act, 1920. The 
House will remember that in the course of last Summer, in connection 
",·ith the Alliance Bank failure,' I made 8 promise on behalf of the Gov· 
ernment thlit we would· take into consideration the question of amending 
the .Imperial Bank of India Act, ]920, in such a WB.\' as to make it P0f;-
sible for the Imperial Bank to intervene effectively where it thought it 
desirable to do so, in order to prevent or mitigate the consequences of a 
banking or financial crisis. 'l'his Bill is confined strictly to the carrying 
out of that pledge. I ask leave, Sir, to introduce. 

The motion ~' \'  adoptcd. 

The Bonourable Sir Bun Blackett: I introduce the Bill. I also move: 

.. 'fhat the Dill be circulated for the purpose of eliciting opinion thereon." 

It seemed to us that the best way of Recllrillg the right Bill would be for· 
us to introduce 8. Bill nnd have it circulated fo!' (-i,inion in order that the 
matter might be ventilated in public. 

Mr. E. Bama AiYaDlar (Madura tmd Ram,llad cum TinnevelIy: Non-
Muhammadan Rural): Sir, this being the opportunity for us to state our 
views in regard to the principle undllrlying the Bill, I beg to suggest as 
regnrds section 13A that, there h'l no safeguard which will assure this House 
that the powers are going to be exercised with caution, looking to the 
interests of the country and t.he Bank, a!'l provided by the enactme:tt. 
Section 18 of the Act saya that with the sanction of the Governor General: 
. .  ( 2137 )  - ,  --. • 



1.]l()fSLATIVE ASSEMBLY. [24TH MARCH 1924. 

[Mr. K. Rama. Aiyangar.] 

in Council, the Bank may enter into negotiations for ana purchase. and 
take over the business, including the ca.pital. assets and liabilities, etc., 
with the explanation: 

.. For the purpoie ofihis section 'ballking company' mean. any comp!ny formed 
'for the purpose of carrying on the business of banking and registered under the Indian 
Com,Panles Act, 1913, or the law relAting to companies for tile time being in force in 
British India." 

What is proposed to be done is to add to section 18 the qualificAtion: 

.. Notwithstanding anything contained in Schedule I, the Bank may, for the purpose 
of averting the winding up of any company which is a banking company withiu the 
.meaning of aeet-ion 13 and 01 which the capitIU is divided into abares, or, where any such 
company is being wowld up, of facilitating the winding un. advance or lend money to, 
or open a caab·credit in favour of such company or the li~nidat  thereof, as the caae 
may be, upon the security of tho assells of such company.' 

If I remember aright, Sir, the effect of the discussion in the Legis-
lative Assembly .in Simla, was that in such cases, where the Government 
proposed that the Bank should take up these questions or help the B8Ilk 
to relieve the financial crisis in respect of any concern, the Government 
.should give opportunities for the Assembly to know it, and that it should 
see that crisos are avertod not only in tho case of a :'oompany like the 
Alliance Bank, but also iu respect of Indian companies that aro in existenoe 
.and may come into existence. The object with which this clause is added 
by the Honourable Member will not be attained, namely, that the Gov-
ernment should help other companies which are in difficulties. Whatever 
that may be, if it is thought it will be quite proper to lea.ve the whole 
thing to the Bank itself ~ ut the Government having any control over 
.such undertakings being' taken up by .the Bank the Assembly may not 
be satisfied. To leave it like that wholesale in the 'hands of the Bank 
was not intended by the Legislative Assembly. It will be very well for the 
Govermnent to have the control and allow the exercise of it in favour of 
.other oompanies also, which might come under similar crises, and if that 
WBS the object, I only beg to point out that that object may be kept in 
view. Government's control should be retained and also such information 
given to the Assembly 88 might be needed to keep the House informed 
-of thecircUlllstllnces in each oaS6 that arises. With these words I do not 
propose to OppOSO the circulation; I only wanted to mention my views. 

Sir PI' S. Slvllwamy Aiyer (Madras: Nominated Non-Official): Sir, I 
,believe my Honourable friend, Mr. HamaAiyangar, is not oorreot in regllrd 
to his statement of the result of the discussion which took place in Simla 
last September. I do not think it w,ss \the intention of the Assembly then 
that the Government should exercise an\' oontrol over matters of this 
sort. Very probably the le ~ control and interference by Government, the 
better. There are one or two points, however, upon which I should like to 
elicit infonnation from the Honourable Member. One arrangement 'for 
tiding over crises of this sort is toO provide facilities for a number of banks 
to fonn a syndicate and go to the help of the bank which is in a shaky 
..condition, or is in need of help, and to enable the Imperial Bank to 
'advance money to this syndicate. 

I do not know howe.vcr whether, t.he provision now made will meet that 
~ld~ whether it will penuit the rmperial Bank to advance money to a 
number of t~e  bankR, not bBnkFl which Bre failing but other banks which 
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'Wish to go to the rescue Gf the bank which is in a shaky condition. Now 
.again do I know whether this provision will enable the Imperial Bank to 
.combine with other banks and participate in the loans or help to be 
.given or rendered to any bank which may be in danger of failure. Upon 
these two points I should like it to be made quite clear that the Imperi.tJ. 
_ Bank would be placed in a position either to combine with other banks to 
form a consortium, or advance money to other banks which form a con-
.sortium for the purpose of going to the rescue of the failing Bank. Another 
thing I should like to have mu.de clear is that this section should not by 
itself be taken to ,dispense with tlienecessity for caution in the ma.nage-
ment of the Imperial Bank, in the handling of its monies. Of course it is 
_ merely an enabling section. As I read it, it does not authorise the Imperial 
Bank to lend money upon the worthless e ~ it  of a company's assets. 
It does not give it carte blancite to do anything it pleases to the detri-
ment of its shareholders and to the detriment of its largest depositor, the 
. Government of the country. Upon all these points I should like the position 
:to be made clear. I have not been able to consult the provisions of the 
·.original Act and I am not therefore in a position to say whether my doubts 
.pre well foundl,d or whether the objects I have in view will ~ adequa.tely 
lnet by the present provisions. I merely mention these points to elicit 
'information from Government. 

IIr. O. S. BaDIa Iyer (Rohilkund and Kumaon Divisions:'Non· 
Muhammadan Burw): Sir, on a point of information, will the Honour-
.able the Finance Member be pleased to sta.te, judging from the objects and 
.reasons given by him for introducing the Bill, whether the failure of the 
:Alliance Bank could have been prevented if the contemplated Bill had 
been introduced in time? 

The l!oDourable Sir Bull Blackett: It is very difficult :to answer a 
,hypothetical question  such as the last one t,hat was put to me, and I do 
not think I ought. even to attem,pt to answer it. What one can say is 
. t.hat, if this Bill had been an Act at the time when the failure of the 
Alliance Bank was imminent, it would have been possible to have mitigated 
; the consequences of that failure without the direct intervention of Gov-
ermnent, for which intervention this House censured the Finll.nce Member 
last Rlllmner. 

The first speaker was quite wrong ill saying that the House last year took 
·the view that the Gov('rnment ought to intervene to prevent fa.ilures of 
Lunking or other complI.nies. Thp view taken by the House, M Sir Siva-
. swamy Aiyel' hall said. was the less t,he Government intervene the better-
the more this became a matter that was dealt with without Government 
action the better for the cOlmtry, find the purpose of this Bill is so fur as 
possible to relievo the Government of the liability of having to intervene 89 
a de1t8 e:t machina. 

Regarding the specia.! question put to me by Sir Siv8swamy Aiyer, 
everything of course depends upon t.he circumstances of particuJarcases; 
but this-clause would certainly ena.ble the lmperial Ba.nk of India to 
enter alld take pa.rt in, or even to orgll.nise, a. consortium of banks to deal 
with a. pending bimk failure in 8 \\'A.y it could not do without· this section. 

Regarding the second point. this is entirely an enabling section. It 
nait,her authorises, nor encourages, nor justifies the Imperial Bhnk of 
India. to act with anything but t,hat due c8utibn which has been-one of 
·the features·.of its bauing history. • 
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Mr. Prealdent:' The question is:, 

"l'hat tlie Bill to amend the Imperial Bank of Ind.ia Act, 1920, be circulated for-
tbe purpose of eliciting opinion thereon ... 

• The motion was adopted. 

'THE COURT-FEES (AMENDMENT) BILL. 

The Honourable SIrJl&lcolm HaIleJ (Bome t 1D~e  ( Sho, I move = 
.. That the Bill further to amend the. Court-fee. Act, 1870, thtl ~u ee 8i n Certificate· 

Act, 1889, and the Code of Civil Procedure, 1908,-for certain purposes and for the like 
pUl'poael to '~ certain eoac:tmenta amending t.he Court-fe.. Act, 1870, be referred. 
to a Select Committee conultiDj 0!.r. Di wan Bahadur T. RangiIChariar, Sir Chimanlal 
Setalvad, Mr. K. C. Neagy, Sir uenry Moncrief! Smith, Mr. H. E. Holme Rai 
Sahib M. Harbila. Barda, Dr. H. S. Gour, Khan Sahib Maul1'i Ghulam Bari, Maulvi 
Mohammad Yakub, Mr . .Ahmad Ali Khan, Mr. E. G. Fleming, Mr. B. Tonkin80D, 
Mr. N. K. D ~, Mr. Gaya Pruad Singh and Mr. S.C. Ghos_to which I would 
add now, if I may, the name of Mr, W. 'I.'. M. Wright; and t.hat the number of 
members whose presence shall be necessary to constitute a meeting of the Committee 
shall be 881'I\ll." I  . 
In putting this motion I think I may fairly say the House, if it accepts. 

it, will not commit itself to any question of principle.. The Bill is one of 
detail and not of principle. Indeed the only principle to which 'the House 
will commit itself is that the exist.ing Act needs revision, and I think 
that the House will find little difficulty in committ.ing itself to that pro-
position.,_ As I said .before, we propose now. to circulate the papers con-
nected with the Bill, and to obtain opinions from Local Governments, 
judicial bodies and legal associations in time to pillee them before the 
Select Committee when it assembles at or before t.he next regular session. 
in September. I only wish to make one addition to whRt I have said; 
I much regret that I was not able to propose on t.he Select Committee 
other names representing a party in this House which we should be glad 
tl..' see take part in a business of this nature which is not contentious, is 
not strictly Government business, adds nothing to Government . revenues 
but does vitally affect every litigant who goes to the courts of this 
country. Even now I should he willing to make, with your permission, 
any addition to the names I have put forward. 

Mr. Harchandral VlahlDdu (Sind: Non-Muhammadan): Sir, before' 
I heard the announcement from the Honourable the Home Member, I 
had intended to move an amendment that the Dill be i ula.t~d for opinion-; 
before the Select Committee is appointed. However, as" t.he JiIonour-
able Sir Malcolm Hailey has said that it is intended to circulate the Bill 
before it is considered by tht'l Select Committee, such a. motion Qn my 
part become" unnecessary. But, Sir, it would be desirable to know what 
interval wilJ be allowed for the expression of those opinions which will be 
elicited according to tlie announcement of t,he Honourahle Sir Malcolm 
Hailey and when it is contemplated afterwards to place this matter for' 
consideration before the Select Committee. 

fte BODourable 8J1' JI&lcolm B&IlIY: The end of July or the begin-· 
ning of August. 

W P. 8, 81vIlW&D1Y Alyer (Madras: Nominated Non-Official): Sir, 
" I was glad to hear that the di!Jcussion o.f the i~ i le  ()f' the Bill ~d' 
not be precluded at a later st$ge. Otherwise I should have thought It 
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-necessary to enter a oaveat against one principle which 1 see is introduced 
in the provisions of the Bill, namely, the prinQ,iple of a gra.duated succession 
,duty. It is an important question of principle and I should have liked to 
raise the question. but seeing it iR open to discuss it at a later stage, r 
,reserve my liberty to critioise it later on. 

Kr. O. Duralswami Airangu (Madras ceded districts and Chittoor: 
.Non-Muhammadan Rural): Sir, I am not quite satisfied that we will be 
.allowed to discuss the principles at a later stage acoording to the provisions 
.of the Act and the rules. However, there is nothing lost in my mention-
ing to this House cerftin principles which are involved in the present 
Hill, and for this purpose I also gave a private notice last evening to the 
Honourable the Home Member and also to the Secretary of the Legis-
la.tive Depa.rtment ~'in  that I intend to move that this Bill be circulated 
for eliciting the opinion of the public by the Slst of August. Sir, with 
roference to this Hill, there elm be no question that all a.ttempts must be 
made to oure the anomalies and, defects which have· crept in or are heaped 
upon t,he old Act of 1870 in the course of its working, but we are told in . 
the Statement of Objects and Reasons that in August 1916 and once again 
in 1923 opinions were ca.lled for from the Local Governments; but this 
House has not been given the privilege of knowing what those opinions 
,are. I wish the HOl1ourable the Home Member had circulated the opinions 
which were received from the Local Governments in 1916 and 1928; but 
this much we find that in the year 1922 and lQ28 , eight local Legislatures 
have made certain amendments in the Court-fees Act for the purpose of 
~i in  their local revenues, and I submit that there is no justification for 
raising the Court-fees for the purpose of raising .local revenues by the local 
Legislatures, which they have done by effecting certain amendments in tbe 
Act, UB, for instance, in the Madras Act V of 1922 and also in several 
other local Acts in other provinces. Now this Act attempts to co-ordinate 
all these and incorporate those amendments made by the local 'Legis-
latures. Now, Sir, it involves Q question of principle in that when the 
local Legislatures have made certain amendments (and we believe we were 
informed at tha.t time that for the purpose of raising additional revenue 
they amended the Court-fces Act and that after the Budgets had been 
~ alan ed, an attempt would be made to reduce the Court-fees which were 
~e raised in Madras Act V of 1922). and if a step is now taken by this 
Llgislature so as to incorpdrate those amendments in this Act, it will not be 
;possible for the local IJegislature afterwards to make Bny amendments and 
reduce the fees. Again. I may also ~int out as a question of principle, 
which muat be taken as an elementary prifl.ciple in all legislation telating 
,to court-fees or to the administration of justice, that justice must not be 
·sold for a profit. What is realised by way of stamps, judicial' or non-
judicial, must be just the same as people will have to bear as expenditure 
for the administration of justice, and I should therefore like to state 8S a 
first principle that in the administration of justice, the revenue from, 
judicial and non-judicial stamps inust not be of such an exorbitant nature 
'BS to afford, a surpluB revenue for other departments of administration. 
'That principle apart, I should say that in this particular legislation, we 
are interfering with the local Legislatures by ,taking up legislation in the 
Central Legislature .. This has become a provinciaJ silbject and it is com-
petent for the local IJegislatures to make, ~ eiJ' own lag.islation suitable to 
their own provinces in the matter of raISIng or redUCIng the court-fees. 
However, as a question of principle. I think the CentJ,'al Legislature should' 
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not interfere in such t\ matter: Again, Sir, in this Aot you will find thut 
while incorporuting all t.he Ilmendments made by the local Legislatures, 
power is given only in the llLst chmse to the Executive Government ,and 
not to the beal Legi!!lllture to reduce or remit the fees as they may think 
propt1r. That is clause 19 which says: 
.. The Local 'Government may, by gelll'fRI or 9ppcial order, publiahed in the local: 

official gazf'tte, remit or reduce the fee payahle under this Act in respect of any docu-
ment specifhld in the order." . 

'l'herefore, you will see, Sir, that when this Act l~  down the fees and 
prescribes the fees once for all pennanelltly without giving any power to· 
the local Legislaturel:l-the power is given only to the Local e uti l~' 

Government to reduce or remit the fees 

The Honourable Sir .alcolm Halley: No, 

JIr. O. Durallwaml Alyaqar: The Honourable the Home Member says 
.. No ", but I find that in clause 19, power is given to the Local Government 
by general or special order to remit or reduce the fees in respect of any 
document, but no power of revision is provided for in this Aot for the local 
Legislatures. 
Now, Sir, another' question of princiJtle th&t I would like to pl&ce be-

fore you is the one el ti~ to the manner in which certain sections of this 
Bill are framed-I would call them the usurious procedure or the pl'OCedure-
of a Shylock. You will fiud in ol&use 19C, sub-clause (5) (b) it is stated 
thus: 

.. Where the application is made after the expiry of one year from the date of the' 
death, according to the value of the estate in British India at the date of the 
appliaation ", 

lLnd for. such R deferred application you have: 
.. a fee equal to the simple interest. at six per centum per annum on the fee referred 
to ill 8ob·claUle (il from the date of the death to the date of payment." 

The exaction oJ interest for a. Ulan who makes a deferred a.pplication for 
probate after the period of one year is I say in the nature of usury and not 
in the nature of a legislature requiring court-fees for the purpose of tht>, 
administration of justice. Again you will find in 'clause 19G(1) an intereCJt 
of 12 per cent. is provided for. This clause reads as follows: • 

.  .  . and shall at the same time pay the dilference between the fee already 
paid and the fee which would have been payable according.to tbe true value of the 
eltate, tOBether with twelve fer en~ per annum simple interest on lueh difference 
from the date of payment a the fee originally paid till the date of payment of the· 
said difference or {or luch le.1 period all the Collector may tbink proper." 

Therefore interest at the rate of 12 per cent. is provided for, but while the-
Honourable the Home Member in the Statement of Objects and. Reasons 
first thought of demanding only six per cent. interest, I do not know why 
igl'actually framing the clause he raised the rate of interest from 6 to 12' 
per cent .. FIowever, whether it ill 6 per cent. or 12 pet' cent., I object on 
principle that no such interest should be demanded for' the payment of' 
court-fees. AJld similarly in 19G, clause (2), 8 penalty is imposed for 'l 
man who might have paid a I. fee than what he ~88 bound to pay, and 
if within six mooths (the time within which he is asked to pay) he do.es not 
pay it, he is asked to pay a pen&lty of a sum not exceeding ten. times, 
the difference between the proper fee BDd the fee alteady paid. What 
jUstification i. t,here for the Government, I ask, after proTiding for inquiries. 
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through the colleotQr in the previous section 8S· to tbe valuation of the pro-
perty: report about valuation, etc., .  .  •  .  •  .  .  •  , 

Mr. President: I ca.nnot allow the Honourable Member to go into such 
detail. 'Ihis is a motiQJ1 for circulating a Dill, and I agree with the 
Honourable the Home Member that it is a little difficult to find out the· 
precise principle on which the Bill is based. Nonetheless, he must address-
himself to larger considera.tions than the actual details. The subject he 
is d()aling with would be precisely the same if the question I put was that 
the clause stnn? part of the Bill. We have not reached that stage yet. 

Mr. O. Duralswaml Aiyangar: I am only mentioning thQfle principles 
to the House 08 which an iniquitous interest is claimed or an iniquitous 
penalty is claimed. 1 am not going into the detailed consideration of the 
Bill. I am only concerned with the principles of the Bill, and I om trying 
to show that in framing court-fees legislation we must IIot demand interest, 
we 'must not demand penalties and we must not make it a. profitable concern. 
' e t~ are the three principles upon which I am proceeding, and I pnly 
pointed out the facts as un illustration. I am not criticising the wording 
at all. In fact if I procfJt!d to go into each clause, there are a number of 
clauses abQut which objection may be ·raised, but I refrafn from doing it. 
In fact, there is another objection on principle with reference to the pro-
visions rfllating to suits for partition of property brought by 110 coparcener, 
or co-owner, and I do not go into the details even there, But I simpl,v 
want to ment.ion that in that caHe also there is no principle in the distinctu;n 
chllown in cases where co-ownership or a ~ne  is admitted and where it 
is denied.. and the provisions relating to application for probate for thl'· 
property of a. deceased coparcener in a joint undivided Hmdu family are 
not also framed in accordance with the principles of Hindu law. TheSE! 
are the main objections which I wish to place before the HouRe at this 
stage, so that the House may ta.ke into consideration the importallce of the 
question and call for opinions' from various Bar AssociatiQns. Instead of 
ealling for opinions from the Local Governments, I insist on opinions being 
eollected from Bar AssociatioDs in all the Presidencies and district head-
quarters. ' 

The H n ~ 1e Sir Malcolm Halley: Certainly. 

Kr. O. Duralswami Alyangar: After collecting these opmlons, I think 
it would be desira.ble tha.t those opiniolls should be referred to a Select, 
Committee. And! may also. add a.s a question of principle tha.t, when cer-
tain penal clauses are added to this :&ill providing for the dismissal of a 
f;uit or claim, it must elUTY along with it the right of appeal,at least of 
one appeal in such cases. Wit,h these principleR in view, I would request 
thh; House to suggeHt to the Honourable the Home Member, or the Home 
Memher himself may adopt the suggestion, of Rending it for opinions in 
tho first insta.nce before it, ill committed to a. Select . Committee. In 
making this motion, I may say jjbat I am not ma. ~n  any dilatory motion, 
~1 a.u e the very way in which "the Select Committee has been made up, 
by including Diwa.n Bo.hadur T. Rangachari8J:', indicateA tha.t it could not 
hEl the intention of the Honourable the Home Member that this Bill 
should come up for discussion before this Assembly until at least September· 
next. If these principles are kept in view and the Bill is· circulated for 
oliciting opinion by the end Clf August, this Bill can nevertheless be put 
up before the Simla "asBian of the Assembly after placing those opinions in. 
t ~ hands of ,the Select Committee. 
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00101111 Sir •• nry StaDyCIID (United Provinces: European): Sir, I weI-
.come this Bill and the proposal to refer it to a Selent Committee. The 
.amendment of Act III of 1870 is long overdue. That enactment has only 
,been able to ~  on by a constant patching of it by various High Court 
.decisions, in some cases· so much as to leave very little of the original 
material visible. But I think many Members of the House have had ex-
J.erience of what is the result of making references for opinion. This Bill 
has been drawn up obviously with the utmost care Bnd diligence. Neverthe-
less, the amendments proposed to be made are large and ~e of them are 
.controversial; and even a cursory reading of the Bill has suggested to me 
.cases in which additions Ulay be necessary. }i'or example, in section 7A, 
which deals with the question of ,a suit being dismissed if the fee is not paid 
withio the time 1ixed by the Court, there is, no provision for extension of 
·time. Th.ere is an Allahabad High Court decision in favour of extension. 
But it seems very much better that a provision of that kind should be in,tro-
duced iJlto the section. Then, again, in the important Chapter on PrQbate 
.and Letters of Administration,-Chapter IV, as ,here proposed-every 
application for the grant of proba.te or letters of administra.tion would have 
to be sent too. Collector for checking valuation of the estate concerned. 
But it is quite easy to imagine cases in which a Collector would be of very' 
little use, and the Judge himself in a much better position, by taking a 
little evidence, not only to expedite the disposal of the matter but to arrive 
at a correct decision on the question of the valuation of the estate. An 
t.ostate might consist only of certain securitios; there blight be no landed 
.property at all. What would be the good of rCf(lrring cases like that to 
Collectors of districts? Our experienoe is HUlL when Bills go down for 
. opinion , the correspondence ha.s to pass. through a certain number of chan-
nels, which takes time; and High Court after High Court has made com-
plaints of the want of time allowed fQr forming its own opinion and for 
-obtaining considered opinions from Bar ASlROCiations, and others. The 
result is that we get back references of this kind in some cases with no 
opinion, and in other ca.ses with bssty, and shallow opinions. A measure 
like this wants careful consideration, ana I quite agree with the last speaker 
that it is B measure which should be referred at all events, to some of the 
more important of the BBr Associations in the country. That will ta.ke 
time. Therefore my suggestion is that this House lIhouJd not fix· next 
Septemher as the time when this measure must be brought before it. Tho 
first and important step is to give ample time for opinions to be received; 
and the date on which t·he Select Committee i& to meet Bnd deal with 
them should be left at present uncertain and undecidecP. It would be no 
advantage for a measure of this kinej, which is really intended to provide a 
new and up. to date Court-fees Act, to be 1'I18hed through without having 
a very full and complete supply of material in the form of expen opinion for ' 
the Sele~t Committee to 'Work upon. ' 

Mr. O. DurallWaml Alyugar: With ..1.Qur permission, Sir, I want to 
put a question to the Honourable the Jiome Member. I find in the 
·(l:QGlorsement on ·this Bill: ' 

, .. The Governor General hal been plealled to accord. the laDction re1uired by clause 
(a) .(i) of u 8~ ti n (I) ,of ,aectiDlI 67 of the. ~ nmen:t 01 India .Act. '  . 

1 wish to know if it' is con'ect and if it is so, I wish to point ·out that under 
.(l1~U8e ,(ii)· also, inu.smuch 8S we are repealing and amending an Act. of the 
·local Legislature, anQther sanctiOn taso is necessary of His Excellency tbe 
·povemor General. 
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Mr. H. TonkiDlOD (Home Department: Nominated Official): Sir, as I 
took His Excellency's orders upon this point, I might mention that His 
Excellency the Governor General did accord his sanction under clausell 
(a) (i) and (ii) of Ilub-section (2) of section 67. On the first copies of the 
Bill, &8 printed, the endorsement only included clauses (a) and (i). On the 
subsequent copies, one of which I have here in my ha.nd, it is definitely 
stated that sa.nction has been accorded under clause (ii) as well. 

Jrr. P. :I. Percival (Bombay: Nominated Official): I would like to 
mako a few remarks regn.rding the speech of the last speaker but one, 
namely, Mr. Duraiswami Aiyangar. He was mistaken ill believing that 
the local Logislatures arc being at all superseded in this matter. I can 
indicate at once that they are not being superseded, for the Bombay Legis-
lative Council have already revised their rates this year. The ,fact is that 
the rn.tcs of Court fees nre fixed in the Schedules and not in the Act itself. 
The present Bill amends only the Act itself, and 81so the Schedules 
in ,so far 8S they are concerned with probates, letters of ad-
ministration and succession certificatcs. So fa.r as court-fees on 
suits and appeals are concerned, they are dealt with entirely by 
the IJooal JJegislatures, and this Bill will not affect them in the least. 
As I said, the Bombay Legislative Council have not continned the local 
Act previo1lsly in force in the Bombay Presidency, and it is perfectly open 
to the Madras Legislative Gouncil to act in a similar manner. There is no 
interference by the Central Legislature in that respect. 

·Ir. O. Duraiswami Alyaugar: May I know from the Honourable Mem-
ber whethor, if this Bill is passed into law here, it will be open for the> 
Madras Legisla.tive Council to l'epeal the Madras Act V of 1922 which is 
now repealed here. 

1Ir. P. :I. Percival: I should like to make it clear that that Act-is not 
being repealed by this Bill. Tho Honourable Member said thAt we are 
incorporating tho provisions of the Madrns .Act V of 1922. But that is not 
~ . Wo ure incorporating only certain of those provisions. The Madras 
Act of 1922 amllllded both tho Conrt·fees Act of 1870 and the Schedules. 
It is true that oertain provhdolls of the Madras Ac·t relating to the Court. 
fees Act itself have bel'n incorporated in this Bill. But the rest of the 
provisiolll-l of the MadrllA Act have not heen touched ill this Rill at al1. 
Thut il-l t,he ehie! point. My Honourable friend also rcferrlld to particular 
dausea in the present Bill. It wmI1d be a little lengthy to deal with t.hesC' 
elBuMR in dl'tnil; Rnd,' 6S you yourself suggested, Sir, this is not the exact 
~ta e t,o do flO. But J can nssure the Honoul'able Member that the provi. 
sions to which he refelTed are not at 0.11 drastic. The proposed new seo· 
tion H1G il-l not more stringent than the existing section 19B. On the othflr 
hand it is milder. (Mr. C. Durai3wami Aiuangar: .. That is no coosola· 
tion ... ) Although 12 per cent. interest is cnterl1d in new section lOG, i,he 
fad is that '6 per cent. is ordinary interest and the other 6 per l1ent. iR 
ndded tlH 1\ pennlt.y for dC'lny. RlIt the (lxiFlting ClIlUFlf' Wg iFl ver.v much 
1ll0Te : ;(' e l~ t,hAn thnt. 

The Honourlthlt·) Member also referred to new Flection 190. There we 
l t~ mndc rnt.her un important chnilgCl. The probate fe .. iR to be calou-
l:tt.pd on ill(' f'f;tRl,e n~ ,,".I\I\1('d nt the tin~e ~ the doath of the decenllC'd pC:lr· 
!'Ion insteAd of Itt t,lIl' t,nnl' of t.he BpplJcntlOIl lor probate; nnd the estntp 
will probably be s!J1aller D.~ the t,imC:l of ~ \t  than at the time ?f appU-
('Iltion when ROm£! mtereFlt, 10 thf' eRtnh:' Will hnv!' n('('nlf'd. 'J'herf' 1!'1 t,hf'rf'-
forfl nlso no !lt ill~l'n ~' Rt 1111 in 111 nt, !ilectiOll. I 



[24:TD MARCH 1924. 

[Mr. P. E. Percival. J 
With regard to the question of referring the Bill to 0. Select Committee, 

I would like to point out that the great advantage of that proposal is that 
Members of the Selcet Committee ClBn me,~t, if UeCeARln'y, before thc' next 
September session. ~ e l if the l\ t~m (  of the Select ComnlittM are 
appointed now the;v will not sit just at present.'l'he intention is that t e~' 

should meet, say,s wtlek before the next l:Ieptember session. The advllll-
tage of this !U'l'angemcl)t is t,hat tlu~  will kllow beforehand t-hat· they uro 
to be members of the Select Committee; and C'.onscquently they will take 
interest in the subject. Moreover when they. meet before the next Sep-
tember session, they "ill ·have all the requisite material before them at 
that time. The Bill is to be 8cnt to the Local Governments for their 
opinion; and, alii the Honourable the H ml~ Member informed the House; 
the LooalOovemments will be requel'ltcd to tl0nsu\t LAgal Bodies, so that 
the Seloot. m nj,t.t('~ \'Iill have th(· whole opinion of the country beforo 
them-whell they nWl·t ill Simla just II little before t.he September " .. ~ i n. 

:My llollourablf) friend, Sir Henry 8tlinyoll, suggest.ed thllt t.lil' Sep-
tember e ~i n is t,oo 'early for the disposal of the Bill. We do uot wish to 
make Oony definit.e de<·.isio;l on the point. If it ill found that t,he opinions of 
Local Governments .fa not 'rt:lceived in time, it. will be possihle to posl.-
pone the meeting of the Sele(\!; Committee till IL lat.er dat,(~. VIi'., havt' Ilhout 
ti ~ months from DOW till the Sept.embel· sessio1l, aJld~ I should think t·hat. 
t.hAt. would give sufficient time for ta.illiu~ the llcc.eSHar,v opinionfl. 

Ooloatl 81r •• ., a.you: My objection WI\R thnt on ».(lcoullL of w/lIlL 
of time they may retunl the Bill without any opinion because they will not 
have suffic1ient, time to COJlR\llt Lt\gnl Bodies I\ud illdividuul!l. 

IIr. P .•• Percival: If t.he 1.ocn} (iovermncuts tlUY thL'\, huve not. tmHi-
ciellt time, it can be extended. In any caRe the,\" will hRve nbollt. fOlll' 
months' time for furnishing their opinions. 

'I'ben my Honourable frieud HiI' Henry St.au.roll Hujd 1,111)'i ill /ill CIISOS nil 
I1pplication for probate hAd to he !~nt to the COllector, and t.hat thil! pro-
(~ !du e mlly be u.nnecessnr.v in certain cnsos. We are however Illakillg no 
ehange in that reFlpeclt. At. prt'Hcnt all nppJicA.tiolls fol' probate nn~ H('nt 
by the Court to the Collector. 1t is really 0. matter of detail. But we 
1\1'(\ making no change in this reflpeot in the Bill. 

Another point which my frif'lId Mr. Ai.Yfmg£lr rnil'loo waH t.hat power to 
remit feoR iii giv('ll to the Local GoverlIDlents, hut not to the Looo] IJegis-
1 "t.ures. Here, again, Wt! milk!:' r rncticRlI,v no elllLllgc. Rpction 85 of th!:' 
Act gives the poWE'r t.o the L( (~1 1 (1ovl'rmllents to remit feef4. Of (lours", 
tho IJooal Legifllaturf's hfl\'e to 'PR.HI'! Aet", if t, ~' willh t.o rf.'mit. f"PR. At·c-
tjion 85 of the Act rl1n8 at,; follow!!: 

.. The Local Government may, from time tu timl' Ily notiflCatiulI ill .the JlJcal official 
Ga7.etfi, reduce orr_it, in the whole or in anv part "f the t.(\rI'itoriIlB under it~ 
administration, all or any of the ~  mentioned tn ihn first and second Rch",dull'ft t.o 
thiR Act annexl!d, and may in likl' manlier cRn(,f'l or vary Kll('h order." 

Practically therefore DO change it; made in thrit rC!lpcoct, eitlwr. I uudor· 
stood, when I came here to-duy, that. dlCrtl isolJt' poiut in the Bill 1.0 which 
my friend Mr. lllLllltlchal\dra Uno ill inclined to tuke objl'Cltioll. Hud 1 may 
anticipate his remarks on this point. He is disposed to object to the pro-
posal in the Bill thllt t l~ e Rhould he uniform rates or probate fecR through-
out. India. This provision it; based on 1\ propositI mnde hy the High COllrl, 
rj ('nlClltt.n. ('~  !In.'" thnt thCl;v Rr(\ of opinion thnt in the (~ e of Probat·f'R 

• 
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aud Admillistration it would ill' adva.ntageous if the rates could be 
kept uniform throughout India and that it iH Q matter for consideration 
whether th(\ Ccntl'ul Legislature might not properly be llsked to take mea. 
RUref! to ensure such uniformity . 

. , Pandit :Madan Kohan :Malaviya (AlJuhubud Rnd Jlu.msi Divisions: Non· 
Muhmnnmdnll l{urnl): Whllt. i" the dnte of that opinion? 

1Ir. P. B. Percival: 30th August 1923. 'l'he Bengul Chamber of Com· 
llIerce hnve Iliso written in the same wily. They said: 
.. The COO101iU,eo lire Ildvised ihai ill a very large number of estates there are auet. 

in O101'e than olle provine!!; and, furthel', that it is permissible to apply for a ~aDt. to 
Any Court within whose jurisdiction there are assets-the limit of such jurisdiction, 
in the (:aSfl of the High Coul'h;, heing their appellate jurisdiction. It woUld 1lea1 to 
follow that, UIlletiS all the otbel' Provinces oome into line with Benlral, the parties win 
make theil' applicatioll ill the court of II.llotbe!' provioce. They Will naturallycboolle 
til!' l' inl'~ having the l e~1. scale of duty." 

r may perhaps explain tlw (l~iti n llIost l ~ l'  by tuking un extreme case. 
Suppose u mUll dies lcmving immoveable property worth 50 lakhs . in 
Calmlttll and imHloveuble property worth Us. 1,000 in Bombay. Under 
the preslmt, system his heir elm apply to the High Court of Bombay for 
probttte, which will ext,md to the whole of India. The result will be that 
lw will pay a pel' (lent,. whieh il': t.he maximum Bombay rate, on the whole 
(' tt~t(.', incluCting the property which is worth 50 lakhs in Caleutta, whereas. 
if hL1 applil's to tht, Clllcutta High C'Olll't, he will pay 5 per cent. tho maxi. 
IllUlll rate in Bengal. It is quik IInolllulous thut till' Courts ·shonld issue 

llt. ~ t\xtl'udillg to the whole of lndia when different rateR are in force 
iu differ('nti IH·ovilH.'e". III thl\ sugC'etltl)d elise the heir would pa.y too low 
feE'f;; and uli-m tlw fl'l'" would go to the Bomba," Government instead (If 
going to I,h!' Bt\llL:al Goverllment, wlwrl' 1II01'!t of t,he property iF! situated 
lind ~l 'e t1w fE\l'1> should bo ret·ph·cd. 
My Honoln'uhll' friend HiI' Rivaswnmy Aiyet, also took objection, on tIlt' 

ground dlHt. ill HengllJ tlwr(' 111'11 gruduBtl1d rRtCI'l, nnd thnt it is J ~Hd 

t hnt t;l1 ~e rates sll<Hlld he (' telld(~d t,o the whole. of rudin. But there are 
g'l'adullt"d rllt)!:'s in otiher l' ill(' ~ too.EwJn in M.8drus the rates arc 
grlldunt(ld. But, t.lw grudulLtioll is (lilly liner a pel' cent" In BengRI it if!! 
gl·lIduut.ed up to ;) I",j: (wnt;, Til" chief (~ ntenti n of the Government of 
India is not. so much 1,11111, the Hell;.(111 rHtt's shol1ld ~ I\dopted RS t.hRt there 
~ uld ho nniform rllt('N throughout Indin. 

14r. O. Duraiswami Alranear: \Vhy HOt, tttl{e tihe luwest ate~  

Mr. P. 1:. Percival: 'l'hllt is u l)()int for till' S",lect Committee to decidlL 
j! they ugrce that Ii lower rate should be adopted throughout India ill 
llil' elise of .flo('t:\ for prolmil'" H.ud 1(lttc1'8 of ldlllin~t t.i n,. I do not sUl'pOlie 
tlltlt the Govo1'lluwnt .. dll take objcetion to it. The matter will be for the 
l'nll idl~ ~ti ll of tho 8nlcet CnmmittBll. (rtJvflnunellthowover have pro· 
pot;e,i t,hat the ratelol in force in Hengul should apply to tho whole of India. 

'1'he1'e Ilre onc or two general observations which 1 wish to make. 1 
i:lJl very thankfu.1 to the ~ nnu~a le .t,llll !lome Member for the ki.ndly 
.I ekrt.nm' to nw 111 nn~ t\(ln WIth thh, lhl!. I am however really un· 
dl:ll:!l'l'viw' of any sueh rmllBrks. [n faet J\;rr. Wright, Mr, 'fonkiuson and 
l-\ir HL\n~ : Moneridi Smit,1I are l'l~:;Jl ll,.i l  fo: tl~  Bill. I 'did merely thl' 
" (k\'illillg .. work II' thr. drnft,illg 01' tho BIll, If; found to bEl good, Uwn 
it ;; ~ .\\'l'i t who is l'(!IIJlOII..;iblo thrrdor: If it i,,· found to be had, J 
t,akc the l'csponsihilif.y for t;h!lt, mytltd!. (Lllughter). ,The BP! is B .di~ t t 
one to draft. We do not, chum that It 18 perfect. Th(' ongtDoJ Bin •. In .. , 
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fact a very old one. It goes back to 1tJ12. 'rho Bill WI'8 then drafted by 
Mr. Findlar, a judicial officer of the Central 1>rovino6s, who was for a time 
;'11 the LegIslative Department of the Government of India. It was then 
revised by two gentlemen, who are well known to this Assembly, namely, 
the Honourable Sir AlexlUlder Muddiman and t:;ir William Vincent. It 
was then sent out ill uno for opinions; uud 1 would like to take thi-;, 
opportunity to thank the Local Governments for the extreme care and 
ir.dustry with which they have dealt with thl"! subject. '1'he Members of 
the Select Committee will be astonished at tllt~ wealth of detail received 
from Judges, pleaders aud bar associations, etc. Wl' hllve received a mass 
of material, on which tllt1 Select Committee will he uhle to act. I would 
like here to mention. IL point to which Mr. Aiyangnr referred. He said 
that the above material had not been plnclxi before this House. That j~ 

,true. There is however a large amount of material which we propose to 
place before the Select Committee; but, if the Honourl\ble Member wishes 
himself to see the papers, I shull be gl"d to show t.hem to ·him. 

As 1 WQB saying, the Bill was sent out to Locnl Governments in 1916, 
~' e e was subsequently some delay in taking action chiefly owing to t .~ 

l'QBsWg of various local Acts. The Bill was again sent, ·out. for opinion 
it 1918, and 1 would like to mention that I.ocal GovuJ.'lIlnentS were then 
·i·amcularly asked whether the Bill should be introduced in the Local 
.Legislature or in the Central J~e i81a.tu e. 'l'hey all agreoo that it should 
be introduced in the Central Legislature. The only Government which 
expressed some doubt wns that of the United I1rovince8, They said that 
section 7, clause (v), which deals with the valuation of inunovcublc pru-
perty, should be dealt with in the Locul Legislature!;. rrhe Governmellt 
nf India agreed. It was further Imggested by thtLt Government that t l~ 

whole of section 7 might be dealt with in the I.()(lo.l LegiMlI\t;ureFi. '!'ht' 
Hovernment of India, however, could not; ngretl to t.hat propoll81, e l~u l  

it was contrary to the opinions received from the other proViHCCR. Till' 
.Bill however is being sent to the Government of the United Province,.; 
BS well as to other Governments, for opinion, and they will be in a position 
tv give their final opinion thereon. 

JIr. II. 8 . .ADey (Berar Representative): Was an attempt made to 
ascertain the opinion!<\ of local Legislatures independent of Local Govern-
ments on the point of whether it should be dealt with by the Central 
J~e ia1atu e ., 

JIr. P. II. Percival: The Government of Iudiu. usked tho Local Govern-
[uauts and the latter consulted va.rious 1.000.1 Bodies. These Local Bodie!' 
have given their opinions, for instanco, the .MIldras High Court Vakilj,; 
Association and other Legal Bodies. We did not consult Local Legisla-
tures in the way suggested. Honourable Members will see that we a l~ 
twice ll~ulted J .. ooal Governments, once in 1916 a.nd again in 1923; nnd 
this will be the third time. It will be specially suggested to them that 
they should cODsult Legal Bodies. Honoura.ble Members will sce that. thl' 
Select Committee is very strong, consisting of 16 members; and nearh 
&11 of them are distinguished members of the legal IJrofession. I asked 
Hir Henry Stanyon, Pandit Madan Mohan Malaviya and Mr. Jinnah to 
become members of the Select .Committee, but for various reRRons they 
could Dot serve it. The Committee is a very strong one and will be cap· 
p'bIe of dealing in a satisfactory mSDD.er with this very intricate subject . 

• 



• 

Mr. 0. Durallwaml A1Y&Dgar: Sir, there is one doubt which Grises ill 
my mind. If the mstter is referroo to the Select Committee, ... im the 
Select Committee be able _to make any additions or altera.tions to tilt' 
'1.'resent Bill; I mean in the way of additional provisions which have not 
been thought of in the present Bill? I will numtion two instances which 
will make the position clear. You find in the Statement of Objects and 
Heasons tbat: 

•• paragraph v of s(!ctioll 7; which is concel"ned wit.h the valuation of immoveable 
property, haij also, except ill one comparatively unimportant particular, been left 
untouched ... 

Wbere the Court Pees Act causes us the greatest difficulty this Bill does 
Slot come in to help. I refer to the different kindl:! of valuing immoveable 
property-four time,;, ten times, fifteen times, market value, etc. Will 
it be open to the Select Committee to make such additions and alteratioDII 
os they desire? In regard to fees pa.yable on various applications and 
bl.lits in the Madras province under the Estates Land Act, will it be open' 
lor the Seloot Committ;j.lC to make additions 01' to collect opinions? 

:IIr. P. :I. Percival: I understand from Sir Henry Moncrieff Smith that 
the test i~ et e  the amendment is within the scope of the Bill or not. 
I f an amendment iR within the scope of the Bill, then it can be made by 
the Select Committee. In regard to the iJ&rticular point to which the 
Honourable Member referred, the fact is that the Government of the 
Uni.ted I1rovinces plI.rtieulu.rly urged that amendments reln.ting to section 7, 
clause v, should not he included in the Bill but should be dealt with by 
Looal Legislatures, on the ground that that is a clause dealing with thl1 
valuation of land, and that there are different land systems in force iv 
difiero'nt Provinoes. It WIl!; specialJy in view of the recommendation of the 
Oovernment of the Unitcd Provinces that general amendments of thai 
('la~e were not inoluded in this Bill. Amendments to the olause may bl' 
made by the Legislature of the United Provinces or any other Province. 

Mr. B. VeDkatapatlralu (Ganjam cum Vizagapsta.m: Non-MuhsllJ-
luadan Rural): Sir, Hir Sivuswu.my Aiyer 11llS stll.ted that he underHtood 
from what Sir Maloolm Hailey stutEfd that (~ ill not precluded from dis-
eUtltling any question of priuciple. I felt u great deal of d<iJQt avout this 
becauso YOIl hnve ruled thll.t once a Rill iR t~ e d to 0. Select Committee, 
questiOlls of principle etlllllot ve discussed ut all, and thorefore there is no 
use of thiuldng t.hut WI'! (Jnn di'-;oURR quest,ionA of principhl at 1111.\' other 
"t,agll hereufkr. 
'1'he firl!lt difficulty tlwt. occur!; when we read this Hill is in regurd to 

t,ht1 denth dutlt~t! und Lhe succession duties. Most of the provinces have 
hitherto enjoyed l\ lower rate. Even in Madras when you make II. first 
applilmtion for n sueces.,;joll certitiCllte you have to PBY 2 per cent. Any-
how in this (: ~lllt , Sir, litigation hilS become vcry costly. Only on thH 
19t,h of thifl montlI ill 1I1C Madrl\s Legisilltive Council the Members urged 
th[lt it is not desirahle to Ilfwo litigation at such high cost. They wanted 
1.0 r(ldu(le t,he H~  of ("(ll1rt·fees. If you suggest 11 higher duty it becomes 
very diffioult for them t.o Hecurc reduction especia lJy in view of the great. 
financial stringeue.v that. prtlvai!s in the Province. Why should you take 
tho odium or the re81'ollllibilit.v of incrensing the already existing heavy 
rate when the p1'Qvinces have not done it themselves? If they want ad-
ditional taxation let them have tho responsibility of raising it. No doubt 
Mr. Percival is right wbe,n he says that the SchedllleR are not amAnd.d 
but only certain sections and provisions of the Act through opt the Bill but • 
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in so doing we increase the rate and do not reduce it at all. In the old 
l[\YS when 8 suit was filed. half of the duty used to be remitted when it 
\Us compromised at l~e tain stage. But uow unfortunately ev(m when the 
tmit is compromised at tlltl earliest stage the court-fee is not remitted to any 
extent. I do not understand why such relieving provisions should not be 
!lItroduced wh«;!n we are revising the Bill. No one can bring f\ suit which 
1~ vlAlued at less than :.roo rupees now without paying the court-fee Oll 
Us. 200, In certuin Provinces like Madras there are llumerous suits of not 
more than Hs. 100 vulue, whereas ,YOU say, whatever be the conditioll. 
you must pay full duty on Us. :aOO. Mtlmbl'rs may not be aware thnt, by 
the time tho courts have finished with a (',laim. t (~ whole value of the 
property is exhausted in litigation. 1 may mention that the costs may be 
in three courts 88 per cent. court-fees. 30 per cent. vakil's fees on both 
sides and 37 per eent. hatta of witnesses, (·te., aud thus practi(mlly the 
whole value of the property is exhausted from the time you file a suit in a 
Munsift"s court and finiRh it ill the High Court. Is this the way to scll 
justice? Should we not provide means for edu in~ the cost of litigation? 
The onl.Y thing is whether we should bring in probate or succession duties 
III'> in other countries, or raille them, to the extent of 2, H or I) p. ceut. on 
" graduated scale. Thllt is an important matter whi('h requires thorough 
!;tudy and rlf'ar und£'rAtllnding l)l·fort' the Bill iA ref(lrred to n Select Com-
mittee. . 

The HOllouruhle Sir !\t::ilc\)ltll Huilcy. refBrl'Ulg to t,ht' SWlIl'llj Pm't"Y. 
suggested that the,Y ure not a ll~ to accept membership of such (;oUlOlitteel'! 
e1\ l~ he did 1I0t ill llld~  their llHtnt'R thoug-h willing to add them even 
lIO\\'. Perhaps in Spptembpr thl'Y might challge tlleir vipwR; they might 
agreo to enter the Committees. 

1 do not see any p'irticu.lar hU1TY for this because' the Iitigatioll woulcr 
lltinut~. The old rates lu'e being roalised, and in some CRses they are 
being reduced. Wh,Y should we put the cnrt before the horse and ask lor 
a Committee first and afterwards for the 'circulation for opinions? When 
the Committee is not wanted to sit before September, why should we not, 
huve tho opinions received and circulutcd to the Membcrs 80 that they can 
{onn their judgtnent b"fore th(!,y refer the matter to the Seleet Committee? 
'j'he on1y reBson suggt'!;ted for this extraordinary step is that Members 
fldectcd will pa;v particulur tlUention snd such Members as are in-
terested in the matter will Ulnkll n particular study of it along with the 
opinions befortl they nro broughL up for discussion here. 'J'hst is not R very 
good reason for suggesting that a Committee should be appointed first. 
And moreover, Sir, in this matter we feel not only. that opinions sht'mld 
I)(l obtained from various sources, llUt that they should be circulated to 
us in ordllr to enable"us to fonn our own judgment. 

'l'Iw Honourable. Mr. Percival stated that he lulf,1 Rot, 8 lot of materiul 
lu.\fdtc him. Now if be hat; got fl lot, of material bp.fort\ him, und if l~ 

cannot question the principles hltl'r on, would it not be beUt·r to lIec the 
opinions tlxprt,w,ll>cd by the various hodies 80 that MemberI'! would be in n 
position to Imow them? 'l'herefore I agree with m.Y friend Mr, Dur'tiswllmy 
Aiyungnr in asking-the Govqrnment not, to refer tho Bill at this t;tage to I.\. 
Select Commitwo but let it be circulated for opinions. Whon these art) 
received it will bl' time for the Government to refor the Bill to 1\ Com-
tn¥;tee. 1 understand that Sir Malcolm Hailey in introducing the DiU 
suggested that it will be taken up in September; I do not know why it has 
• • 
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be on brought up now. Therefore, taking all these circumstances into 
o"nsideration, I would suggest that the Bill may be circulated fOf opinions 
now to he brought beforo t.he September 8eSS\On. 

Dlwan Bahadur II. Balll.chandra :&ao (Godavari cum Kist,ia: Non-
MuhamrnadnnHurul): .Sir, I should like to mnke it quite clear, 11 I under-
stand the Honourable Sir Malcolm Hailey aright, tha.t we in this Assembly 
ILro not oommitted to Bny of the provisions of the Bill if we accept this 
motion for reference to a Select Committee. 

The Bonourable Sir lIalcolm Bailey: That is how I read the ca.se. It 
is one of those Bills which do not lay down general principles. Nearly 
everyf;hing in the Bill is B matter of detail one way or the other. • 

Diwan Bahadur II. Bamachandra Baa: Therefore it would be easy for 
IU1Y Honourable Member in this HOUSCl t.o bring. in an)' amendment which 
he thinktl he ought to press bofore this AS8e1nbly a.t the proper time. (~ 

will not tw coulTnitting ourse!w's to any of the provisions of this Bill and 
1 Illn BUrll ill j;ho light. of the opinions olicited by circulation of this Hill 
wo Hhall be ub}(· toO kllmf' what the ~! lt poeition will be in regRrd to this 
moasure. I ILgrec with my friend Sir Henry Stanyon in suggest.jng that 
there should he 110 undue hllste in this matter. The Bill is all extremt'ly 
m li at(~d measure; there are many views in regQ1'd to the levy of 
oourt-fEleH rtlld many (\onflicting decisions of the High Courts, and I think 
this iH n matter to which t.he utmost publicity should be given aut! the 
opinions of nil the intprests concerllf'd should btl ascertlduf!d hefQro it be-
Omnl'S law. 
Hir, 1 mu.v perhaps (',ome to another aspect of this matter. As has heen 

pointed out in the Stllt.ement of ,Objects and ReMons, there ho.s been Il con-
Rideroble amount of ordinnr.v IElgislatioll in tlw ProvinciRI LogislaturoR. In 
MadraH I' WWl 11 member of the Select Committeo 011 the Bill that WllR 
passed in 1921. 'l'hat wus passed when the Government of Madras was in 
t (~ ntmoRt difficulties in regard to their finance/,!. Appeals were made 
that we should try Rnd fiud the rovenues to meet the deficit a.nd we COll-
stlDted at tllllt timf', though with great regret, to put forward thp proposal!,; 
which were embodit)d in the Act which became law at that time. The COIl-
sequenco of thut WA,S thut 67 lakhs of rupeos were added to the rtlVenue, 
and year by year ut j;he Budget discussioJls the rogrot was expressed that 
the time had not enlOe for a reduction of thoso court fecs which were 
l~ ied under the Act.. E\'en fit the last Budget. discl1ssioll I found echl'Il-'iI 
of the SBrno sentiuwnt, in Mltdrtls. At. that time it WfUl (loJ]fddercd that, 
t t~ Act. should he n tmnporury one. Now, Sir, we amended 1\ot only the' 
Rched111es, hut I\lso eOl'tltin snbRtimtivf) provisions ill th(! Act itself. that 
is soction 7. Of ('onrsc ill thiR Bill Somt' of thOR£> S('ctiOllS nrc being ill" 
eorporl\ted, nnd t e~' would become Iltw, and probnhly the position is thaf, 
Il I oem} ~e i la.ti e Council, with the permissiop of the Government of 
India. should hnve till' power of ullwuding tlwn II Ht.lltute of t.his Centrol 
Legislaturo. That is no doubt the pOflition of thingI'!. Rut, Sir, thoro are, 
ml I aVt~ RR.id, provisionfl in this Act which certuinly do not me('t with my 
npp;oval. OnQ. is t;he grnduftted sCltle introduced in the CRfle of ~u.e e ! n 
duties. and also the Reale of fees for probntn Ilnd letters of numlDlstra.tlOl1 
referred to in the Schedule. '1'}wl'Jll ILre mo.tterfl" on which I should Uk .. to 
see opinionfl fully Ilscertnined before thifl 'Lngi/,!Iature commitfl itself to 
theso provisions, (lspecially in regard to the duties on succession c-ertifi-
cates. I therefore thinlc that, while t;his is B measure of taxation in some 
"cspects, it is also fln OOnnnist.rativ(' meMure in i~  At\vf\ml Amendments . 

• • 
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hnve long been overdue, and I should think the Provinoial Legts-
latures "hould have some voice in these proposals. As I said, 
they can. no doubt apply for amendmerlts to the Gonmment of 
India Act"which would be B means of carrying out their wishes. But, if 
there is a way of oscertuining t,he viewR of the Provincial Legislatures in 
regard to this measure which mny ceryainly involve taxation, I think we 
should go 8 long way in meeting their i~ e . As it is, I do not know 
whether tho provisions of this Act, which would add to the burdens of the 
litigRnt, would be welcomed in the Provinces. In these circumstances I 
think it is absolutely necessary that, if this Bill is to be accepted, it must 
seet with the utlnost pUblicity and after consulting all the interests whioh 
are atlected by it. 

Mr. O. Duralawaml .&lyangar: I do not know whether I moved. With 
the pemUssion of the Chair I fonnally move that the Bill be circulated for 
cpinion. 

Mr. PreI1clent: Amendment moved: 

" That the Bill be circulated for the purpose of eliciting opinion thereon." 

Paudit KadaD Mohan Mal&viy&: Sir, I would only add to what has been 
said by other Members that the situation has not been fully realised by the 
Government of India in introducing this Bill. There are Provincial Legisla. 
tures in existence; • judicial stamps ' is a t;rnnsferred subject; the revenue 
collected will go to the Provinces. Suppose when this Bill is ·oirculated, 
the Provincial I,eg1slnturos paSA Hesolutiona resenting the action of the' 
Central Government in taking away from their jurisdiction a matter whioh 
has been transferred to them. What would the position be? 

If a Select Committee is appointed now, and later on some ·Provincial 
Legislature express the opinion that this is a matter which should be left 
to them, l~ it hAR hl'Nl l~ t t'l th .. ,m undpr the Devolution Rules, the posi-
tion of this Assemblv will h(· some\4rhl\t awkward. And for this reason as 
also for the reason that. the Bill involVeR mBony complicated questions and 
that it proposes to introduC'e in a deft manner graduated suocession duties, 
I think the proposal that the matt.er should be referred to a Select ("JOm· 
rnittce to-day is a premature onC'. 

It was remarked by some two Honouro.ble Members that so,me of us 
did not agree to serve on the Select Committee. The thing is. not sur-
prising. Partly Borne were unwilling to do so for want of time, but others 
might well he unwilling because the matter is a complicated one and they 
do not subscribe to the principle that the Bill should be taken up in this 
Assembly, but are of opinion that as ' Judici&l Stamps' hoa been trans-
ferred to the Provincial Legislatures, they are the proper bodies to deal 
with this matter . 

. For these reasons I gUPport. the amendment of Mr. DUl'aiswami 
AiYBngar that the Bill shQuld he circulated for opinion-that is to say, 1 
oppose the motion that B Select Committee should be constituted to-day. 
After the principle has been debated in other plBCes and the opinions of 
the Provincial IJ9hriRlII.tllreR are Known, if they decide that the Bill should 
be pr.:>eeeded with, many Qther Memhel'8 might be willing to serve on the 
Select Committee to give it proper shape; but at this stage and in view 
of the long time the circulation of the Bill will take, it seems to me pr('-
rv·a.ture to pllt forward a. propORaJ to refer it to n SeleClt Committee. 

I 
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Mr. P. :I. Percival: Sir, I should just like to say that I d.i4 no' mean 
to criticise the Honourable Member for Dot beiDg willing to 8en& on ~e 
Select Committee. 

The Honourable Sir Kalcolm. 1lal1q: The House must well know that.. 
Mr. Percival did not· mean to suggest any reflection on the HonOUrable 
Pandit because he Wllii unwilling to serve on the Select Committee. I 
myself suggest no reflection; but· after considering his reasons oa.refully. 
"1 really can fiud no reasou at all why he should prefer the motion 101'1 

circulation to the motion for a Select Committee, save perhaps that one 
was made by Government and the other by a private Member. He savs 
that, if you put forwa.rd a motion for a. Select Committee and then Pro-
vincial LE'.gislatures obiect, this House would occupy a  difficult position. 
] t. would occufY exacUy the same position if it were to accept a motion 
for circulation. Moreover, it has been made abundantly clear that we d~ 
not. withdraw the power of ltlgislation from the local Legislatures at all. 
'l'hcy will denl with the Schedules and they can with the pemUsliion of the 
Oovemor General introduce legislation in regard to the Act itseJt. From 
that point of ·view it makes little difference whether you proceed to consider 
this Bill through a Select Committee or through formal circulation, for 
the objections of tho local Legislatures would be exactly the same. We 
put forward a. motion for a Selent Committee simply for the reason that 
Mr. Percival stated. We are under no sQrt of desire to push 
this measure through. It is the type 01 measure, I may safely 
say from my e i( \l~ experience of it, that some of US would be 
\ery glad if we never SIl.W again. It has rested long in :theSeoretariat. 
1 rescued it from the Hecretariat because it was my duty-it was certainly 
not my pleasure'. If I were litaying on in the Home Department I should 
like nothing 80 much ElS a motion to ensure that the Bill never reappeared 
011 my table. As I say, we are under no desire tQ push it forward. Our 
intention .WIlS ~ i : t~  l!~m ult. everybody, very freely about. this measure. 
Why Mr; DU \(~ ml Alyangar thought It necessary to renund me of the 
~ e it  of C01l!!Ultillg Bar Committees I do nQt know ~ I specillUy ~ell
tioned t16twe fihQuld consult legal associatio.ns.. As I say, we 'wish to eon-
.jlilt every one perfectly 'fre1:!ly about it. If their repliea m~ in time for: 
the Select Committee to consider them before the September Ression, then' 
we shall ask the Committee to attend at its leisure 0. few days before the 
session begins. and t e~' will have time. untrammelled by the business of 
the seF;sion itself, to 1~ide  the papers. If no,t, we shall defer the matter 
still further. That· it; jm;t an ordinary matter of convenience and nothing 
olse. I do not feel inclinpd to withdraw my 'Partioular motion in ·favour of 
Mr. Duraiswo.mi Ah·nngnr's but J believe that on thf! whole there is DO Vflry 
great difference in 'thp· matter Qf princ.iple ~  o.nythingo£. the Idnd. My 
own motion ill J·ust a little more convement to the House. . ' 

JIr. O. Duraiawami AiyaDlar: I may assure .the ~ ll u a le the Home 
Momber that I purposelv intended not to move It-I merely requested the" 
HomB Member that he ;lIfW himself adopt this motion,' became I thought 
that putting it bl'fore u. ~~le~t .Committee m!ghi;prevent em e~ after-· 
wards from discussing the pl'lllciples of the Btll. Therefore I speCIally re-
qucsted that and it ·mnkes no differencc whether the request comes from 
Government 'or from It private Member. 

'l'he Honourable Sir Malcolm BaUey: I feel !-lertain that t~e· i!l i ~e· 
1 have announlled i!;l-pelit'ctly correct. ~ en u ~ .~e. a 'BI)! ~ l(l  18· 
not intended to introduce any new taxatIOn or any' Judioial pl'Ioclple, bUr 
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-merely revises an old sta.nding Bill full of defi8.ils about court;..fees Qnd thCl 
like-when you have a Bill of that kind, if the House aceeptA the propOfilal 
for a Select Committee, theu it does .. not comm,i,t itself to any principhl 
,.ave this, if I may put it in tb6se wordR, that the Bill. should go before 0. 
Select Committee. . 

P&Dd1t Kaclaa Kobaa 1III&91J.: Suppose the opinions received are 
opposed to it l' 

Xr. President:. The origiual question was: 

.. That the Bill further. to amend the ·Collrt.feee Act, 1870, t.he SUC!Cl888ioD Cartifioat·. 
Act.,. 1889, aad the Code of Civil Procedure, 1908, for cert6in purposes Rnd for the like 
purposes to repeal certain enactment. amendjng the Cqurt.feel Act, 1870, be referred 
·to a Select Committee consist.!nlL of Diwan ~l ~du . -'1'. RRngachn.rilll. Air Ch!l;I1anl!i1 
Seta1vad. Mr. K. C. Nf!Ogy. S:r Henry Monl'ru!ff Rmlth. Mr. H. E. H 'm~. Ral A"h,b 
M. llarhilaa Sarda, Dr. H. S. Ooar, Khan Sahib Maulvi Gh,uam Bari, Maulvi 
Molliunma.d Yakub, Mr. Ahmad Ali Khan, Mr. E. G. Fleming, Mr. H. Tonkiusou, 
Mr. N. M. Dumasia, Mr. Gays. Prasad Singh, .Mr. H. C. Gholie and Mr. W. T. M. 
Wright; and that the numhpr of members whose presence shall be necessary to consti· 
tute a meeting of the Committee shan be seven." 

Sinoe whioh an amendment has been moved: 

.. That the Bill be circulated for the purpose of eliciting opinion t·hereon." 

'The question I,have to put is that the Bill be circulated: 

" 

The motion was negatived. 

Ill. PI_dent: The question is: 

.. That Lbe Bill be referred to the Select CunliDittee." 

The motion was adopted. 

ELECTION OF THE STANDING FINANCE COMl\UTTEE. 

Mr. PreIlcleDt:' Members will pow proGeed to elect 14 of .their 
:D\lDlber to serve on the Standing Finance Committee. The follOwing 2,8 
:n.emben have been n~iuated: 

Mr. Ahmad AU K.bBD. 
Mr. Ambiklr. Prasad Sinha.. 

Mr. K. Rama Aiyangar. 
Diwan Bahadur M. Ramaohandra Ran. 
Mr. S. C. Ghose. 
Mr. W. S. J. Willaon. 
:Sir Purshotamdaa Thakurdu. 

Mr, Darcy LiPdeay. 
Mr. N. M. DWnaaria. 

! Mr. B. 'Venbtapatizoaju. 

,. 

Mr. N. M . .t~. 
Kumar Gangamarid Sinha. 

Mr. Ms.bmood Scbamnad Sahib B.Bhadur . 

. fJ8J'det xartar' Singh. 
(}apiaiD Bin. SiDtIa. 
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"Mr. R. K. Shanmukham Chetty. , 
Mr. B. Das. 

Khan Ba.hadur M. Shams-uz-Zoha. 

Mr. K. Ahmed. 

Mr. K. C. Nl:!ogy . 

. Mr. Gays Ptasad Singh. 

Maulvi Abul Ka.ssm. 

Sarda.r V. N. Mutalik. 

Dr. H. S. Gour. 
Nawab Sir Sshibzada. Abdul QBiyum. 

Mr. K. V. Heddi. 

Haji S. A. K. JeelBni, and 

Mr. E. O. Fleming. 

(The ballot was then taken and, while it was proceeding, Mr. President 
"vacated the Chlur, which was taken by Mr. K. C. Neogy.) 

Mr. ~D:, The result of the ballot will be announced to-morrow. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
-25th March, 1924. 
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